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K} 05 2009 On tﬂ° oral- pra\er of Mr.B. c%emna learned

counsil appearing for the Applicant, Indzaﬂ

" Coundil of Med1ca1 Research is permltted to_

be imyleaded as Respondent No.5.

Mr.B. Sarma, learned counsel for the .

Applicant to make necessary endorseme?t in.

-

i

t

~_ the Cguse Title of this O.A. (1'1‘ presence of - |
Cour

Dfficer) and furnish extra copies of t‘his

O.A ar}d the envelopes, in course of the déy.

COUTIS?s

tomorx']pw/m.os.fzoog for

Pn the prayer of Mr. B. Sarma, learned
| for the Applicant, call this matter ez

consideration . of

Admisgion. o ‘%
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0.A.86 of 2009 Py

Heard Mr, B, Sarma, learned counsel
appearing for the Applicant ang Ferused the
Materials placed on reoord,. (

2. Admit, Issye notice to the Respondents
Nos.1,2,4 & 5 by Speed Post’ {at the cost of
the Applicant_l and to the Respondent No,3
(by Special Messenger) requiring them to file
their written statemem,'r‘eply/coun!;er by 28w
May 2009, M. B. Sarma. leamed coynse;
appearing for the Applicant undertakes to
deposit required Postages for issuance of
notice by Speed Post’ in course of the day,

3. In the Meantime, the Applicant shoyjd
not\ be evicted from Quarter No.H-82 in
Sector-2 of Steel Township of Rouriela,
without leave of this Tribuna,
4, Nothing (as the arrear panel/market
rent in respect of the said Quarter No H.
82/Sector-2 of Steel Township of Rourkela)
should be recovereq from’the salariey of the
Tribunal,

However, the Applicant sha) remain free to

deposit ‘Normaj House Rent’ ang E!e_fztriqity

Applicant; without  jeaye of this

actuai
of Quarter jn

and Water charges {on the basis of
consumption) ) in respect
question with the Respondents,

' Send. copies of this opder (ébmg with
notices) to the Reapendents and free copies of
this order be supplied to the Applicant and
also to the Advocate appearing for -the
Applicant,

IM.R.Mo anty)
Vice-Chairman
No written statement has yet been

filed by the-Resmnﬂéﬁs. N
Calt this mattjer on 30.06.2009
statement  from the‘

*28.05.2009

awaiting  written
Respondents. |
Send copies of this order to the

Respondents in the address given in the O.A.

Member (A)

M.R.Mohanty)
'égtceChairman
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Vice-Chairman

Notice issued to Respondent No.4 has -

come back un-served because the Advocate
for the Applicant did not suppiy} the correct
address of the Resp\ondenf No.4 on fh{e
envelope filed in the Registry. Mr.B.Sarma,
learned counsel for the Appiiccn’r'under’roké's

to supply fresh envelope and cbrrecf address of

the Respondent No.4 by tomorrow. Registry:is fo

issue fresh notice to the Respondent No.4,at the

cost of the Applicant, requiring the Résbohdén’r"
No.4 to file written statement, it cny» by
01.10.2009. Mr.B.Sarma unden‘okes fo sup\plyx

required postage by tomorrow.

v
L

On behdlf of Respondent Nbs.l,

~ Ms. Usha Das, leamed Addl. Standing counsel

representing the said Respondents states that
copies of the said written statement have

aiready been served on Mr.B.Sarma.
Send Ca(mm 4v -f:a«ﬁ-fa

(M.KZRatorvedi)
Member (A}

(M.R.Mohonfyj
Vice-Chairman

2, 3'&5,"

the written statement has dlready t‘)eeh"‘fi'led. '
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None appears for the Applicant.
Miss U. Das, learned Addl - Standing
counsel for the Respodents is present.
In this case written statement has
already been filed. -

Call this matter on 30.09.2009 for
hearing. .‘

Send copies of this .order to the
Applicant and to the Respondents in
the address g{ven in the CGA. .

- / ‘ '
(M.R.Mohanty)
_Vice-Chairman
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M&d 1/ 1o / 2009 /SU""’, 30.10.2009 Mr G.I.Ahmed, leamed proxy

(o D /J ce. 7 counsel for the applicant states that Mr
.Z—o aW L M M W U.K.Nair has got some personal difficulty
Md J@?{ and prays for adjournment on his behalf.

e3P0 .
Yhe U P Miss U.Dos, leamed Addl. Standing

posf

counsel has no objection.
pP/e-nyis— . |
/ | ‘ List on 11.11.2009 for hearing.
-D = 9 .1O. @% . ‘ '
0 | ' . .
, Y ’ q ~ . k’ %()‘
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My ('},‘},’;, Alimed, Jéé‘tﬂé‘c.‘i proxy

cgunsel for applicant states that Mr UK.

pir is ont of ostation and prays for

adjournment. ;-

Liston 21.12.2009.

~
{Mukesh Kurnar Gupic)
Member (J)

-

- Leamned proxy counsel states that
* MLUKNair, leamed counset for the Applicant
submitted a petition stating that Mr.U.K.Nair
has some personal difficulty in appearing
before this. Cout and he 'prays' for
adjournment. Learned Standing Cbunsél for
the Respondents has no objection.

List the matter 25.1.2010.

N
{Madan Ky/or Chaturvedi)

Member {A} . .

" MsUDas, lsamed Addl. CGSC.
submitted that she has received copy of the .
_tejoinder just today. As such, she prayed for
. one weeks time to go through the papers.

o

List on 08.02.2010.

S
(Madan Kimar Chatuivedi)

N Member {A)}

It is stated that applicant has filed
bulky rejoinder affidavit only today which

~ needs some time to react.

/pgf

10.2.2010. !
)
{Mukesh Kr. Gupta)
Member (J)
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10.2.2010 In view & rejoinder affidavit filed

on 8.2.2000, Ms.Usha Das, leamed counsel

for the Respondents prayed ﬁmeksee‘king &/'

instruction in this regard.

List the matter on 8.3.2010.

{(Madan Kumar Chaturvedi)

Member (A)
/im

08.03.2010 Heard Mr UK. Nair, learhed counsel for
the applicant and Ms U.Das, leamed Addl.
C.GS.C for the respondem‘s.v Hearing

the O.Ais allowed. No costs.

eJ

{Mukesh Kr. Gupta)
Member {J}

S

concluded. :
é,.D/J-) ) . For the reasons recorded separately



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
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O.A. No. 86 of 2009.

DATE OF DECISION: 08 -03-2010.

Shri Khagesﬁvar Padhan

e rhtti ettt ettt e rsstatesaeaetarenneannnnns reereatre i raeaas Applicant/s
Mr U. K. Nair
‘ ...Advocates for the
‘Applicant/s
-Versus -
Union of India & Ors.
............................. feetrestiie e RESpONdent /s
Ms U. Das, Addl C.G.S.C
................................... crrerrerereeiieeeeesen e Advocate for the
Respondent/s

THE HON’BLE MR MUKESH KUMAR GUPTA, MEMBER (J)

1.  Whether reporters of local newspapers may be allowed to see

the judgment ? , ~ ZQ/NO
2. Whether to be referred to the Reporter or not ? /No

3. Whether their Lordshlps wish' to see the fair copy of the
judgment ? | A yés /No

\\

Member (J)/



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No. 86/2009.
Date of Order : This the 8% Day of March, 2010.
THE HON'BLE MR MUKESH KUMAR GUPTA, JUDICIAL MEMBER

Shri Khageswar Padhan,

Resident of Chachal,

Guwahati — 781022 in the District of

Kamrup (Metro), Assam ....Applicant

By Advocate Mr U K Nair
-Versus-

1. The National Institute of Malaria Research
represented by its Director,
22, Sham Nath Marg, New Delhi- 1 10054.

2.  The Officer-in-Charge,
National Institute of Malaria Research,
Sector-5, Rourkela-2,
Orissa — 769002.

3.  The Officer-in-Charge,
National Institute of Malaria Research,
Chachal, Guwahati-781022.

4.  The Steel Authority of India Limited,

Rourkela Steel Plant, represented by its ..
Manager (T'S, NEA), Town Services Department,
Rourkela, Orissa — 769011.

5. The Indian Council of Medical Research
represented by its Director General,
V.Ramalinga Swami Bhawan,

Ansari Nagar, New Delhi — 110029. .......Respondents

By Advocate Ms U. Das, Addl.C.G.S.C.

ORDER(ORAL) .
MUKESH KUMAR GUPTA, MEMBER()

By present O.A applicant seeks relief in the nature of

permanent injunction staying operation of order dated 27.2.09

N



- {(Annexure-20) whereby National Institute of Malaria Research (Indian
Council of Medical Research) New Delhi decided to recover a sum of
Rs.83,077/- in ten monthly installments from his salary from the month
of March 2009 onwards as well as required him to vacate the quarter
allotted at Rourkela immediately. He further seeks direction to the
respondents to retéin the said quarter and charge normal rent as
specified vide allotment order No.30 dated 27.3.2001, with further
prayer to direct the respondents not to deduct market rent and charge
normal rent.

2. Admitted facts are vide Memorandum dated 14.2.1990
applicant was appointed as Assistant Research Scientist in Malaria
Research Centi:e, Rourkela in the pay scale of Rs.2000-3200/- plﬁs
~usual allowances as admissible under the rules. He éontinued to
perform the function of said post. Vide advertisement published in the
Employment News dated 8-14 April 2006 inviting applications for
Research Scientist-I in the scale of Rs.8000-13500/-, he being eligible,
applied for the same and {Jltimately selected. Vide memoréndum dated
1.9.06 (Annexure-7) Director, National Institute of Malaria Research,
New Delhi appointéd him to said post for the IDVC Project Staff,
Sonapur, Guwahati. When he was working at Rourkela vide order
dated 18.4.2001 (Annexure-5) .he was allotted Govt. accommodation
being H/82, Sector-2. The dispute arose when he was appointed at
Sonapur. He had made an application on 16.11.06 for retention of
quarter at Rourkela, and granting double HRA és admissible to Central

Govt. employees while posted at North East Region of the country. On



16.3.07 respondents asked him to vacate the same. He again made a
representation seeking permission to retain the said quarter. On
12.8.08 respondents raised a demand of an amount i.e. Rs.60,331/
towards house rent and other charges for the quarter occupied by him
upto 30.6.08 at market/penal rent. Immediately thereafter he deposited
a sum of Rs.14,256/- as a normal license fee for the period from
1.10.2007 to 30.9.2008.

3. The contention raised by applicant is that since employees
of the National Institute of Malaria Research (hereinafter referred as
NIMA) which is a part and parcel of Indian Council of Medical
Research, he is covered by the rules and regulations framed by the
Government of India, including HRA, retention of Govt. accommodation
etc. Initially the respondents did not provide him copy of the rules and
regulations applicable to staff of IDVC, which is a project of the ICMR.
It was pointed out that NIMR with its headquarter at New Delhi has
10 Regional Centres located at Rourkela (Orissa), Guwahati (Assam),
Ranchi (Jharkhand), Raipur (Chhatishgarh), Jabalpur M.P), Nadiad
(Gujarat), Chennai (Tamilnadu), Bangalore (Karnataka), Haridwar
(Uttaranchal) and Goa. The said centres were established in the year
1986 as per the requirement of the National Vector Borne Diseases
Control Programme, Government of India depepding upon the
prevalence of malaria and other vactor borne diseases in the area. As
such Rourkela project is not different from the Guwahati .Project.
Further IDVC Project is not a time bound ad-hoc project. The Science

and Technology Mission Project “Integrated Control of Malaria,



Filariasis and other Vector Borne Diseases” (in short IDVC Project)
was one of the five Science and Technology Mission Projects, havipg
direct relevance ta the Socio economic de\}elopment of the country, was
announced and approved by the then Prime Minister of India during
Seventh Five Year Plan in the year 1986. The project was allocated to
the National Institute of Malaria Research under Indian Council of
Medical Research un.der. Ministry of Health and Family Welfare,
Government of India. The project has been included as an intramural
activity of Indian Council of Medical Research in the Eleventh Five
Year Plan and it has already continued for 25years and there is no
indication that it would be closed in the near future. The IDVC project
of National Institute of Malaria Research provides technical supports to
the National Vector Barne Diseases Control Program which was
operational in the country since independence as a permanent
programme of the Government of India under different names such as
National Malaria Eradjcatiqn Programme, National Malaria Control
Programme etc. for the control of malaria, filariasis, dengue, Japanese
Encephalitis, Kala zar and other Vector borne diseases. The National
Institute of Malaria Research follows Central Government Rules on all
service matters of IDVC Project employees. The applicant requested
the Pubh'c Information Officer of NIMR to provide information on rules
and regulations governing the service conditions of officers and other
employees working in IDVC Project. The PIO did not provide the
information and the applicaﬁt approached the Central Information

Commissioner and in turn the CIC directed the PIO to provide the



desired information to the applicant. As per above information all the
Central Civil Services Rules such as CCS(Leave) Rules 1972, CCS
(Cbnduct) Rules, CCS (CCA) Rules and CCS (Medical Atttendance)
Rules etc. are applicable to the applicant. In the above backdrop Shri
U.K.Nair, learned counsel contended that when all such rules are
applicable how could the respondents deny the Govt. aocommédation
and refuse double HRA to the applicant. Learned counsel in the above

circumstances and backdrop vehemently contended that applicant is

~ entitled to the benefit as prayed for. It was further urged that since he

has completed 2 years posting in North East Region of the country,
initially his request for posting at Rourkela was rejected, but later on
when he made another representation dated 28.7.09 the Administrative
Officer, NIMR, New Delhi quickly responded vide communication datgd
31.7.09 that his case was being considered actively. In the above

backdrop it was emphasized that there is no justification in the

~ objection raised by the respondents stating that there is a distinction

3

between regular employees as well as project employeeé, as projected
by the respondents in relation to the grant of HRA/retention of
Government accommodation.

4. By filing reply, the respondents stated that he while posted
at Rourkela, was allotted a quarter only during his tenure at the said
project and his engagement in said project was ptire_l;y ad-hoc and
temporary post of Assistant Research Scientist andr as such after
leaving Rourkela he is neither entitled to retain the same nor he can

claim double HRA. He is not a regular employee of ICMR and not



6

regularly appointed with the ICMR/NIMR. He is not entitled to the
benefits which are admissible to the regular employees of ICMR. The
claim made by .the applicant is not permissible as he is not a Central
Government employee. Applicant being a project employee and the
quarter allotted to him is the property of Rourkela Steel Plant and the
allottees of such accommodation are to be governed by the rules of SAIL
and not by Central Gﬁvernment Rules and as such the respondents
have no right over the property owned by SAIL. Applicant’s
appointment at Sonapur is a fresh appointment and therefore he is not
entitled to the benefits of transfer or retention of accommodation in
question. As per the rules, he was required to hand over the quarter
within a period of 2 months failing which he was liable to pay penal
rent/market rate was to be charged from 22.9.2006. A memorandum
dated 16.3.2007 was issued to require him to va.caté quarter so that the
same can be allotted to next coﬁteﬁder. Since he failed to vacate the
same, he has become unauthorized occupant with effect from
23.11.2006 and liable to pay the penal rent.

5. | I have heard Mr U.K.Nair, learned counsel appearing for
the applicant and Ms U.Das, learned Addl.C.G.S.C for the respondents,
perused the pleadings and other material placed on record including
additional p\leadings raised by both sides. The short question arising for
consideration is whether there is a distinction between regular
employee and permanent employee. Further question which requires
determination is whether the accommodation in question is goverﬁed

by the SAIL rules/analogous rules and regulation as framed by the



Central Government. I may note that though a plea was raised by the
respondents that there exists a distinction between the pefmanent
employee and temporary employee of ICMR, but no rules or regulation
has been placed on record or brought to notice of this Tribunal during
the course of hearing. As such the distinction to be drawn between a
regular and permanent employee, is a misnomer and baseless. Further
contention which has been projected by the respondents is applicant is
an employee of a project appears to be dubious for the reasons that he
continued in employmeﬁt for more than two degades as on date. No
order or material has been produced before the Tribunal to ind,it;ate
that the so called project has any outer time limit. Under no
- circamstances, a Government department including autonomous bodies
could be termed as a project. Mere giving a shape of “project” can be
disastrous and creat frustration to the employees working in such
Institute. Learned counsel for the applicant has pointed out specific
pleas raised vide para 8 of their additional statement to the effect that
casual labourers working in IDVC have made entitled to grant of
temporary status like casual workers of Government department
proyided ~vide DOPT OM dated 109.1993. There is no
rebuttal/contradiction raised to said plea. It was contended that if
casual labour of IDVC/ICMR‘ are not at par with Central Govt.
employees how such scheme could be extended to them. I may note that
employees posted at NIMR headquarter New Delhi and its 10 Regional
Centre both belonging to NIMR cadreé and IDVC cadre are being

transferred from one centre to another. During the year 2009 itself four



Research Scientists of IDVC Project had already been transferred from
one centre to énother. Specific plea raised by the applicant on this
aspect is remains undisputed. In any manner it would thus be
established that though it is called project but the employees are
transferable from one institute to another, which is impermissible in
Projects. In this view of the matter I have no hesitation to conclude that
the nomenclature used by the respondents describing it as a project is
‘without any substance and based on no supporting documents. Said
term is used only to deprive thé employees from getting their due
benefits, applicable to regular employees of the Central
Government/autonomous bodies. It is undisputable fact as per the
- policy decision of the Central Government that a Government employee
irrespective 6f whether he is temporam: or Igermanent, when posted to
North East region is entitled to double HRA bsides entitled to retain
the accommodation allotted to him during his service tenure at
principal seat. Said rules still holds the field. In the circumstances the
respondents action in imposing penal rent and cancelling his allotment
of quarter at Rourkela would not be justified and sustainable in law. I
| may note another aspect of the case namely if the applicant was
appointed as Research Scientist-1 afresh, he was liable to resign post
held by him at Rourkela as Research Assistant, which has not been
done. Similarly when he made a réquest for his transfer to Rourkela on
completion of two years service at North East region, he could not have
been posted in the same capacity, particularly when according to

respondents this was not a permanent post but was a fresh



thf’

appointment. When a person is appointed fresh and seeks transfer it
has to be necessarily in a lower post/cadre, which is not the fact in the
present case at hand. No rule governing the allotment, framed by SAIL
has been placed on record or produce before the Tribunal and therefore
it would not be justified to make any obs/‘ervation on said aqpect either
way. |

Taking a cumulative view of the matter, 1 have no
hesitation to hold that respondents action in passing impugned |
communication dated 27.2.2009 is unsustainable in law and same
suffers from arbitrariness and illegality and accordingly the same is

quashed. O.A is allowed. No costs.

<

(MUKESH KUMAR GUPTA )
JUDICTAL, MEMBER
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Y.

~ Sri Khageswar Padhan
...Applicant
| . -Versus- | ’
- The National Institute of Malaria Research & Ors

..... ..Respondents

 SYNOPSIS

WW&P&}E
uwahati Bench

The applicant who is posted as a Research Smentlst in the Natlonal Institute
of Malaria Research Guwahati being aggrleved by the gross 1llega11ty perpetuated

against him in denying to him the benefit of retammg his quarter at his former

place of posting,. i.e. National Institute of Malaria Research, Rourkela which
beneﬁt he-is legally entitled to avail .owing to his posting in the North-Eastern
region and also chargmg rent at market/penal rate for retention. of the same, has
- approached this Hon’ble Trlbunal seeking redressal of his genuine and bonafide
grievance. Further grievance of the applicant is regarding not sanctioning to him
the douhie HRA admissible to him and non consideration of his case for 2 choice
place of posting on cempletion of his tenure of posting in the North-Eastern

region.




Centred Ao

%“%T?W %

IR Plbunal
F1MAY 2009
The applicant was initially appointed as an Assisfant Revgar rcl Sté'ﬁgﬁ’iﬁ'st in
' ahatt Bench
the Malaria Research Centre, Rourkela vide an appomtrr_l—rf"(“)'r"da'“‘datedm.

14.02.1990. The aut_ﬁorities of the Malaria Research Centre, Rourkela with a view
to provide residen‘dal accommodations to its employees entered into an agreement
- with the authorities of the Rourkela Steel Plant, Steel Authority of India Limited
and in terms thereof vide an Allotment Order No.30 of 2001 dated 27.03.2001 the
said authorities allotted 3 (three) number of quarters to the Malaria Research
Centre, Rourkela. The terms of allotment and the rate at which rent and other
allied chargeslthat would be levied was categorically stated in the said allotment
order. The Quarter No. H- 82, Sector-2, Rourkela prov1ded by the authorities. of the
Rourkela Steel Plant was subsequently allotted to the apphcant vide an order dated
18.04.2001 and he occupied the same and started to pay the rent apphcable for the
said quarter_to the authorities. of the Rourkela Steel Plant \through the Director,
Malaria Research Centre inasmuch as the employees of the Malaria Research
Centre were not entitled to pay rent directly to the authorities of the SAIL. As he
was continuing as an Assistant Research Scientist at Rourkela, the applicant vide
an order dated 01.09.2006 carhe to be appointed and posted as a Research Scientist
in the National Institute of Malaria Research, Sonapur, which office has been

subsequently shifted to Chachal, Guwahati.

N

The Rules governing the service conditions of the employees of the
National Institute of Malaria Research entitles the incumbents who are posted in :
the North-Eastern region to avail certain concessmns/ benefits such as retention of
the residential accommodatlon/quarter at the prev1ous place of posting for a period
of 3 (three) years beyond the normal permissible period, sanction of double HRA
and fixed tenure of posting in the N-E Region. The petitioner on his posting in the

N-E Region had vide his representations prayed for. sanctioning to him the said



benefits, but the same have been denied to him. The "author'ities of the National
Instltute ~of Malaria Research instead of permitting him to retain the quarter
“allotted to him at Rourkela had vide an order dated 27.02.2009 directed - the
~ applicant to vacate the same and had charged rent at market/penal rate appllcable
to employees of Steel Authority. of India lelted When the apphcant desired to :
know the basis of chargmg market/penal rent from him, the replies glven by the
authorities of both National Instltute of Malarla Research and Steel Authorlty of
India Limited.seems to be confrontlng each other inasmuch as the stand of the
former is that market/penal rent is charged from the apphcant as' per rate
apphcable to SAIL employees whereas the latter took the stand that its interest
was limited to the extent of receiving its dues as agreed upon vide the Allotment
Order No. 30 of 2001 dated 27.03.2001 and the rate at which dues would be
chargeable from the appl1cant would govemed by the policies and Rules of the
National institute of Malaria Research. The other grlevances of the apphcant as
regards sanctlonmg to him thé double HRA and con51deratlon of his case for a -
choice place of posting have also been turned down for reasons best known to the
respondent authorities. As such the applicant is before the protective hands of

Your Lordship’s seeking appropriate relief/relief’_ S.
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ORIGINAL APPLICATION NO. 8 6 /2009

Sri Khagéswar Padhan
...Applicant-
. -Versus-
The National Instithte of Malaria Research & Ors-
.....Respondents |

g’mmﬁ% R
endred .‘&ﬁm'n@'&@w"a"una

g

[[ 1w 2009

; suwahati Bench

LIST OF DATES p—

ettng o 8

- The Applicant on being selected was appointed as a
Fishery extension officer in the Fishery Deparsment of

the Government of Orissa.

- The applicant on relinquishment of his eniplvdyment with
the Government of Oriééa, on his selection éamé tp‘ be
appointed as a Technical Ofﬁcer in the Mérine Product
Export Dev/elopment Authority |

An Advertisement came to be issued in " the

Employment News for recruitment against three post of



Technical Officers in the Integrated Disease Vector
Control. Project under the Malieraia Research Center,

Indian Council of Medical Research.

22.12.1989 The épplicant applied for the above mentioned posts and '~
| he was issued call letter dated 22.12.89 for appearing in
the interview process to be held on 13.01.90 for

selection of candidates for appointment against the said

post.
14.2.1990 _ " The applicant was selected in the interview process and |
:ﬁ%g@ﬂl&% HHWHHE pvas issued appointment order dated 14.02.90 against

pdininietrathve Tridunal
Centrat A the post of Assistant Research Scientist and he joined as

M 2009 su

| TS Certer, Rpurkela Orlssa

Guwa-hgti Bench |
27.03.2001 . The authorities of the Rourkela Steel Plant, SAIL and g ad "o

. A
the Director of Malaria Research Center entered. into an @ng{ :

under the Ofﬁcer-ln-charge Malaria Research

Rel

agreement for providing residential accommodation to
the employées of the Malaria Research Center, Rourkela
and in ferm‘s thereof the Allotment Order No. 30 dated
27.03.01 came to be issued allotting ﬁthree number of
quarters to the authorities of the Malaria Research

Center, Rourkela.b

' 18.0.4.20401 , | The Ofﬁcer-in—Chér'ge of the Malaria Research Center,
Rourkela subsequently allotted the Quarter No. H-82,

Séctor-2,_ Rourkela to the applicant vide the order dated
18.04.01. |



.

18.11.05.

14.04.06

 The org‘anization of Malaria Res'earch Center came to be

renamed as National Institute of Malaria Research. - |

The _:Indian Council of Medical Research issued an
employment notice in the Employment News inviting

applrcatrons for one post of Research Scientist at.the

_ Integrated Drsease Vector Control Pr03ect and the

1.09.06

16.11.06:

Canteal

11 WAy 2009
1%;“9‘&@ Wm

”?;M”{; e 3% ? §
C‘? \ t gretier THD na‘ ¥

" for allowmg him to retain the quarter allotted ot h1m at

uwahati Bench .

16.03.07

apphcant applied for the same.
Appointment order-issued in favour of the apphcant ‘
pursuant to which he Jomed»as a Research Scientist at

Sonapur, Kamrup, Assam.

-The apphcant preferred a representatlon before the

e

Rourkela and also to sanction to him the beneﬁt of,‘

o e A

e,

double HRA as is admissible to staff posted in the North

Eastern reg1on

The Ofﬁcer—rn charge National Institute of ‘Malaria

Research, Rourkela 1ssued an Office Memorandum

, dated 16.03.07 directing the apphcant w '

26.03.07

e

quarter allotted to him at Rourkela

The applrcant preferred a representatlon before the

Officer-in-charge, Natlonal Institute  of Malarra
Research, Rourkela hlghhghtmg the aspect that he was

entitled to retain the said.quarter at Rourkela in terms of



12.10.07

12.08.08

. «-_Mﬁ;‘?}___‘
cgf;w v '”mg

Central ﬂ.mmné

11 WA 2008

¥ :
Guwahati Bench

12.08..08

02.09.08

23.09.08

the Rules holding the field and prayed before him to

allow him to retain the same.

The Rourkela Steel Plant authorities raised-a quarterly

bill dated 12.10.07 for the period 1.07.07 to 30.09.07 for

the quarter retained by the applicant and thé'same came |
to be pa1d by him through the Drrector National
Institute of Malaria Research

The Officer-in-charge, National Instltute of Malaria

Research, Rourkela issued a commumcatron dated

| 12.08.0‘8 enclosing copies of the letters dated 05.08.08

whereby an amount of Rs. 60,331 was demanded from

- the applicant towards house rent and other chargeé for

the quarter occupied by him upto 30 06 08 at
Market/Penal Rate. - . . az

The | applicant preferred a representation seeking the

" details of the bill for Rs. 60,331.

" The Senior Administrative Officer, National Institute of

Malaria Research, Delhi issued an Office Memorandum
dated 2.09.09 directing the applicant to settle the bill for
Rs. 60,331 directly with the SAIL authorities, Rourkela.

Vide the representation dated 23.09.08, the applicant
forwarded a cheque for the dues in respect of the Quarte.r

at Rourkela to the Senior Administrative Officer,

| National Institute of Malaria Research, Delhi.



14.10.08
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uwahati Bench

4.12.08

23.12.08

1 6.02.09

27:02.09

region.

The Semor Admrmstratrve Ofﬁcer Natlonal Instltute of
Malarla Research Delhi 1ssued an Ofﬁce Memorandum

dated 14.10.08 returning the cheque forwarded by ‘the

-~ {applicant with further instruction to make payments to

the concerned agency through the. Ofﬁcerf-in-charge,-

Rourkela.

The applicant forwarded another cheque for the dues in

respect of the quarter at Rourkela to the Of_ﬁcer-in-

charge National Institute of Malaria Research,

Rourkela..

‘The Ofﬁcer-m—charge Natronal Instltute of Malarlav

Research, Rourkela informed the applicant that the SAIL
authorities had refused to accept'the eheque remitted by
him. | | ;

The applicant preferredi a ,repr_eSenjration - for 3
consideration of his case for a choice place of pio‘sting“on

completion of his tenure of posting in the North Eastern

®

The Senior Administrati\?e Officer, National Institute of
Malaria Research, New Delhi issued an Office
Memorandum drrectmg to recover an amount of Rs

83,077 towards license fee and other charges upto

"31.12.08 in respect of the quarter at Rourkela and also

’ directed the applicant to vacate the same. '



18.03.09

The vaut'hc’)rities" of the Nat'ional;‘ Institute olf' :Méla'ria'
_Research 1ssued an Ofﬁce Memorandum dated 18 03 09
\ ‘rejectlng the prayer made by the apphcant v1de h1s

representatlon dated6 02 09 A T
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL :: '
GUWAHATI BENCH GUWAHATI
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ORIGINAL APPLICATION NO. / 2009 5 2 z
o & 3
BETWEEN 4

Sri Khageswar 'Padhan, resident of ‘Chachal,
Guwahati - 781022 in the District  of

. . ) i' : ‘
....Applicant C_g._)

‘Kamrup (Metro), Assam.

-AND- -

1. The National Institute of Malaria
Research represented by s Director, 22 i )
Sham Nath Marg, New-Delhi - 110054 - | .

2. ~The Officer-in-Charge, National
Institute of Malaria Research, Sector-5,

Rourkela—2, Orissa. Pinlode - 769002 . %

3. The Officer-in-Charge, National
Institute of Malaria Research, Cheichal,‘
Guwahati-22, Assam. PitCode - 781022 . &

4, The Steel Authority of India Limited,
Rourkela Steel Plant, represented by its
Manager (TS, NEA), Town Services
Department, Rourkela, Orissa-769 -011.
5 The Sudiom Coumnrcid of Medieal Resaarcl
hepriesentad by s Diteckor Gremaral | : o S ’
V. Romodinga Swams Bhawost, g : *
Angarms No? , New-Defhi-140029., Respondents

ehogeinns (@b



1. PARTICULARS OF_THE ORDER AGAINST WHICH THIS -
APPLICATION IS MADE

Thls mstant apphcation has been preferred agamst the Ofﬁce‘
‘ Memorandum bearing No. A/P 1(41)90/1658 dated 27.02. 2009 seeking to
recover an amount of Rs. 83, 077/- towards license fees and other charges at
market/penal rate upto 31 December 2008 from the salary payable to the
apphcant in 10 (ten) monthly instalments for retention of the Quarter No. H- 82,
Sector-2, Rourkela by him at Rourkela with further dlrection to vacate the
same immediately. This application is further directed agamst_the arbitrary,"
ille;gal' and_discriminatory action on the-respondent’s part in deducting the said
market rent from his monthly salary, not sanctioning to him the double HRA .
which he is entitled to receive owing to his posting in the North-Eastern region

and non consideration of his case for.transfer and choice place of posting at

Rourkela.

)

2. JURISDICTION:

N Ay

The applicant further decla i @hﬁi"d}ectrmatter of the case is

-within the Jurisdlctlon of the Admmlstratlve Tribunal.

3. LIMITATION:

The applicant declares that'th_e instant case has been filed within the
limitation period prescribed' under Section 21 of the Central Administrative
Tribunal Act, 198S.

4. FACTS OF THE CASE:

41. That the applicant is a citizen of India and is presently residing at
" Chachal, Guwahat1 in the state of Assam and as such he is entitled to all the
rights, protections and pr1v1leges guaranteed under the Constltutron of India .

and the laws framed there under.

4.2. That the applicant states after completing his Master Degree
study in the subject of Zoology from the Samalpur University in Orissa, on



being duly selected he was appointed as a Fishery Extension Officer in the |
Fish'ery Depa'rtment of the Government of Orissa. Thereafter, the applicant on
relinquishm'ent of his aforesaid employment, on his selection was appointed as

a Technical Officer in the Marine Product Export Development Anthority; '

4.3. That the “applicant states that while he was contmulng as a
Technical Ofﬁcer in the above stated orgamzatlon an advertlsement was
issued in the Employment News and other National Newspapers for
recruitment agamst 3 (three) posts of Techmcal Officers in the Integrated ,v
Disease Vector Control Project under the Malaria Research Centre Indian
Council of Medical Research in the pay scale of Rs. 2000-60—2300-EB-3200.
In terms of the said advertisement, the applicant offered his candidature for the
said post and he -vwas issued call letter dated 22.12.1989 for appearing in the
interview process to be held on 13.01.1990. The applrcant partlcrpated in the
1nterv1ew/selectron process on conclusion of which, he was declared successful
and was offered letter of appointment bearing No. Admn/Rect/FS-
B/30/87/1377 dated 14.02.1990 against the post of Assistant Research- _Sci'enti_st
pursuant to-which he joined as such under the .Ofﬁcer-;in-Charge, Malaria

Research Centre, :ROurkela, Orissa.

|

mwr%ﬁm & e
Cem&mermmmunal A copy of the advertlsement 1nterv1ew call
e letter and the appomtment letter are annexed
i MAY 2003
as Annexure — 1, 2 & 3 respectively.

gﬂ*ﬁr&mﬁm |

‘ uwahati Benegh .

Yy ~ That your applicant states that in order to- provrde re31dent1al

accommodat1on to its employees, the authorities of the Malaria Research
Centre, Rourkela entered into an arrangement/agreement with -the authontles-.of
the Rourkela Steel Plant, Steel Authority of India which has been following the
practice of allotting its surplus residential accommodation to other Public
Sector Undertakings, Central Govemment Departments and Autonornous
Organizations and in terms thereof the authorities of the Rourkela Steel Plant
.allotted 3 (three) Executive Flats (Quarters) to the Malaria Research Centre,
_Rourkela vide the Allotment Order No. 30 dated 27.03.2001.

Voo pesto
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uwahati Bengh' } A copy of the allotment order dated

2.7.03.2“0(_)»‘1 is annexed as Annexure-4

4.5. That*your applicant states that the Ofﬁcer;in Charge Malaria
~ Research Centre, Rourkela accepted the allotment order and subsequently
allotted the ‘said quarters to the three senior ofﬁcers including the apphcant
who was allotted the Quarter No H-82, Sector-2, Rourkela vide the order
bearing No. 2:4:2:2001/174 dated 18.04.2001, which came to be OCCUplCd by

him after signing the Occupation/Vacation report

A copy of the order dated 18.04.2001 is

annexed as Annexure — 5.

4.6. That_S(our 'applicant states that initially the iOfﬁcer_-in-Charge',
- Malaria Researc‘h‘ fCentre, Rourkela requested the Manager (TS)_ NEA,
Rourkela Steel Plant to allot the quarters in the nante of the respective officers
and to send the bills for rent and electricity and other charges in the name of
the allottee officers, but the Rourkela Steel Plant authorltles declined to accept '
the said request and the bills as regards house rent and other allled charges is
being raised in the’_name of the Director, Malaria Research ‘C_entre -and all
payments are made on behalf of the Director. It is pertinent to rnention here
that house rent is charged by the Rourkela Steel Plant authorities at.the rate of
Rs. 1.05 per sq.ft of plinth area i.e. Rs. 787.50 per ‘month per quarter and in
addition to that electrrcrty charge is lev1ed at the rate of Rs 3.90 per unit of

actual consumptlon

4.7‘. - vThat your,:’appl'icant states. that ‘the crganization "of Malaria -
Research Centre was ‘subsequently renamed as National Institute -'Qf Malaria
Research vide ‘an Ofﬁce Order dated 18.11.2005 and since then. the said -

orgamzatron has been functlomng under the said name and style, albeit its
| orgamzatlonal structure works performed and style of functromng remaining

N

the same. _

4.8. . That your applicant‘ states that'sin'cel the date of the initial

allotment order of the quarter to him, all dues including the house rent,

g ¢34



e_lectricity bills are being paid by him through Officer-in-Charge of the
National Institute of Malaria Research, Rourkela and the applicant including

the other allottees cannot pay their dues directly to the Rourkela Steel Plant in

h .
- view of the fact that the quarters are allotted to the Malaria Research Centre,

Rourkela now renamed as National Institute of Malaria Research.

4.9. That the applicant states that the Indian Council of Medical
Research issued an employment notice in the Employment News dated
14.04.2006 inviting applications from eligible candidates for 1 (one) post of
Research Scientist at the Integrated Disease Vector Control Project and
pursuant thereto the ‘applicaflt applied and was selected for the samie.
Thereafter, the Director of National Institute of Malaria Research vide an
appointment 6rder bearing No. Admn/IDVC/Appt/RS/SRS/398/06 - dated
01.09.2006 appointed and posted the applicant as a Research Scientist in the
Integrated Disease Vector Control Project at Sonapur, Kamrup, Assam. The
applicant joined his duties against the said post at Sonapur and at present he is
working at Chachal, Guwahati as the National Institute of Malaria Research,

Sonapur has been shifted to Guwahati w.e.f 01.06.2008.

o R -y e 1 N g .
PR URTEER ST Copies of the employment notice dated

Cenerai Agminioirative Tribunal

- 14.04.2006 and the appointment order dated

1 MAY 2003 01.09.2006 are annexed as Annexure — 6 &
ToRER adE 7 respectively.
%uv«}a-hati Beneh ,

4.10. That your applicant states that certain concessions/benefits are
availed to Central Government employees who are posted in the North-Eastern
region which amongst others, include the benefit of retention of quarter at the
_previous place of posting for three years beyond the normal permissible period
of retention, sanction of double HRA, the pleasure of fixed tenure of posting in
the North-Eastern region which is considered to be a hard posting, Special

Duty Allowénce and Bad Climate Allowance.
A copy of the extract of the concession

- provisions is annexed as Annexure — 8.

W pesbe



4.11. That your applicant states that keeping
abovementioned concessiqn provisions, he lpreferred a representation dated
16.11.2006 intimating the Director, National Institﬁté of Malaria'Reéearch that
his family would continue to utilize the rented house which was made available
to him at Rourkela and that he be sanctioned double HRA as is admissible to
staff posted in the North-Eastern region. In response thereof, the autﬁorities of
the National Institute of Malaria Research sanctioned to him Special Duty
Allowance and the Bad Climate Allowance, but the other concessions as

admissible to him has not been sanctioned to him till date.

A copy of the representation dated

16.1 1.20_06 is annexed as Annexure — 9.

4.12. That the applicant states that on 16.03.2007 the Officer-in-
Charge, .National Institute of Malaria Research issued an Office Memorandum
bearing No. 2:4:2:07/155 directing him to vacate the Quarter No. H-82, Sector-
2, Rourkela, which he had retained there on his transfer appointment at
Sonapur, Assam because of the fact that the same was required to be allotted to
another scientist who had joined at Rourkela in his place and that in default
market rent would be charged for retention of the said quarter at Rourkela as
per the norms applicable to the SAIL employees. In response thereof, the -
applicant preferred a representation dated 26.03.2007 which was forwarded by
the Ofﬁcer-iﬁ—Charge, ‘National Institute of Malaria Research, Sonapur to his
countefpart at Rourkela wherein he hés highlighted that the allotment of the
quarter to him was made by the authorities of the National Institute of Malaria
Research and for éll purpose and intent it was a government allotment and that |
government norms are required to be followed as regards allotment and |
vacation of quarters to its employees. It was also brought to fhe knowledge of
the said authority that the authorities of the Rourkela Steel Plant, SAIL had
allotted nﬁmber of quarters to the National Institute of Malaria Research and in
turn it was allotted to him by the authorities of the National Institute of Malaria
Research and Rourkela Steel Plant authoriti_es' is only entitled to charge rent at
the rate which was agreed to by the allotment order allotting the quarters to the
National Institute of Malaria Research, which payment is made through the

Director, Malaria Research Center now National Institute of Malaria Research



¥

and that the Rourkela Steel Plant authorities has no business to charge market
rent from him. Further it was pointed out that his children’s were pursuing their
school Studies in Rourkela and Oriya was one of the subjects incbrporated in
the syllabus for the studies pursued by his said children’s and in the event he
was required to vacate the allotted quarter and shift his family to Guwabhati,

huge inconvenience would be caused inasmuch as Oriya is not offered as a

- subject in any school in the State of Assam thereby putting there educational

career in jeopardy. As such he intimated the authority concerned that he would
be retaining the allotted quarter at Rourkela, which he is entitled to as per the

provisions holding the field towards availing such facilities.

It is pertinent to mention her that the purpose of allotting the
quarter occupied by the applicant to another scientist who had joined in his
place no longer exists inasmuch as the new incumbent scientist has been
allotted another quarter from amongst the number of quarters allotted
subsequently by the Rourkela Steel Plant authorities to the National Institute of

Malaria Research.

AT G, AT
Centrel Adminiotrative Tifouna Copies of the forwarding letter and
11 MY 2009 representation dated 26.03.2007 are annexed

uwahati Bench ]

. as Annexure — 10 & 11 respectively.

4.13. That the applicant states that Officer-in-Charge, National

Institute of Malaria Research, Rourkela continued to provide bills to him
towards House Rent/Licénse Fee at the normal rates till November, 2007 and
all these bills were paid to the Rourkela Steel Plant, Steel Authority of India
Limited against bills drawn in the name of the Director, National Institute of
Malaria Research. The bills above stated have been provided to him after the
Rourkela Steel Plant authorities raised a quarterly bill dated 12.10.2007 in the
name of the Director, National ‘Institute of Malaria Research claiming house
rent/license fee in respect of the residential accommodation occupied by him
for the period 01.07.2007 to‘ 30.09.2007. The relevant portion of the said bill
was provided to the applicant by the Officer-in-Charge, Rourkela and the
amount claimed for the Quarter No. H-82, Sector-2 was Rs. 5028/-, which
included the current demand for the quarter July to September, 2007 and



arrears upto the previous quarter. The applicant’ paid the'said"b'i‘ll and all dues

upto 30.09.2007 was paid in respect of the said quarter.

4.14. ‘That the applicant states that inspite of the fact that he had

* cleared all dues in respeet“ef the residential quarter allotted to him at Rourkela,

to his utter shock and Surprise the Officer-in-Charge, National Institute of
Malaria Researeh Guwahati vide his’ communication bearing‘" No 201 dated
12.08.2008 enclosed copies of two letters bearing No. 2:4:2: 08/316 and A/P-
11(41)/90 Vol -1/741 both dated 05. 08 2008 addressed to him by the Officer-in
Charge, National Institute of Mala_ria Research, Rourkela and -the Senior

Administrative Officer, Delhi- whereby the authority.at Rourkela demanded an

“amount of Rs. 60,331/~ from him towards house rent and other charges in

respect of the quarter No. H-82 occupied by him upto 30.06.2008 at the market

- rate while the Senior Administrative Officer desired to know the action taken

,____b;L.the_fo.cmer—,%regard
T DTS A

Centrat Administietive Tﬁbunal
| , Copies of the communications dated
1/ MAY 2003 . :
- 12.08.2008 and 05.08.2008 are annexed as
el TS - Annexure — 12, 13 & 14 respectively.
“ uwahati Bench
4.15. ~ That the applicant states that in response to the communications

dated 12.08.2008 and 05.08.2008, he preferred a representarion dated
12.08.2008 before the Ofﬁcer—in-Charge National Institute of Mal'a'ria
Research, Rourkela bringing to his knowledge that he had already cleared all
dues in respect of the quarter No. H-82, Sector-2 upto 30.09.2007 in terms of
the bills prov1ded to him from time to time and that the amount of house rent
and allied charges cannot be Rs. 60, 331/- for a period of 9 (nine) months i.e.
from 01:10.2007 to 30:06.2008. Therefore, he requested the Officer-in-Charge,

Rourkela to provide a detailed bill specifying the house irent/license’ fee, water -

charge and electric charges month wise for the amount of Rs. 60,331/- at an

early date, however the said information sought for has not been provided to

-~ him till date.

‘A copy of the representatien,dated 12.08.08

is annexed as Annexure — 15.



4.16.
dated 12.08.200.8, the Senior Administrative Officer, Nat-ional Institute of
Malaria Research, Delhi issued an Office Memorandum date_d .02.09.2008
stating that he had not cleared his dues in respect of the quarter No. H-82,

Sector-2 and directed him to settle the bill for Rs. 60,331/- towards house rent, -

- water charge aﬁd electric charge directly with the SAIL authorities at Rourkela.

within a month from the date of issue of the said Office Memorahdum failing

which the amo'unt would be realized from his salary and sent to the: SAIL '

authorities.

4.17. - That the applicant states that he preferred a representation dated

23.09.2008 against the Office Memorandum. dated 02.09.2008 before the

Senior‘AdministratiVe ‘Officer, National Institute of Malaria Research, Delhi

clarifying the position that he has been regularly paying the admiésibl‘e dues in

respect of the quarter occupied by him and that question does not arise of no't‘

paying the said dl_ies' by him. It was only in ;espect.of the bill for an amount of

Rs. 60,331/- wherein certain errors occasioned in accounting for the amounts -

claimed towards the dhes payable by him aﬁd non furnishing of the details

sought for on his part from the Officer-in-Charge, Rourkela towards arriyihg at .

the amount of Rs. 60,331 payable as dues, del_ay has occz‘is_ioned_toWards
remitting the said amount. Therefore, he had vide the said representatioh-
forwarded an Account Payee Cheque bearing No. 069948 dated. 19.09:2008
" drawn in favour of Steel Authority of India Limited, Rourkela Steel Plant
towards payment of the dues on his part for the said quarter for the period
01.10.2007 to 30.09.2008 vés pef the norms of the allotment orde_r“the details of

which were spéciﬁed therein.

7

A copy of the representation dated

23.09.2008 is annexed as Annexure — 16.

4.18. | ~ That the applicant states that in reference to his represerifatidn

dated 23'.09.'2008, the Senior Admini‘strative Officer, National Institute. of _

Malaria Resgaréh, Delhi vide an Office Memorandur_n bearing No. A/P-
11(41)90/1020 v-:d'ated 14.10.2008 returned the -che_qué forwarded to him vide

Vb oo
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the above stated representation and instructed'him to maké the 'payments to the

concemed agency directly through the Ofﬁcer-m Charge Rourkela wrthm 15

,(ﬁfteen) days from the date of receipt of the same failing which actron ‘would

‘be taken as-intrmated vide their earlier letter.

T T ST

cemumtuwm%unal - A copy of the Office Memorandum dated

, 14.10.2008 is annexed as Annexure —17.
4 1 WAY 2008 - . —
uwahato Benoh

419 That ™ the applrcant states that the copy of the Ofﬁce

Memorandum - dated 14.10.2008 along with the retumed cheque was
mistakenly sent to-the National Institute of AMalaria Research, Rourkela and the -
same was returned back to the headquarter at New Delhi. Sdbseqnently-, it Was .
again dispatched to the National Institute of Malaria Research, 'de.ahati
through registered post No. 3844 dated 04.11.2008. By the time the said Office
Memorandum containing the returned cheque reached National Institute
Malaria Research, Guwahati the applicant was on leave and it was finally
delivered to him on 08.12.2008. In the‘ meantime ‘the Officer-in-Charge, .
Guwahati had intimated the applicant over telephone on 04.10.2008 regarding
the aspect ofvissne of the Office Memorandum dated 14.12.2008 and the return
of the cheque by the headquarter at vNew-Délhi and immediately vide his
represlentation dated 04.12.2008 disbursed another cheque bearing No. 069949
dated . 04.12.2008 for an amount of Rs. 14,'256 to the Ofﬁcer-in-Charge,,v

Rourkela towards house ren_t-and allied charges' in respect of the residential

quarter occu'pied by him at Rourkela. The said amount was paid for the p'eriod

| 01 10.2007 to 30.09. 2008 as per the terms and condltlons of -the Allotment

Order No. 30 dated 27.03. 2001 which was still holding the field.

A copy of the representation dated
04.12.2008 is annexed as Annexure — 18.

420 - T-hat the applicant states that the Ofﬁcer-in-Charge 'National B
Institute of Malaria Research, Rourkela v1de his commumcatlon bearmg No.
2:4:2:08/534 dated 23.12.2008 informed h1m that the Rourkela Steel Plant,
Steel Authority of India Limited authorities had refused to accept the cheque



the quarter No. H-82, Sector-2 occupied by him was in illegal occupation and

as such market/penal rent was charged for the same. The cheque dated

04.12.2008 consequently came to be returned to him.

A copy of the communication dated

23.12.2008 is annexed as Annexure — 19.

—

4.21. That the applicant states that thereafter the Senior Administrative
Officer, National Institute of Malaria Research, New-Delhi issued another
Office Memorandum bearing No. A/P-1(41)90./ 1658 dated 27.02.2009
directing to recover an amount of Rs. 83,077/- towards license fees and other
charges upto 31% December, 2008 from the salary payable to the applicant in

10 (ten) monthly‘ installments with further instruction to vacate the quarter

immediately.
A copy of the Office Memorandum dated
27.02.2009 is annexed as Annexure — 20.
4.22. . That the applicant states that the service conditions of the

employees of the National Institute of Malaria Research are governed by the
rules applicable to the Central Government employees and in terms of the rules
holding the field, posting in the North-Eastern region is considered to be a hard
posting and as such tenure of posting in the said region is fixed at 2 (two) years
on completion of which, an employee concerned is entitled to seek transfer to a
choice place of posting. The applicaint has already completed his tenure in the
North-Eastern region and he is entitled to a choice place of posting and
consequently he preferred a representation dated 06.02.2009 praying for his
posting at .Rourkela and also highlighted the difficulties faced by him in the
health front including the difficulties he would face with regard to the
educational prospects of his children, if he is required to vacate the quarter at
Rourkela and shift his family to Guwahati, but the said representation was
mechanically turned down vide an Office Memorandum bearing No. A/P-
11(41)/90/1740 dated 18.03.2009 by the authorities concerned citing

administrative reasons without at all specifying them. It is pertinent to mention

Whogarno ot
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here that there is a vacant post of Research Scientist lying vacant at Rourkela
wherein the applicant can be e;asily accommodated, but for the confrontation in
the matter of resolving the dispute regarding the house rent payable towards.
the quarter océupied by him at Rourkela, his is being not favoured with the

choice place of posting.

o — 1 ' ' '
AT I ST A copy of the representation dated

Certesd Adninkstretiee Trtbunal
06.02.2009 and the office memorandum -

T MAY 2003 dated 18.03.2009 are annexed as Annexure
et 'am’ta — 21 & 22 respectively.

uwahati Bench

4.23. That the applicant states that in the méantime when the Senior
Administrative Officer, National Institute of Malaria Research, New-Delhi had '
issued the Office Memorandum dated 02.09.2008 directing him the settle the
matter of payment of the outstanding dues for an amount of Rs. 60,331/~ in
respect of the quarter No. H-82, Sector-2, Rourkela with the Rourkela Steel
Plant, Steel Authority of India Limited authorities, apart from the
representation dated 23.09.2008 as mentioned earlier, he had preferred 2 (two)
number of applications under the Right to Information Act 2005, one before
the authorities of the National Institute of Malaria Research, 'New-Delhi and
the other one before the authorities of the Steel Authority of India Limited,
New-Delhi requiring them to divulge celgtain inft)rmation’s as regards thev
allotment of quarters to the National Institute of Malaria Research authorities
by the Rourkela Steel Plant, Steel Authority of India Limited authorities and

the basis for charging various dues and market/penal charges.

Copies of the applications preferred under
the RTI, Act 2005 are annexed as Annexure °

—23 & 24 respectively.

4.24. That the applicant states that both the authorities of the National
Institute of Malaria Research, New-Delhi and Steel Authority of India Limited,
New-Delhi divulged certain information’s sought for under the RTI, Act 2005
and the information divulged’ so far as applicability of provisions regarding

allotment of quarter and charging of market/penal rent seems to be in
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confrontation with each other. The National Institute of Malaria Research
vauthorities at New-Delhi disclosed vide their communication beariﬁg No. RTI
18/08 dated 27.10.2008 that market/penal rent is charged from the ~defaultiﬁg
parties as per charges applicable to the employees. of Steel Authority of India
Limited. The authoritiés of the Steel Authority of India Limited had vide their
communications bearing No. BSL)RTI-492/08-3079 and Adm/R1/791/343 |
dated 10.11.2008 and 21.11.2008 disclosed that the definition of overstay in |
quarters allotted to National Institute of Malaria Resear\ch and the Rules
thereof pertaining to the terms and conditions of retention of qliartérs and
allotment of the same by the Head of the Department of National Institute of
Malaria Research to its vemp-loyees is governed by the allottee institute’s own

otganizational policies and Rules.

I it g
Contrad Agiminkalretieo Tribunal

Copies of the communications dated

11 MAY 2009 - 27.10.2008, 10.11.2008 and 21.11.2008 are

annexed - as Annexure — 25, 26 & 27

& aradts
uwahati Bengh respectively.
4.25. That the applicant states that it is an admitted position on the part

of the National Institute of Malaria Research authorities that the Rules
applicable to-the government employees govern the service conditioﬁs of its.
employeeé. Further, the stand of the Steel Aﬁfhority of India 'Limited ‘
authorities that dues are charged from the allottees for the accommodations
provided to them as per thé terms and conditions agreed to vide the allotment
orders and that subsequent allotment of the said accommodations to its
employees by the Head of the Department\of the allottee organiiation would be
géverned by the policies and Rules applicable to the said organization. In-view
of the above position of facts and the National Institute of vMalarié Research
authofitie‘s could not have denied to the applicant the benefit of retention‘ of the
Quarter No. H-82, Sector-2, Rourkela which facility otherwise he was entitled
to avail and the question of charging market/penal rent as per Stéel Authority
of India Limited norms did not arise at all. The authorities of the- Rourkela
Steel Plant, Steel Authority of India Limited also had no business to charge
market/penal rent for retention of the said quarter by him after it_ has aﬂotted

the same to the National Institute of Malaria Research and their interest was



agreed to vide the Allotment Order No 30 dated 27 03 2001 The whole :

exercise of denyrng the facility of retentlon of the quarter at Rourkela by the
applrcant and drrectlng him to vacate the same coupled wrth the. decrs1on of
chargmg market/penal rent from h1m is arbitrary, illegal and dlscnmrnatory to

the core of it and cannot stand the test of judicial scrutiny.

426. . That the appllcant states that his another grievance 1s regarding
the non sanction of the double HRA which he is entitled to as per the Rules
holding the field owing to his posting in the’ North-Eastern regron. The said

“benefit has not been granted to the applicant till date for reasons best known to

the respondent authorities.

'427.  That the applicant states that action/inaction and the wanton
attitude of thé National Institute of Malaria Research authorities towards

 charging market/penal rent, not permitting him to retain the quarter at Rourkela

and not considering his case for a choice place of posting on completion of his

tenure of posting in the North-Eastern region have violated the prlnciples_ of

Natural Justice, Administrative Fair Play and the set of Rules applicable to its

employees in not extending to the applicant his “just dues” of legitimate claim

- and thereby infringes upon the mandate of Articles 14, 16(1), 39(a) & 309 of

the Const1tut10n of India.

!

428. That it is a fit case wherein your lordship would be pleaeed to

- pass an interim direction as has been prayed for, failing wh1ch the apphcant

stands to suffer 1rreparable loss and injury.

.4.29. . That ‘'in the event your Lordships is pleased tojpass an interim

direction as has _been ‘prayed for, the balance of conveni_ence’ would be

maintained in favour of the applicant inasmuch as the he is still occupying the

Quarter No H—82 Sector-2, Rourkela which was allotted to.him during the

tenure of hrs postmg at Rourkela and the Rules govemmg the ﬁeld also entitles
him to retain the same and pay the dues admlssrble for occupatron of the sard

quarter as per the terms and condition$ of the Allottment Order No. 30 dated'

23.07.2001.

W@ﬁ“
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4.30. That the applicant states that he has no other apprbpriate, cquaiily

efficacious alternative remedy available to him and the remedy sought for

“herein when granted would be just, adequate, proper and effective.

- 431 That the applicant demanded justice, but the same was denied to
him. ’ |
432 - That this application has been filed bonafide for securing the

“ends of justice.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

5.1 * For that thc action/inaction on the part of the authorities of the
National Institute of Malaria Research in not sanctioning to the applicant the
benefit of double HRA, denying the benefit of retention of the quarter at

Rourkela, not considering his case for a choice posting and charging

'market/penal rent for the Quarter occupied by him at Rourkela 1s bad in law as

well as‘ in facts.

5.2 . For that the Rourkéla Steel Planft authorities had vide the
Allotment Order .Nio. 30 of 2001 allotted 3 (threé) quarters to the autho'ﬁties of
the Natidnai Malaria Research Institute for prov‘idiﬁg résidential
aécommodati(;n to its employees and in turn the Quarter No. H-82, Seétor-_Z,
Rourkela camé_ to be allotted to the applicant .,and for alll intent and purpose it

was a government allotment and the rules applicable to government employees

" entitles him to retain the said quarter at Rourkela beyond three years of the

normal permissible limit.

53 For that since the ap;;lican_t was legally entitled a.nd‘EXpressed

his desire to retain the Quarter No. H-82, Sector-2, Rourkela, he was required

be sanctioned the benefit of retaining the same and paying the house rent and

other allied charges as agreed upon vide the Allotment Order No.30 0f 2001



Y.
e

‘dated 27. 03 2001 and not at the market rate wh1ch has'

_ real1zed from h1m illegally.
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5.4 " For that it is an admitted position on the part of the authorities of .

.the Steel Author1ty of Ind1a L1m1ted that subsequent allotment of the

accommodanons prov1ded by -it to the apphcant would  be govemed by the

‘Rules apphcable to the employees of the National Institute of Malarla
'Research Wthh Rules entitles the applicant to retain the Quarter No. H- -82,

Sector-2, Rourkela and the questlon of illegal occupation of the same do-not

arise at all.

5.4 For that the action on the part of the respondent authorities in

charging market/penal rent applicable to employees Steel Authority of India

- Limited for occupation/retention of the quarter at Rourkela by the applicant is

arbitrary and illegal inasmuch as the applicant is not an employee of the Steel
Authority of Ind1a Limited and more so when it is an admltted position on the
part of the authormes of the Steel Authority of Indra that rent s chargeable
from the National Institute of Malaria Research at the rate agreed upon vide the

Allotment Order No. 30 of 2001 dated 27.03.2001.

55 For that the interest of the Steel Authority’ of India Limited is

" limited to the extent of realizing the charges in respect of the residential

accommodations provided to the National Institute of Malaria Research at the

rate agreed to vide the Allotment Order No. 30 of 2001 and they are not -

- concerned with chargi‘ng_ market/penal rent from the applicant.

56 For that the Allotment Order No. 30 was still in foree when the
Office Memorandum dated 27.02.2009 was issued by the Natlonal Institute of
Malaria Research authorities for payment by the applicant the: dues in respect

of the Quarter No. H-82, Sector-2, Rourkela at the marliet/penal rate and the

Rourkela Steel Plant authorities were charging the dues from the Nat1onal '

Institute of Malaria Research at the rate agreed upon vide the said allotment‘ :
order; as -such the charging of the market/penal rent from the apphcant is

highly 1llega1 and’ arbitrary and. liable to be mterfered with by this Hon’ble"

Tr1buna1
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5. 7“ * For that the Rules apphcable to govemment employees entitles
the apphcant to sanction of double HRA due to his posting in the North-
Eastern reglon and denial of the said benefit to him has infringed upon his.

legitimate rights to receive the same and has resulted in perpetuation of gross

 illegality against him.

58 - For that tenure of posting from outside to the North-Eastern
region is fixed for 2 (two) years after completion of which an ineumbent-iis
entitled to a choice‘place o‘f posting. The applicant has completed his tenure of -
posting for 2 (two) years in the No'rth-Eastefn_ region and t‘he(above stated

provision entitles. him to a choice place of posting, but the same has been

denied to him on the false pretext of administrative difficulties.

5.9 For that in any view of the matter the impugned action on the part'
of the respoﬁdent authorities_in denying to the applicant the benefit of retention
of the Quarter No. H-82, Sector-2, Rdurkela, charging rharket/penal rent for
retention of the same, not sanctioning to him double HRA and not considering
his -case for a choice place of posting is- liéble to be interfered with and set

aside and quashed.

6. DETAILS OF THE REMDIES EXHAUSTED:

'The.». applicént declares that he has'_ ;io other alterﬁaﬁ‘v_e and

. efﬁcacious remedy - excépt‘ by way of filing this application. : As such he is-

seeking urgent and immediate relief.

Vs

7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE
ANY OTHER COURT:

- The applicant further declares that no other application, ‘writ

. petition or suit in respeetrof the subject matter of the instant application is filed
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before any other court, authorlty or any other bench of the Hon’ble Tr1buna1 )

nor any such apphcatlon, writ petition or suit is pending before any of them. -

8.  RELIEF SOUGHT FOR:
: Under the facts and circnmstances stated above, the anplicant
prays that this. apphcatlon be admitted, records be called for and notice be
1ssued to the respondents to show cause as to why the relief’s sought for in this
application should not be granted and upon hearing the parties and on perusal

of the records, be pleased to grant the following reliefs.

8.1 To set aside and quash the order dated 27.02.2009 directing the

applicant to vacate the Quarter No. H-82, Seetor-2 retained by him at
Rourkela. ‘ |
- 8.2 - To set. aside and quash the order -dated 27.02. 2009 charging

market/penal rent and reahzrng the same from the monthly salary of the

applicant for occupatlon of the Quarter No. H-82, Sector-2 Rourkela.

8.3 ~ To direct the respondent authorities to allow the applicant to

retain the Quarter No. H-'82‘,“ Sector-2, Ronr_kela and charge rent and other

allied charges from the applicant as agreed to vide the Allottment Order No. 30

dated 27.03.2001.

8.4 To direct the respondent authorities to sanction to the applicant

double HRA as is admissible to him for his posting in the North-Eastern

region.

8.5 " To direct the respondent authorities to allow him a choice place
of posting. | |
| 8.6 - Cost of the applieation.

e
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8.7 Any other relief/ reliefs that the applicant in the facts and

circumstances of the case would be entitled to.
9. INTERIM ORDER PRAYED FOR:

In this facts and circumstances as stated above, the applicant
prays for the following interim direction pending disposal of this Original

Application;

/, i) To stay the effect and operation of the order dated the 27.02.2009
charging market/penal rent and also directing the applicant vacate the Quarter
No. H-82, Sector-2, Rourkela '

(ii) To direct the respondent authorities to allow the -applicant to
retain the Quarter No. H-82, Sector-2, Rourkela oécupied by him and charge

rent from him at the rate agreed to vide the Allotment Order No. 30 0f 2001.

(iii) To direct the respondent authorities not to deduct the

market/penal rent from the salary of the applicant.

10, ............

11. PARTICULARS OF THE LP.O:

. 3 /"
) LPONo. : BGCT 4O SAF A
ii)  Date Doy~ 5 o

iii) | Payable at Guwahati

12. LIST OF ENCLOSURES:

As stated in the index.

......... Verification

ogon pbe
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VERIFICATION |

" Khagéswar Padhan, agéd about 49 years, son of Late Lingaraj ’Pégihan, '

resident c;f ‘ 'Chacﬁal, Guwahati-22, Assam,. do hereby sblemhly afﬁrm émd

verify that I'am the applicant in this instant applicatiori and conversant with the

- facts and circumstances of the case, the statements made in paragraph

1,28 41463, L Cro e d, 4144l 25 4729, 4732, Eond 7.

are true to my knowledge; those made in paragraphs

L4 W\A@a L+ 1o, ———  are true to my informatiori

derived from the records and the rests are my humble submissions before this

Hon’Ble Tribunal.

~ And I sign this verification on this the 29" day of April 2009.

b4
[_
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[ MALARIA RESEARCH.CENTF
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{India) ,Qouncil of Mg Ica/ ~ pearey<
Applications'are invited upto 25"September 1989 for the

L

following posts:in the S&T Mission Projact on “Integrated

.Control of Malarla, Filaria and other Vgftor Borne Dis-

easss’. * o .

1. Post: TECHNICAL OFFICER — TTes
Scale of Pay: Rs. 2000-60-2300-EB-3200
Qualification and Experience

" Essential: M.Sc. (Zoology/Life Sciences / Medical
Entomology) or B.Sc. in Biology with 7
- years research experiencs. :
Desirable: For two posts: Fleld experience in
' malg'riai and filaria control.
. For ong post : Field experience in fresh

S *“ water fisheries / biological control.

- Job Requlrement ; For two posts the: incumbent will
“be.required participate in the studies on biology,
ecology . and- ‘contral” of “véctors of malarla and

- fllariasls. For one'post the Incumbent will be required
totonduct fish fauna sunveys, culture of larvivorous
fishes-and any other work in the flald of biologicai

-~ control of vectors. - - '
2.. LABORATORY TECHNICIAN — One
. Pay : Rs. 1950/- per month (consalidated)
. Qualification: 'B.Sc. (Blology) or Intermediate with
- Sclence ‘and Dipioma’ in Medical Laboratory Tech-
nology of a recognig¢ed Institution.” -
AGE; Below 30 years for the posts -of Technical
1 Officers and below 25 years for the post of Lab.
\' Techniclan; SC/ST and inservico candidates will be
. allowed relaxation as per Govt. of India rules.
GL '8l Conditions:

Age limit, qdallflcatlons and experience prescribed above
are relaxable In deserving cases: only. Posts are tempor-
ary but'likely. to continue. =

‘In_addition to. pay, thmts of Technical Officers. also
tarry. liowances as_admisslble™to the Gentral Govt.
doyees:: Candidates called 1or interview for the post
“Technical , .
by shortest route on production of documents.
Employees werking in Central/State Govt. Deptt. / Publiic
Sector-undertakings and Govt. funded rgsearch agencies
‘must forward their application through proper channel.

‘obtained - by sending self addressed and . As.  1.40
the Officer-in-Cha

P2y

‘Area 7:&8, Civil Township, Rourkela-769'0

favour Qf‘";o'j'ff;ib'et-l”n'-fchar:ge.‘ MRC,

Candidates:-for the post of. Laboratory Teghinician should
iving full details regarding ags,

qual - S

a_ppl?/ on. plain paper gi
fication, ‘experience etc.

Officers will.be pald return 2nd class raii tare _

For the post of Technical Officer application form can .be" :

stamped-envelope (23cm X 10cm size) from the office of-
rge, Malarja Research Centrs, N<B,

| Certified to e £ ™
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GRAM ¢ ANOPHELES

' PHONE: 7070 o
MALARIA RESEARCH CEN rRE co

(Indian Council of Medical Research? :
v FIELD SralION
T N~8,‘AREA 7 & 8, CIVIL TOWNSHIP
ROURKELA-?GQ 004, ORIssa

No.Rect/ARS/2:1:89/ 59\0, .

MEMORAND UM
x

Sub Filling Up Of the post of Technicgl
(Redesignateq a5 Assistant Research Scientist) for
the S&I Mission gn "Integrateq Disease Vector Control

©f Malaria, Filaria, ang Other vecto- borne diseases'-
regarding,

Cfficer

With reference tO above Mr/§§yﬁ§§§yﬁ§§§ Khageswar Padhan

. is advised to appear for the
interview on /3‘,’[_-—90 at (7,4/7)

. Technical

for the post of

MOff;ggr (now redesignated as ASsistar: Research Scientjist)

in the scale ©f pay of gs, 2000-3200 plus allowances as per Centray

Government rules, in the office of the Officer-in-charge, Malaria

Research Centre, N-8, Area 7 g 8, Civil Township, Rourkela-769'004,

Orissa, He/she shoulad bring with ‘him/her original Certificates

in Support of age, educational qualification etc. and also bring

enclosed proforma duly completed, sc/sT candidazes should al so

petenc authority,

candidates who are employees of Government/Semi-Government/Public

Sector undertakings and had not applieg through Proper channel,
shoulg bring 'No objection Certificate! from the employer failing

which they_will not be,interviewed;

The incumbentg will be liable to transfer anywhere in India,

. )
£?7Q«ezj\iﬁﬁv
For Officer-in-Charge
To
Mr. Khageswar Padhan ' g S
" Orissa Shrimp Seed Production R i 4&?®K¥&R¥UT;
’\\fs—— Supply and Research Centre JH"“MTmuna/'

MPEDA, Gepalpur-on-Sea ‘
Dist. Ganjam, -761 002 (orissa)

/ 1wy gng

ﬁénbﬂ

(%3

Certified to be truc Copy
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- 2% - PArnexuytm
GaleRIA WELUARCH cogns . ‘ ’

(INDIpn cowmrery OF MEDICAL RESENCH)
22-5HAM NaT MARG, DELHI-119054

No.A:’:mn/Rect/FS—B/?iO/S?/ [37 > ' Dated) /V j/{l

.

Sub: - Aadpdintment of Staff »f

MEMORAMNDUM
—_——

‘The Director fof the Centre Sanctions the fc¢
Anpointments to the post of ASsistant Research 3¢
2_P3y of Rs,2000,00 Per Month in the Pay Scale »f R35,2000-80-
2300~EB-7573200 plus usyal Q;lqygppe§4g; COnNCassiins 28 :Amiszsible
Snceer rulss-for § Y

ne curatisp SCESub et to medically
fhund fit for 2ppoint '

S1.No, Name of Candidate

POost Offerogd “§igic pay

Rz,

1, Mr. Ravindar Raja Samp-th Asstt. Res=aren 2000-00

Scientist
E},/”;r. Khageswsr Padhamp, (? d0 - : 2000-003:
s

The apoointes Wwill have NS claim Sop regular appointment
t> the pasts, Their Szrvices ‘Can bo t2rminated oe ary time
without giving any notice anc £eson., If the =erms and conditions
mentioned above are acceptable to them, they are directed to
report for duty to the Officer Incharge, MRC, N-8, area 7 &8,
Civil fownship, Rourkela-769004 immediately 2nd not later than
15th March, 1990,

; ) Tt
R RS
( YATHU SINGH! )
ADMINISTRATIVE OFFICER (STP)
FOR DIRECTOR

1. Ravindrsa Raja Sampath, T, 2. Khageswar 2adhan
C/o Jessie Thomas, Orissa Shrimp Sacd
Vennanpelli ang Post Production, Supply &
Via: Katpadi, Na Dt,, Research Centre, MpEDA.
TAMIL NADU~632516.

Gopalpur-on-Saa, Ganjam
Pin 761002 Orissa

.

Copy to:-

l. Accounts Secticon

« Cash Section

. Budget File

« Increment File

- PBarSonial File

. ne Officer Incharge, MRrc, FS, Rourkela-please
forward their joining renort alongwith medical
fitness certificate 2t in early date,

; ) N e »-'”44}?“ .o . R B YT
. .V'é‘». Wi oew T : > " N

Certifieq ¢, be true C opy

—

Advocate
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A~cgNTqE 4 On vice~-vaesi

SECTOR~S " with the exist-.
RGU?K%LA»?. ing occupant

The -zllcttee is to occupy the nuarters wvithin 7 (seven) dzys and
xmrmxx furnish the occupation and vacatlon reports through the
Estate Supervisor concerned.

The allotiee shall rot keep any cow, buffalow or goat or any
hthii cattles within the premises of the quarters zllotted to
L/ nere

Lzabxlity to pay rent @ %.1oGz.per sq rt. of plinth area (%.787.,50
per month per guarters) as a;pliceble to Public Sector Undertaking
Units which widl accrue from the 7th day. of Issue of %this allot~
~pent order or date of occupation. 2%

ig liable to pay electricity ch argns @ T.3.90 per ¢

> PEdhsumption. {subject to revision) xxxxsgiinxﬁin
smx&k&xpuhitxxSExxxxxuxﬁsxkzkxngxxixﬁmxzkh from the 7th day of
lssus of this sllotment order or dete of occusetion whighe
earlier.

Mo sub-letting is allowed, If the 2llottee ls not found in phys cal
occupction of the quarters and any -ne else 2130 1is ‘found in
occunstiorn, it will automatically be deemed that "e house has be<n
suhlet 2nd from the dats o7 such detection the 2llotment order

will stord cancelled, : o o .

The z1lstnent le sbosolut Temnorayrl: oY ©
41 {sleve: - monthis from “he date of 00K man
Cvieve ¥ *f"0r7‘¢ t%e ri;u %] rda
: < ‘} mave T e vacs nde

r ““*’Z’.Qépert ent as ire

on/clternat*on/m difice
bith;uﬁ the written -~er

-t R . o
+ell0 M [NLANRS R .
R R , )
PR Y '
soN A 5
-0z s -
Vieoow ' \QY
. e
e A S e \q
- gl o .’)}
-
<

Certified to be true Copy
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ALOTMENT ORDER NO : 30

Ref. No. TS/INEA/2001 Dt.27‘ 001

Allotment of grs. is made as under with the terms and conditions mentioned below.

Sl. | Qrs. Tvpe Sector | Name and Address of the | Remarks
No. | No. allottee
1. H/007 | Ex. Flat 02 OFFICER-IN-CHARGE, -For residence
MALARIA RESEARCH - On vice-vacation
2. | H/082 | -do- 02 CENTRE, SECTOR-5, with the existing
A ROURKELA-2 occupant
3. {HM19 | -do- 02

The allottee is to occupy the quarters within 7 (seven) days and furnish the occupation and
vacation reports through the Estate Supervisor concerned. :

The allottee shall not keep any cow, buffalow or goat or any other cattles within the premises
of the quarters allotted to him/her.

Liability to pay rent @ Rs.1.05 per sq.ft. of plinth area (Rs.787.50 per mronth per quarter) as
applicable to Public Sector Undertaking Units which will accrue from the 7" day of the issue
of this allotment order or the date of occupation.

The allottee is liable to pay electricity charges @ Rs.3.90 per urit for actual consumption
(subject to revision) from the 7" day of the issue of this allotment order or the date of
occupation whichever is earlier.

No sub-letting is allowed. If the allottee is not found in physical occupation of the quarters
and anyone else also is found in occupation, it will automatically be deemed that the house
has been sublet and from the date of such detection the allotment order will stand cancelled.

The allotment is absolutely temporary and valid for a period of 11 (eleven) months from the
date of occupation. The management however reserves the right of canczllation of this order
at any time. The quarters will have to be vacated and surrendered to the representative of
Estate Department as and when required.

Any extension/alternation/modification of the quarter by the allottee without the written
permission from this office is strictly forbidden.

Sd/-

Manager (TS NEA)

Town Services Deptt.
CC.to:

1) Allottee coricerned
2) AM(F & A) Revenue
3) P/S concerned

4) Pers File

Officoe;_ Seal
MR

2.2
ZFor !




_ T MALARIA RESEARCH CENTRE

HATET STAa &=

{ INDIAN COUNCHL OF MEDICAL RESEARCH |} (9T i SIEaN TRER)
FIELD STATION wres YR
zZCJsS:e;AS 769 002, ORISSA, INDIA R -
PHONE : { 0661) 647300 WA - 98] oo, IR
E-mail : mrerki@dte.vsnl.net.in THE : (0&ER ) E¥93oo .
Refno. 20y 2 201/ 17Y E Dateé: 18.4.2001
Manager (TS) NEA .
- Town Services Deptt.
Rourkela Steel Plant
SAIL, Rourkela

Sub: Possession of alloted quarters.

Dear Sir,

Kirdly refer to your letter no. TA/NEA/2C0O1 dt.27.03.2001. vide allotment
order nc.30, we have been alloted three executive flats .in sector-2. In this regard we

accept your offer of allotment and wish to inform you that the quarters may be alloted in
‘ e EEN——

the name of following oficials : A

Name & Designation Qr.No.

1. Dr.S.K.Sharma, H/007, Sector-2
Officer-In-Charge

2. Dr.P.K.Tyagi, H/119, Sector-2
Sr. Research Officer

o Mr.K.Padhan, H/82, Sector-2
v Asst. Research Scientist

it may be mentioned here that all monthly bills for rent and electricity or

any othar charges may be sent in the name of inidivdual occupants for necessary
payment. ‘

Kindly arrange to provide possession of the-quarters as early as possible.
‘ Yours faithfully,

.ZZL/W__“Z.‘»

(Dr. 5.K.Sharma)
Officer-Incharge

Copy to : +. Dr. S.K.Sharma, Officer-In-Charge, MRC, Sector-5, RKL
2. Dr. P K.Tyagi, Sr.Res.Officer, MRC, §zctor-5, RKL
\ 3/Mr. K. Padhan, Asst.Res.Scientist, MR.p, Sector-5, RKL
NB : The houses have been alloted as per terms of allfo't'ment order enclosed herewith.

Necessary steps may be taken for possession of the alloted quarter from the Estate
office. o

Certifiog to be trye Copy

-

Advocate



Screntist 1. (reserved for.Other
Backwatd Class) in the pay, scale.of "
~Rs 8000-275 13500 at the lntegrated

the Insmute The posti is purely adhoc T
~ & temporary and is cotermmus wrth
the project.

Quamlcaﬂon & Expe en' e:_ ]

Branch of Life Screnceé or. MBBS
Desirabie Ph.D/M.B in- respe’

field or. 3 years:research éxperience: }
in vector bome disésses. )
Job-Requirement: incumbent has to
work inthe field ir orig of the tel "ﬁeld
stations of the |DVC.prg ject locz :

onapur, R6 ela, Jabalpur,
Ranchi, Bangalore, Chennat, Nadla
Hardwar & Goa.
Age: Below 48. yearsifor OB
epaﬂmental candrda i
relaxation in &ccordance: wrth' 3
v Rules; in force
‘Allowances as pér IDVC PI'OJ_GC ules
atthe place of ‘postir \g.are'ad
Application from ernpioyee worki
the Centre/Govt, Deparlrnents,

Sector Undertaking and Gowt:fan ed
resedrch agencres mustbe forwarded
through proper channel.

Application. forms. and. other
mformatron can be obtamed from. the

apphcauon forms duly completed i
atl- reepects may be.sent on the same.

acdréss on or before the last date”
alongwith a crossed indian Postal
Order (IPO) for Rs. 25/- (Rupee

canvasslng by or on behaif of the . purpos
. candrdates or to bring: political of N
’-other outside inﬂuence 'with B

Certified to be tfue Copy
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_,e. Amnexure~ F

NATIONAL INSTITUTE OF MALARIA RESEARCH
Indian Council of Medical Research,
22-Sham Nath Marg, Delhi: 110054

No: Admn/lDVC.'Appt/RS/SRS/398/06/ 9 &7}» Dt: 01.09.06

MEMORANDUM

Subject:- Appointment of Sh. Khageswar.Padhan to the post of Research
Scientist In the pay scale of Rs. 8000-275-13,500 under the
- “Integrated Disease Vector Control Project...

The Director of the National Institute of Malaria Research is pleased to appoint
Sh. Khageswar .Padhan to the post of Research Scientist on a pay of Rs 8550/- p.m in

the pay scale of Rs. 8000-275-13,.500 plus usual allowances as admissible for the IDVC
Project staff, Sonapur.

2. Heis not entitled to transfer TA, joining time and joining time pay under the rules.

3. Shri Khageswar Padhan will have to work any other places whenever
posted/ftransferred in connection with the Project work as deemed necessary. |

4, The other terms and conditions of the appointment will remain same as issued by
this Office from time to time and applicable to the staff members of IDVC Project.

Sh. K.Padha: is hereby advised to report for duty fo the Officer-Incharge,.
National Institute of Malaria Research, IDVC Field Unit, P.O. Sonapur, District Kamrup,
Assam:782402 immediately and not later than 15" September,06.

Sr.Admn.Officéry [ 9 [
\/ For Director ?l [
h Khageswar Padhan,

Research Scientist,

National Institute of Malaria Research,
IDVC, Field Unit, Sector-5, Rourkela: 769002
Orissa State

Copy to:

. The Director-General, ICMR, New Delhi.

Accounts Section, NIMR, Delhi.

Bill Section, NIMR, Noida

Establishment-I|

Personal File of the employee concerned

Dr.S.K.Sharma, Asstt.Director & Officer-Incharge, NIMR F/U Rourkela
Dr. Vas Dev, Asstt.Director & Officer-Incharge, NIMR F/u Sonapur.

&Mjfe./@ L
Matdos “File

D NNoorwna

Certified to be true Copy
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Concessions when posted to
North-Eastern Region, etc.
[ Swamy’s —FR & SR, Part-1]

. Certain special concessions and service benefits are admissible to officers
transferred to the North-Eastern Region and Union Territories listed below and
to officers posted to North-Eastern Council when they are stationed in the North-
Eastern Region. These concessions are also admissible to those on deputation
to State Governments of Manipur and Tripura.

1. Assam 6. Arunachal Pradesh

2. Meghalaya 7. Mizoram

3. Manipur 8. Andaman and Nicobar Islands
4. Nagaland 9. Lakshadweep (L & M) Islands
5. Tripura 10.  Sikkim

1. T.A. and Joining Time

(a) On first appointment.— For journeys to take up initial appointment,
T.A. will be admissible to the Government servant and his family for the total

distance as below—

For journey by rail Second Class fare.
For journey by road ... Ordinary bus fare.
For journey to take up appointment Free sea passage plus rail/bus fare
in A & N/L &M Islands ... as above for journey within main land

up to the port of embarkation.

. (b) On transfer.— If the family does not accompany the Government
servant, he will be paid T.A. on tour for self only for the transit period and will be
permitted to carry personal effects up to —- rd of his entitlement at Government
cost; or can have the cash equivalent of carrying - rd of his entitlement or
the difference in weight of the personal effects he is actually carrying and - rd
of his entitlement, as the case may be, in lieu of the cost of transportation of
baggage. Composite Transfer Grant will be admissible in any case.

If the family accompanies him, he can draw the existing T.A., including the
cost of transporting personal effects to his maximum entitlement irrespective of
the actual weight carried.

These provisions apply also for the return journey on transfer back from
the North-Eastem Region/Union Territory.

Amexuye — 8

CONCESSIONS WHEN POSTED TO N-E REGION, ETC. 293
This concession is admissible only in cases of transfer from a station outside
to a station in the N-E. Region and vice versa. It is not applicable from one

station to agether within the region.
‘{c)(lz:(]l mileage for transportation of personal effects.— Higher rate of

allowafice as for ‘A’ class cities, limited to the actual expenditure, will be
admissible to all Government servants for transportation of personal effects on
transfer between two different stations in the North-Eastern Region/Union
Territory not connected by rail irrespective of the fact whether they are having
All India transfer liability or not.

(d) Joining time while proceeding on/returning from leave.—Government
servants proceeding on leave from the place of posting in the Region to a place
outside the Region are entitled for the joining time as follows:—

(@) If the place of posting in the Region is not a remotc locality.—

() When the joumey time between No joining time is
the place of posting and the place  admissible.
outside the Region is 2 days or less.

() When the journey time referred to
in (¥) above is more than 2 days.

Journey time in excess
of 2 days is allowed as
joining time,

(b) Ifthe place of posting in the Region is a remote locality.—

() Period of travel from the remote
locality to the specified station.

Journey time as pres-

cribed is allowed as free

joining time,

(i) Period of travel from the specified
station to a place oufside the
Region.

. This concession is also admissible when the Government servants return
from leave,

Journey time in excess
of 2 days is allowed as
additional joining time.

2. Leave Travel Concession

(a) Government servant who leaves his family behind and does not avail
transfer T.A. for the family will have the option to choose—

Either: The existing LTC to Home Town once in a block of two calendar
years;

The concession for himself once a year from the station of
posting to his Home Town or place where the family is residing,
and in addition concession for the family (restricted to the
spouse and two dependent children only) also to travel once a
year from the place of residence to the employee’s station of
posting. :

(b) In addition, Government servants and families posted in the Region will
be entitled to LTC on two additional occasions during their entire service career

Or.
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as “Emergency Passage Concession” and intended to enable them and families
(spouse and two dependent children) to travel to their Home Town or to the last
place of duty from the station of posting or vice versa in an emergency. These
additional passages will be admissible by the entitled mode and class of travel
as fornormal LTC. L ‘ .

(c) Travel by air.— Officers drawing pay of Rs. 13,500 and above and their
families (spouse and two dependent children — up to 18 years for:boys and 24
years for girls) may perform the above LTC journeys by air as below—

Officers posted in ) Between stations
Tmphal/Silchar/Agartala/

. Aizawl/ Lila_bariand Kolkata
Port Blair and Kolkata/Chennai

Kavaratti and Kochi.

(i) North-Eastem Region

(i) Andaman and Nicobar Islands
(iii) Lakshadweep

3. Tenure
(a) Fixed Tenure— '
() For staff with service of 10 years or less
(i7) For staff with more than 10 years of service
Period of leave, training, etc., in excess of 15 days per year will be excluded
in counting the tenure period. However, the period may be extended in exceptional

cases in exigencies of public service or when the employee concerned is prepared
to stay longer. Deputation allowance will be admissible during the extended

period also. _

(b) Station of choice on completion of tenure.— On completion of the fixed
tenure, officers may be considered for posting to a station of their choice as far
as possible. ' : '

Three years
Two years

4. Weightage for promotion, etc.

(a) Eligible officers shall be given due recognition in the matter of—
() promotion in cadre posts;

(if) deputation to Central tenure posts; and

(iti) courses of training abroad.

(b) The general requirement of at least three years’ service in a cadre post
between two Central tenure deputations may be relaxed to two years in cases of
meritorious service. -

(c) Entry in CR.— A specific entry shall be made in the CR of all employees
who render full tenure of service. .

5. Children’s Education Allowaunce / Hostel Subsidy

If the children do not accompany the employee, CEA will be admissible up
to class XII to children studying at the last station of posting or any other

CONCESSIONS WHEN POSTED TO N-E REGION, ETC. 295

station where. they reside. If such children are put in hostels, Hostel Subsidy
will be admiissible without other restrictions. The concession is adrnissible to
the officials transferred from one place to another within the North-Eastern
Region ajso. '

6. Benefit of | ’i‘wo HRAs

Wmﬂoyees posted to the specified States/Union
Territories from outside the N-E. Region ' who are keeping their families in rented
houses or in their own houses at the lastplace of posting outside the N-E. Region,
will be entitled to HRA admissible to them at the old station, and also at the
rates admissible at the new place of posting in-case they live in hired private
accommodation irrespective of whether they have ¢laimed transfer T.A. for family
or not subject to the condition that hired private accommodation or owned house
at the last station of posting is put to boria fide use of the membeis of the faiily.
These concessions are admissible also to those posted to Andaman :ind Nicobay -
Islands and Lakshadweep. : - L e

The benefit of two HRAs is admissiblc also.{o those coployeds whib-on -
their transfer keep their families in_the previous station-in own/hired
accommodation-after vacating Government accommodation dueto their transfer
to N-E. Region, etc.— O.M. No.2 (38)/2001-£.1/(B), dated 24-9-2003. -

'Additional HRA should be 'bas'égii}n pay plus.DP from 1-4-2004.

Those employees who have not been posted to the N-E. Region from outside

the N-E. Region are not-entitled to this benefit. : ‘

7. Retention of | Q{iarters / Telephone

(a) Government accommodation.— The facility of retention of Govern-
ment accommodation will continue to be available. Licence Fee will be charged
at normal rates whether the accommodation retained is the entitled type or
below the entitled type. The facility of retention will be admissible for three
years beyond the normal permissible period of retention.

_(b) Residential telephone in the last station— Residential telephone at
the last station will be allowed to be retairied on the condition that the rental
and all other charges are paid by the officer conceined.—Appendix-9.

8. Special Allowances

(a) Special Compensatory (Remote Locality) Allowance.— Please see
Section 6. " .

(b) Special (Duty) Allowance/Islaiid Special Allowance.— Employees who
have All India Transfer Liability on josting to (/) any station in the North-
Eastern Region comprising the States of Assam, Meghalaya, Manipur, Nagaland,
Tripura, Arunachal Pradesh, Sikkim and Mizoram will be granted Special (Duty)
Allowance, and (i) any station in the island Territories of Andaman, Nicobar
and Lakshadweep will be granted Island Special Allowance. (For rates and
conditions governing the grant of thes¢ allowances see under ‘Compensatory
Allowances ' in-Section 6). ' . :
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Rational Institute of Malaria Research
{Indian Council of Medital Research)
oo L01g Station
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(Thsough gropes channel)

Sub ¢ Benefit of double HRA as applicable to staff posted 4in
NaB‘ region Tegarding

Siy,

I havw takén a house on rent for residencial purpose at Sonapux
with a rent of Re. 1500/« pox month. Hy family membors would
continue to atay in a rented houge at aonrketa whore 1 was
poatea aarl&ér.i__

Therafore I regquest you, earnsstly, to sanction double HRA as
applitable to staff posted in North Eastern Region who woere
previously 9@@%@@ ‘outgide North ﬁaste:a Ragien &3 pes rulesg,

Thanking ygu,

Yours faitbfuily.

(K.APa;:an)
}é"areh s&&entxst
N-ITVR, éa r‘ -
. RN
V\ ”~
W
€ s
gy g Becot W:«vﬁﬁ% T T P R e
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Prmexure — 79

Off: (0361) 2786211

Res: (0361) 2786019
Fax: (0361) 2786072
E-mail: mrcassam@hotmail.com

NATIONAL INSTITUTE OF MALARIA RESEARCH

(Indian Council of Medical Research)
Ministry of Health & Family Welfare
SoNAPUR, KAMRUP, ASSAM - 782 402 (INDIA)

Dr. Vas Dev

rWyD. (Notre Dame)
Officer-in-charge

B

.........................

The Officer incharge

National Institute of Malaria Research (ICMR)
Sector -5, Rourkela
ORISSA -~ 769 002

Subject: Representation of Dr. K. Padhan/ residential quarter regarding

Sir,

| am forwarding the representation of Dr. K. Padhan, Research Scientist regarding

vacation of family quarter allotted to him in Rourkela for your due considerations.

(Vas Dev)
Officer-in-Charge

ENCLS: AS ABOVE.

lop b #o .

4. Phe Qivecky | Nimp 22,

Yham  saly merrg , DG
2. e Deprty  Crreral ranager (75 )
Fev -76950)

- 119054,
Koy raly Stel plant (SAIL) Rourkeln

Certified to be true Copy
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BY REGISTERED POST

To

The Officer-in-Charge

National Institute of Malaria Research
Sector-5, Rourkela

ORISSA, PIN - 769 (102

(Through proper channel)

Sub: - Vacation of Gevernment accommodation — regarding.

Ref: - Your notice No 2:4:2:07/155; dated 16.3.07

S The SAIL has allotted a number of residential quarters in favour of The
Director, Malaria Research Centre (NIMR) at highly subsidized rent and you have
allotted one of those quarters to me by issuing a separate office order. The house rent
and allied charges of these quarters are being deposited with the SAIL on behalf of
the Director, NIMR. You have even deposited the house rent and allied charges
officially after deducting the same from the salary of staff members on several
occasions. Therefore ~he residential quarters are with the possession of the Director,
NIMR and the allotment of quarter to me is considered as Governmen: allotment.

You have given me a notice to vacate the quarter immediatzly with the
intention of allotting the same to another Scientist. Yoﬁ are supposed to follow
Government rules on the subject before taking any further action. According to
Government rules ar. employee posted to North-Eastern Region can retain the
residential quarter allotted to him, at his previous place of posting, for three years
beyond the normal permissible period of retention without paying any extra charges.
(Please refer Swamy’s- FR & SR, Part-1). | may mention here that I have been
receiving Special Allowances admissible to employees posted to North Eastern
Region on the basis of the same rules.

In view of my posting at a place in the North Eastern Region my entitlement
for the residential quarter at Rourkela remains the same and I can retain the quarter
for three years beyond the normal period of retention with out paying any extra

charges. I have already informed the Director that my family members will continue

Certified to be true Copy
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to stay at my previous place of posting, Roufkela vide my application dated 16-11-
2006.

My son and daughter are studying in Primary School and Oriya is the 1%
Language subject for both of them which is not in the syllabus of local schools at
Sonapur, Assam. Secondly in view of the recent selective killings of the people from
other states by some extremist groups and repeated bomb blasts in nearby areas | do
not want to shift my family members from Rourkela to Sonapur and expose them to
undesirable risks.

Therefore I would like to inform you that I shall retain the residential quarter
allotted to me for the bonafied use of my family members, for which [ am entitled as
per rules, until the normalization of the situation in Assam. There is no need to charge

rent at market rate because 1 have not overstayed in the quarter. I request you to

intimate the DGM (TS), RSP, SAIL accordingly.
/7
Yo@p\f ',
|50
K.PadHan,

Thanking you.
Research Scientist

NIMR, Sonapur.
Copyto:

1. The Director, NIMR, 22-Sham Nath Marg, Delhi- 110 054

2. The Deputy General Manager (TS), Rourkela Stel Plant (SAIL), Rourkela,
PIN-769 002 along with a brief extract of the relevant rules.
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Off: (0361) 2130920

Res: (0361) 2786019

Cell: 09435345154
E-mail: mrcassam@hotmail.com

Dr. Vas Dev
Ph. D. (Notre Dame)
Ofticer-in-charge

NATIONAL INSTITUTE OF MALARIA RESEARCH

{Indian Council of Medical Research)
Ministry of Health & Family Welfare
CHACHAL, VIP ROAD, SIX MILE, GUWAHATI - 781 022 (INDIA)

OurRefQQE Dated : ]O‘l 0% |

‘4. K. Padhan

Research Scientist
National Institute of Malaria Research (ICMR)
Chachal, VIP Road, Six Mile /

Guwahati - 22

Dear K. Padhan,

I am enclosing copy of communication received from QIC, NIMR, Rourkela, and that
of Sr. Admn Officer, NIMR, Delhi both dated 5 August 2008, which are self

explanatory in nature. You are advised to settle the outstandiag bills with the
concemed authorities.

Sincerely,

\YMP‘”/
(Vas Dev)
Officer-in-Chzrge

Copy for information to:

1. The OIC, NIMR, Rourkela (This has'reference to your letter No. 2:4:2:08/ 316
dated 5 Aug 2008)

2. The Sr. Admn Officer, NIMR, Delhi (This has reference to yur letter No. A/P-
11(41)'20 Vol.-1/741 dated 5 Aug 2008)

Certified to be true Copy
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LUnder the adminfsr,rative c.ontrol of

ITHA AT STPHE AR=20A
NATIONAL INSTITUTE OF MALARIA RESEARCH
SECTOR - 5, ROURKELA - 769 002, ORISSA, INDIA
E-msil :mrerki@dataone.in

Tel. : 0661 - 2647300

Fax : 0661 - 2641207

f

| sxwfeqa Qo1 arges Ao Ao
&% gard

INTEGRATED DISEASE VECTOR CONTROL PROJECT
FIELD UNIT

* DN G, S,
<,

wiadly

PefNo.2:4:2:080 B |6 Date:5.8.08

The Officer-In-Chiarge - BY SPEED POST

National 'Insltitute of Malaria Research
Chactaf ) vib Road

SIX Mile, Ko Pliva
Cuwsahati-3g,0 22 QHaw)

S,

The SAIL(RSF),Qr.No.H-82, Sector-2, Rourkela was allotec to Mr.X. Padhan, and
as per SAIL mles, he fins been charged house rent at market rate because he has not
vacated the quarfer within two months of hi¢ leaving this place. We have received a
demand notice Ml (copy enclosed) for Rs.60331.00 towards rent, water chargss and
sleciricity charges of above mentioned staff quarter upio 30.6.08.  Therefore. it 1s
requested to kindly tostruct Mr.Khageswar Padhan, Research Scientist to deposit the

abovesaid payment with SAIL under intimation to the undersigned at the earhiest

An early action in the matter is required.

S et s

Centent Aatministrative Tbunal

e

Yours sincerely,

T 2009 - {j/»;ﬁf/

- . (Dr.S.K.Sharma)
e TGS Officer-In-Charge

auwahati Bench
Copy to: The DirectorNIMR. Delhi-110 054 for kind information and necessary action.

Certified to be true Copy
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NATIONAL INSTITUTE OF MALARIA RESEARCH
(Indian Council of Medical Research)
22-Sham Nath Marg, Delhi-110054.

No.A/P-11(41)/90 Vol.-If 7// - Dated : Aug 05, 2008

Officer-in-charge

National Institute of Malaria Research
Field Unit, Sonapur

Chachal, VIP Road, Six Mite, Guwahati
Assam # 781022

Subject : Payment of house rent of SAIL(RSP) Qr. No. H-82, Sector — 2,Rourkela

allotted to Mr. K. Padhan, Research Scientist at present posted at
Field Unit, Guwahati, Assam

Sir,

This has reference to the letter No. 2:4:2:08/246 dated 9.6.2008 addressed to
you with a copy to the Director, NIMR, Delhi by OIC, Field Unit, Rourkela on the
cited subject. :
Please let this office know the action taken in this regard urgently.

Yours faithfully,

]
- 7

(J.P. Veria)
Sr. Admn. Officer

W For Director

l\\%\é’b | A

Certified to be true€ Copy
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National Institute of Malaria Research (Field S:ation)
VIP Road, Chachal, Six Mile, Guwahati-781 022

"/
o

To August 12, 2008
The Officer-in-Charge

National Institute of Malaria Research
Sector-5, Rourkela -769 002

(Through proper channel)

Sub: - Payment of License Fees and allied charges in respect of the residential accommodati

Ref: - Your Letter No. 2:4:2:08/316; dated 05/08/2008 addressed to the OIC, N 'MR, Guwahati.

Sir,

Please refer to your letter cited above wherein you have attached a b Il for LICENSF FEES
and allied charges in respect of the residential accommodation (Qr. No. H-82, Sector-2, Rourkela)
allotted to me. The total amount of the bill is Rs.60,331 (Rupees sixty thousand three hundred thirty

one only) which includes current demand for the for the period 01-04-2008 to 30-06-2008 and
arrears up to the previous quarter.

Before this | had received another bill amounting Rs.5028 (Rupees “ive thousand twenty
eight only) towards the License fees etc. for the period 01-07-2007 to 30-09-2207 and arrears up to
the previous quarter. | have already paid that amount through Receipt No. RSF/TS/47452; dated 19-
12-2007 (photocopies of the bill and money receipt attached). As such all the dues in respect of the
residential accommodation until September, 2007 have been paid and there is. some sort of error in
the accounting of the bill provided by you. '

Therefore | request you to provide a detailed bill specifying LECENSE FEES, water charge
and electric charges etc. (month wise) for the amount. Rs.60,331/- as claimed by you, so that | can
take further action on the matter. An early action on this matter is solicited.

Thanking you.

Yours

K. Padhan
Research Scientist

NIMR, Guwahati
Enclosures : As above

Copy to: The Director, NIMR, 22 - Sham Nath Marg, Delhi - 110 054 with reference to the letter No.
A/P-11(41)/90 Vol-1/741; dated 05-08-2008 for kind information and necessary a:tion.

Red:rm: 203 57 12/¢/2008

parwmr-ou.d.’ 7o, 22,7}‘@/07 %/ﬁ Apom}ln/a-

(RN

dMagera o

Np vl e et Tenare®
C T TN
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National Institute of Malarid Research (Field Station) ¥ -1 ‘
. VIP Road, Chachal, Six Mile, Guwahati - 781 022

Meg:ovo. BR3

To 23" September 2008
The Senior Administrative Officer

National institute of Malaria Research
~ 22 -Sham Nath Marg
Delhi- 110 054.

(Through proper channel)

Sub: - Payment of license fee/house rent, water charges and electric charges in resp
Qr. No. H-82, Sector-2, Rourkela.

Sir, .
This has a reference to your letter No. A/P-11(41)90/266; dated 02-09-2008. You
have stated that, | am not paying rent and other charges to SAIL. You have further asked me

to settle the matter with the SAIL or else you would recover the amount from my salary.

In this connection | may mention that the question of not paying house rent and
other charges does not arise under any circumstance. | have been paying house rent and
other charges as and when the bill for the same were provided to me by the Officer-in-
Charge, NIMR, FS, Rourkela. | have paid Rs. 2672/- vide MR No. RSP/TS$/38308, dated 28-
02-2007, Rs.4044/- vide MR No. RSP/TS/39896, dated 10-05-2007 and Rs.5028/- vide MR
No. RSP/TS/47452, dated 19-12-2007, on the basis of the bills provided by the Officer-in-

Charge, even after my transfer to NIMR, Sonapur/Guwahati.

There is error in the amount of Rs.60,331 claimed by Dr. S.K. Sharma, OIC resulting in
delay in the payment of the current bill. | have requested him to provide a detailed' bill
specifying LICENSE FEE, water charges and electric charges for the amount of Rs.60,331
(month wise) vide my letter dated August 12, 2008, endorsing a copy thereof to the
Director, NIMR (copy of that letter enclosed for your reference). However, he has not

provided the desired bill until today. | shall take necessary action after receiving the desired

information from him.

I woule like to inform you that, RSP, SAIL has allotted three residential quarters
including H-82, Sector-2 to the Officer-in-Charge, Malaria Research Centre, Rourkela, vide

Allotment Order No. 30 and Ref. No. TS/NEA/2001; dated 27-03-2001. D-. $.K. Sharma, OIC

Page 10f 2
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has signed the occupation report of the quarter, dated 27-04-2001 and the quarter is with the
possession of the Officer-in-Charge as per official record. (Copies enclosed for your reference).
As per the terms of the allotment order the allottee is liable to pay rent @ Rs.1.05 per sq. ft. of
plinth area (Rs 787.50 per month for a quarter having 750 sq. ft. plinth area) as applicable to
Public Sector Undertaking Units.

Therefore, | send herewith an account payee cheque (N0.069948; dated 19-09-08) of
UCO Bank, Rourkela for an amount of Rs. 14,256 (Rupees fourteen thousand two hundred
and fifty six only) drawn in favour of the SAIL (RSP) towards LF/HR, EC and WC for the period
01-10-2007 to 30-09-2008 as per the terms of the allotment order. The split-up of the amount

is given below:

1) LF/HR @Rs.788/month x12 (October 2007 to Septem ber 2008):- Rs 9456.00
2) WC  @Rs. 50/month x 12 {October 2007 to September 2008):- Rs. 600.00

3) EC @Rs.350/month x12 (October 2007 to September 2008):- Rs.4200.00

TOTAL :- Rs.14,256.00

The electric charges are tentative and the excess payment/short fall, if any, on the basis
of actual consurr.ption will be adjusted in the subsequent bills.

| request you to take necessary action for depositing the cheque with the RSP

authorities and dispatching the original money receipt to me through registered post.

Therefora | request you not to recover the amount from my salary.

Thanking you.

Yours ‘t/y/g\ A{}(

K. Padhan

f.esearch Scientist
Enclosures:
1. Cheque No. 069948; dated 19-09-

CO Bgnk, Rourkela. '\%“
2. Copies of the orders and letters mentioned above. M
Page 2 of 2 * ﬁ/
e/ “?)\a(ge
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NATIONAL INSTITUTE OF MALARIA RESEARCH
INDIAN COUNCIL OF MEDICAL RESEARCH
22-SHAM NATH MARG, DELHI-110054

No: AIP-11(41)90/ /P57 Dated: October 14, 2,
MEMORANDUM b’? 4 AD B
é';;"’_‘—__‘l

Sub: Payment of dues against quarter No. H-82, Sectc->'r- S, Rourkela by
Sh. K. Padhan, Research Scientist

This has reference to his application dated 23.09.2008 on the subject cited
above. '

The cheque No. 069948 dated 19.09.2008 for Rs.14,256.00 (Rupees fourteen
thousanc two hundred fifty six only) in favour of SAIL, RSP, Rourkela towards
payment of dues against quarter No. H-82, Sector - 5, Rourkela allotted to
him is returned herewith with the instructions that the payment may be sent to
the concernec egency directly through Officer-in-charge, Field Unit, Rourkela
under th2 intimation to the undersigned within 5 days from the date of
receipt of this letter along with NO DUES CERTIFICATE FROM THE
CONCERNING AGENCY OR OIC, FIELD UNIT, ROURKELA failing which
action wii be taken as intimated in our earlier letter.

This is the last and final order. No further correspondence will be entertained
in this regard.

1 Ol 2l M - 0b o,o’u&’ '
EM'&.,O‘\&]O&OMRAW“\Q/“ (J.P.VW

Sr. Admn. Officer
: For Director
h. K. Padhan . ‘
Researcl Scientist. Through : OIC, NIMR, Field Unit, Guwahati
NIMR,IDV/C, Field Unit
Chachal, VIP Road, Six Mile, Guwanhati
Assam # 781022

C.C.to: 1. OIC, NIMR, IDVC, Field Unit, Rourkela
2. OIC, NIMR, IDVC Field Unit, Guwahati

Certified to be true Copy
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¥ Zhe Officer-in-Charge Date 04-12-2008
National Institute of Malaria Research
Sector-5, Rourkela

Sub: Payment of License fee, water and electric charges in respect of the Qr. No. H-82,
Sector-2.

Sir,

Please find herewith a Cheque (No. 069949 ; dated 04-12-2008 ) for an amount of Rs 14,256
(Rupees Fourteen thousand two hundred fifty six only ) drawn in favour of SAIL, RSP
towards license fee, water and electric charges in respect of Qr No. H/&2, Sector-2 fo
period from 01-10-2007 to 30-09-2008 as given below :

1. LF/HR @ Rs 788/ month x 12 months = Rs 9456.00
2. WC @ Rs 50/ month x12 months = Rs. 600.00
3. EC. @ Rs 350/monthx12 months = Rs. 4200.00

Total = Rs 14,256.00

It may be noted that all the dues in respect of H/82, Sector-2 until 37-09-2007 (as
the Bill No . 11/00015; dated 12-10-07 of the RSP provided.by you ) has already been cleared
vide MR No. RSP/TS/47452; dated 19-12-2007. The electric charges being paid are tentative T~

and excess payment/short fall, if any, may be adjusted in the subsequent bill.

It may be noted further that, the payment is being done as per the terms of the
allotment order No. 30; dated 27-03-2001 which is still in force.
I may request vouis take necessary action for depositing the cheque with the RSP

authorities and dispatching the original money receipt to me through registered post.
Thanking you.

Yours faitf\fu]ly
Caa\\

(K. Pradhan)
Research Scientist

Enclosures: Cheque No. 069949; dated 04-12-2008 of UCO Bank, Rourkela.

Copy to : The DGM, Town, Services, Rourkela Steel Plant. for kind information.

Certified to be true Copy
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Under the administrative control of

I AT STPAEA A

&¥ia et
INTEGRATED DISEASE VECTOR CONTROL PROJECT
ELELD UNIT SECTOR - 5, ROURKELA - 769 002, ORISSA, INDIA
E-mail :mrcrki@dataone.in
Tel. : 0661 - 2647300
Fax : 0661 - 2641207

RefNo.2:2)-2- 6’8/ 53y, Date:23.12.08
Mr K Padhan BY SPEED POSI_

Research scientist

National Institute of Malaria Research
Field Unit
Guwabhati

Sub: Payment of License fee, water & electricity charges in respect of
Qr.No.H-82.....reg.
Ref. Your letter dated 4.12.08.

Dear Mr. Padhan, -

With reference to your letter dt.4.12.08 alongwith a cheque for Rs.14,256 in
favour of SAIL RSP towards payment as mentioned above, Mr.M.K.Rao, UDC &
Mr.R.C.Sethi, Clerk were deputed to deposit the cheque & clarify the matter with SAIL
authorities. The SAIL authorities have told that Qr.No. H-82, Sec-2 is under illegal
occupation as per SAIL rules and being charged market/penal rent. The total outstanding
rent upto Sep’2008 is Rs.73927.00 as per details already provided to you. As the
outstanding amount against you is quite high, therefore, RSP, SAIL has refused to accept
your cheque with the so called terms mentioned by you in your letter.

In the circumstances and facts stated above your cheque no.069949 dt.4.12.08 for
Rs.14,256.00 is returned herewith and you are advised to deposit the market/penal rent
as per details already provided to you.

j AV ¢ —
bosa—
Officer-In-Charge

Copy to: 1. The Director, NIMR, Delhi
2. The Officer-In-Charge, NIMR, FS, Guwahati
3. The Deputy General Manager, Town Services, RSP, Rourkela

Certified to be true Copy
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National Institute of Malaria Research : \W%‘\
(Indian Council of Medical Research) "8 Ty, A
22, Sham Nath Marg, Delhi — 110054. ,

BY COURIER oh /
Membrandum T,

Sub:  Recovery of dues for quarter no. H-82, Sector-2, Rourkela occupied by Shri K.
Fadhan, Research Scientist.

It has been noticed that Shri K. Padhan has occupied SAIL (RSP) quarter no. H-
82, Sector-2, Rourkela. Since he has been selected for the post of Research Scientist at
NIMR Fizsld unit Guwahati, he was relieved from his duties from Rourkela field unit on
22 September, 2006. However, it is noticed that he is still occupying the quarter. As per

SAIL rules, the occupants should have vacated the quarter from the date he left
Rourkela.

It is further noticed that he is having the dues of Rs. 83,077.00 towards the
license fee and other charges upto 31% December, 2C08 and this office asked him to

settle the amount with the SAIL office and vacate the quarter immediately. But he has
failed to do so.

Under the circumstances mentioned above, OIC Delhi has decided to recover
the dues of Rs. £3,077.00 in ten monthly instalments from his salary from the month of
March onwards. He is further instructed that he should vacate the quarter immediately

and dues, if any, after 31 December,08 should also be settled before vacating the
quarter.

(J.P. Verma)
Sr. Admn. Officer
For Officer-Incharge

Ari K. Fadhan

Researcn Scientist -
NIMR Field Unit
Guwahati

Cc to:

The OIC, NIMR Field Unit, Guwahati
The OIC, NIMR Field Unit, Rourkela
Accounts section

Bill section

Howro =

Certified to be true Copy
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: National Institute of Malaria Research
£

VIP Road, Chachal, Guwahati - 781 022
" To 6" February 2009,
" " The Director N

National Institute of Malaria Research
22 - Sham Nath Marg
Delhi—110054

(Through proper channel)
Sub: - Representation for transfer ~regarding.

Respected Sir,

I have been posted as Research Scientist in the National Institute of Malaria Research, Guwahati
since 26-09-2006. Prior to this | was posted at NIMR Field Station, Rourkela. | have already. completed more
than 18 years of service in the IDVC Project of NIMR.

My son and daughter are studying in class-VI and class-lli respectively at Rourkela. Both of them
have opted for Oriya as the First Language Subject in schaols which is fot available in the cur
of the schools located at Guwahati. Because of this | am unable to bring my family membe
and | am subjected to a lot of mental stress.

riculum-of any
s to Guwahati

The weather of Guwahati is also not conducive to my health, This coupled with my mental stress
has resulted in the deterioration of my health leading to frequent medical treatment.

In addition to the above | have completed my full tenure of 2 years at a place in the North Eastern

Reglon as | have completed more than 10 years of service in the organization and | am entitled for posting
to a station of my choice.

Therefore | request you, earnestly, to transfer me to Rourkela Field Station of National Institute of
Malaria Research for which myseif as well as my family members shali be ever grateful to you.

Thanking you.

K.Padhan
Research Scientist

Ref. No Y=z 3 Date :- 05/9%}‘?5

Forwarded to the Director, National Institute of Malaria Research, 22-Sham Nath Marg, Dethi ~ 110054 for
kind information and necessary action.
o'

Officer-in-Charge
NIKRoES - Guitanye
National [nstitute ¢f Malaria Research
IDVC Fiefd-Unit

. Chachal, Guwahati -781.022

Certified to be true Copy
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NATIONAL INSTITUTE OF MALARIA RESEARCH
(Indian Council of Medical Research)
22-Sham Nath Marg. Delhi # 110 054

No. AIP-11(41)/901 / 7L/ Da‘ed : March 18, 2009
%
g
Memorandum ‘

Subject : Recuest for transfer of Sh. K. Padhan, Research Stientist from Field
Unit Guwahati to Field Unit, Rourkela

This has reference to his application dated 06.02.2008 on the subject cited
above. Itis regretted to inform that it is not possible to consider his request for
transfer from NIMR, Field Unit, Guwahati to NIMR, Field Unit, Rourkela at

present, due to administrative reasons.

Sicy T WO
o un,, (J.P. Verma -
,  Sr. Admn. Officer
For Officer-in-Charge

. h. K. Padhan
Research Scientist
NIMR, Field Unit, Guwahati
Copy for information to :

OIC, NIMR, Field Unit, Guwahati

Certified to be true Copy
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NATIONAL INSTITUTE OF MALARIA RESEARCH
(INDIAN COUNCIL OF MEDICAL RESEARCH)
22 SHAM NATH MARG, DELHI-110 054

Application for seeking information under Right to Information Act, 2005.

To
Dr. R.C. Dhiman
Scientist ‘F' and CPIO.

PART-l

1. Name of the Applicant
2. Gender: Male/Female
3. Father's / Mother's full Name

4. Address for correspondence:
{(with Pin Code):

5. Telephone/Mobile No.
E-mail 1D (if, any)

PART-ll .

1. Specify the particulars of the information
sought for in a separate sheet:-

2. Whether the information sought for is
required to be supplied.
a. Inprinted form.
b. In diskette or floppy.

3. Whether inspection of records also sought.

4. Whether application fee Rs.10/- (Rupees
ten only) paid and, i so, please specify
mode of payment (Cash/Demand Draft/
indian Postal Order payable to “Director
National Institute of Malaria Research, Delhi”)

a. Please give details of the Demand
Draft/ Bankar's cheque/indian Postal
Order enclosed.

Declaration of the applicant.

No.1/2008

Anneyuyes23

Khageswar Pradhan

L Male

Lingaraj Pradhan

H-82, SECTOR-2
ROURKELA, ORISSA
PIN -~ 769 006

094 355 52180, 094 382 47743
kpradhanmrerkl@redifmail.com
kpradhan4@gmail.com

Please see annexure-1

The information is required to be sent to the
address for correspondence in printed form
and a copy of the same to be sent by E-mail.

Yes, all the records in relation to the
information sought, v:ith reference to the

| Points 1 & 3 of annexure-1

Yes
Indian Postal Order

No:- 43C 688177, 43C 638178 Date:-23-09-08
Post Office: - Khanapara, Guwahati- 22

I am a bonafide citizen of India and owe allegiance to the sovereignty, unity and integrity of India and

have not voluntarily. acquired the citizenship of another country.

Place: Guwahati
Date: 23-09-2008

Certified to be true Copy

L
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(Signature of the applicant)
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ANNEXURE -1

Rourkela Steel Plant, SAIL (PSU) has allotted three residential quarters inctuding
the Qr. No. H-82, Sector-2 to the Officer-in-Charge, Malar a Research Centre, Rourkela,
vide Allotment Order No. 30 and Ref. No. TS/NEA/2001: dated 27-03-2001 (Copy
enclosed). The Officer-in-Charge has signed the occupation report of the Qr. No. H-82
and the quarter is under the possession of the Officer-in-Charge as per official record.
However, he has allotted the quarter to me for residential purpose by issuing an office
order. Subsequently several other quarters were also allotted to the Officer-in-Charge
vide allotment orders issued from time to time and the OIC has allotted these quarters to
the employees of NIMR. The bills regarding license fee/ house rent, water charges and
electric charges in respect of all the residential quarters and office building are made
in the name of the Director and all the payments are also done on behalf of the Director,
Malaria Research Centre.

As per the terms of the allotment order the allottee is liable to pay rent @ Rs.1.05
per sq. ft. of plinth area (Rs 787.50 per month for a quarter having 750 sq. ft. plinth area)
as applicable to Public Sector Undertaking Units. During December 2007 the OIC had
provided me a bill for Rs.5028 towards the LF, WC and EC for the period 01-07-2007 to
30-09-2007 including all the arrears until then. The amount (Rs.5028) has already been
paid vide M.R. No. RSP/TS/47452; dated 19-12-2007. Recently the OIC has further
claimed an amount of Rs.60, 331 towards LF, WC and EC in respect of the quarter until
30-06-2008. | have requested the OIC to provide month wise details of his claim vide my
letter dated August 12, 2008 as | was not convinced about the justification of his claim.
However, he has not provided the desired information until today. The S.A.Q. has also

asked me to settle the matter within one month or else he would recover the amount from
my salary.

| request you to provide the following information vis-a-vis the facts presented above
within one month as stipulated in the RT! Act-2005.

1. Amount of license fee/house rent, water charges and eleclric charges in respect of
the Quarter No. H-82, Sector-2, Rourkela from January 2006 to June 2008. The
information is to be provided month wise under the columns amount due, amount
paid and balance to be paid, if any. If the amount of house rent is variable in
different months, the nature of the rent i.e license fee, subsicized rent as applicable
to PSUs/ autonomous organizations, market rent, panel rent etc. should also be

Al
)
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mentioned against each month. The units of electricity consumed and rate per unit
in different months should also be given for electric charges.

. Certified copies of rules/guidelines (only the relevant portion) on the basis of which

the rate/amounts of house rent, electric charges etc. have been determined.

. Certified copies of all correspondence between Officer-in-Charge, Rourkela Steel

Plant, Director, MRC/NIMR and Mr. K. Padhan, ARS/RS in respect of the Qr. No.
H-82, Sector-2, Rourkela. Please attach a duly signed listindex of the
letters/correspondence provided.

. Please provide information on the nature of the rent in respect of the quarters. In

other words whether the rent of Rs.1.05 per sq. ft. of plinth area (Rs 787.50 per
month for a quarter having 750 sq. ft. plinth area) is the license fee, subsidized rent
as applicable to PSUs/ Autonomous Organizations or market rent?

. Please provide a certified copy of the Rules or a duly signed statement on the

Rules governing the payment of House Rent Allowances to the employees of NIMR
and IDVC Project. | request you further to inform me whether an employee of NIMR
is entitted for HRA when he is provided with a quarter by a Public Sector
Undertaking at a subsidized rent and/or is not paying rent at market rate?

e

(Signature oxe applicant)

Note:

Although | am not required to give reason for seeking information under RTI Act, | would like to give reason for the same in order to avoid any kind of
misunderstanding. Dr. S.K. Sharma, OIC has threatened me to disconnect water and electric supply to the quarter and even remove my family members

from the quarter physicafly. | need the information urgently in order to protect myself and my famly r
(This note may not be ireated as a part of the application)

from “he h 1t of Or. S.K. Sharma.

Page 3 of 3
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To

Shri G.G. Gautam,

AGM (Personnel) & CPIO
PART-I

1. Name of the Applicant

2. Gender: Male/Female

3. Father's / Mother's full Name

4. Address for correspondence:
(with Pin Code):

5. Telephone/Mobile No.
E-mail ID (if, any)

PART-lI

1. Specify the particulars of the information
sought for in a separate sheet:-

2. Whether the information sought for is
required to be supplied.
a. In printed form.
b. Indiskette or floppy.

3. Whether inspection of records also sought.

4. Whether application fee Rs.10/- (Rupees
ten only) paid and, if so, please specify
mode of payment (Cash/Demand Draft/
Indian Postal Order payable to “Steel
Authority of India limited, New Delhi")

a. Please give details of the Demand
Draft/ Banker's cheque/lndian Postal
Order enclosed.

Declaration of the applicant.

I am a bonafide citizen of India and owe allegiance to the sovereignty, unity and integrity
have not voluntarily acquired the citizenship of another country.

Place: Guwahati
Date: 23-09-2008

Certified to be true Copy

-~

- Advocate

~ &b - Pymevure =24

STEEL AUTHORITY OF INDIA LIMITED
ISPAT BHAWAN, LODHI ROAD
NEW DELHI - 110 003

Khageswar Pradhan

Male

Lingaraj Pradhan

Clo Mr. P.K. Das, House No. 15,
MONI MUGDHA NAGAR, CHACHAL
PO: - KHANAPARA

GUWAHAT! - 781 022

094 355 52180
kpradhan4@gmail.com

Please see annexure-1

The information is required to be sent to the
address for correspondence in printed form
and a copy of the same to be sent by E-mail.

No

Yes
Indian Postal Order

No:- 43C 688181, 43C 688182 Date:-23-09-08
Post Office: - Khanapara, Guwahati- 22

(Signature c}the applicant)

Page 1 of 2
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ANNEXURE - 1

Steel Authority of India Limited has several steel plants located in different parts of the
country with residential colonies. In addition to providing residential accommodations to its own
employees, SAIL also provides residential accommodations to Central Government Departments,
Autonomous Organizations and other Public Sector Units depending upon the availability of
surplus quarters. Therefore it is expected that SAIL may have certain policies/guidelines for
providing residentizl accommodations to Central Government Departments, Autonomous
Organizations and other Public Sector Undertakings.

In this context | request you to provide the following information under Sectio-6 of the RTI Act-

2005 within the time frame stipulated in the Act.

1. Certified copy of SAIL Rules governing the allotment of residential quarte-s to Public Sector
Units, Central Government Departments and Autonomous Organizations; rates of license
fee/ house rent at subsidized, market and pane! rates applicable to these organizations;
definition of retention of/overstay in quarters in the cortext of the above Rule; terms and
conditions for retention of quarters by the employees of the respective Organizations:
terms and condition for charging house rent at market rate and panel rate

2. When a number of quarters are allotted/handed over to a Central Government /
Autonomous Organization or PSU and the quarters are with the possession of the
concerned Department/Organization, the subsequent allotment of quarters by the HO.D. of
the respective Department/organization to its employees is to be governzd by which Rule
i.e. SAIL Rule or the Rule of the respective organization?

3. Certified copy of the guidelines for action to bs taken by SAIL against the
Department/Organization to which quarters have been allotted or against the employees
who have been allotted SAIL quarters by Head of the Departments of the respective
organizations, for delay in payment of house rent due to dispute over the charging of house
rent at market and panel rate. This information should be provided with special reference to
the case in which a Steel Plant under SAIL has allotted a number of quarters to an
autonomous organization under Central Governmeny PSU and the Head of the
Department of that Organization has allotted quarters to its employees.

4. A Steel Plant under SAIL has executive flats with a plinth area of 750 sq.ft.. The Steel Plant

provides such executive flats to its own employees and Centralf State Government
employees at a nominal license fee of Rs.62 per month. However, the same executive flat
is provided to PSUs and Autonomous Organization at a rent of Rs.1.05 per sq. ft. per
month (Rs.778.50 per month). Please provide information on whether the rate of Rs.1.05
per sq.ft. per month is license fee, subsidized rent or market rent?

(Signature of the applicant)
Page 2 of 2
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National Institute of Malaria Research
(Indian Council of Medical Research)
2 Nanak Enclave, Radio Colony
4 a,.‘:: DELHI-110009
)r:c"' .

vy N Ty
3&% h‘?@‘ Tl
~HRa|
8.
RTI / /08

Shri Khageswar Pradhan ( Padh
H-82, Sector-2
Rourkela, Orissa
PIN-769006

Subject: Supply of information under RTI Act 2005 ( Your letter No 1/2008).
Sir,

Reference to your letter No 1/2008 received on 27" Sept 2008, on the above mentioned
subject, the information required by you is being provided as undsr:

1. The details of the house rent being charged by SAIL in respect of Qr.No.H-82,
Sector-2 is attached herewith. Mr. K. Padhan was relieved from Rourkela field
station on 22.9.2006 and as per SAIL rules market/Penal rent from the defaulter
party has to be charged beyond 2 months of overstay. In respect of SAIL quarter
No. H-82, Sector-2, the market/penal rent is being charged w.e.f. 22.11.2006.

2. There is no codified Rules for allotment of RSP quarters to non-employees.
Allotment of RSP quarters to non-employees is done on the request from
State/Cer.tral Institutions on a case-to-case basis on the approval of MD, RSP and

in case of defaulting parties, market/Penal rates are charged as applicable to SAIL
employees.

3. All correspondence between Officer-In-Charge and Mr.K.Padhan regarding
Qr.No.H-82, Sector-2 -has also been duly communicated to RSP(SAIL) and

Director, NIMR and the original letters of correspondence on the matter are
already with Mr. K. Padhan,

4. The amount charged by SAIL @ Rs.1.05 per sq.ft. plinth area of 20use is the
monthly house rent being paid by NIMR staff occupying SAIL quarte:s.

Certified to be true Copy

—

- Advocate
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5. HRA to the employees of NIMR and IDVC are being paid as per Govt. of India
rules. HRA to NIMR/IDVC staff staying in SAIL quarters is being paid in the
light of the judgement delivered on 30.6.2003 by Hon’ble CAT, Jabalpur on O.A.
No.268 of 1998. (Summary judgement as appeared in Swamys news 2/2004).

Points mentioned in footnote are not being attended as the applicant has mentioned that
“This note may not be treated as a part of the application”.

It may be noted that the appellate authority on administrative matters is Mrs Brij Bala, Sr

Administrative Officer, ECD 1 & 1I, Indian Council of Medical Research, V
Ramalingaswami Bhawan, Ansari Nagar, New Delhi-110029

ours faithfully

Prav .

(Dr R C Dhiman)

For Dxrector

Encl: As stated above
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B A ame R ARe STEEL AUTHORITY OF INDIA LTD
¥ P BOKARO STEEL PLANT .
TE A ' ISPAT BHAWAN L
e et P, 'DIST BOKARO(JHARCHAND)
T : DABR e o GRAMBOKSTEEL '
- FAX NO.06542-2 40227

- No. BSL/RTI-492/08-" 3049 Dated:,%p_.ll.ZOOS
P

To

Shri Khageswar Pradhan
C/o Mr. P K. Das,

House No. 15,

Monei Mugdha Nagar,
Chanchal, P/O. Khanpara,
Guwahati - 781022

Sub: Your application dated 23.09.08 received from PIO SAILNew Delhi
Sir,

In response to your application above referred, information received from
concerned department in four (4) pages in annexed herewith. :

Yours faithfully,
For SAIL,Bokaro Stefl P!fmt

™ /a .
et : ';:,‘4;
%\;\,\w /}/i\

(P.S.Dviwedi)
AGM (Pers-RTI/VIP Ref/PQ) & PIO

Encl: As above.

Certified to be trué Copy

. dvocate
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Point-ise reply in the context of Bokaro Steel Plant is as under:

I

Allotment ot quariers 10 other PSUs. Centrai Government departments and autonoi. s
organizations is done on case to case basis, depending on its individual merit, with the

approval of the competent authority. Copies of house rent charged from thuse
organizations is enclcsed as annexures 1 & 11.

Definition of overstay in quarters-allotted to the aforesaid organizations and the rulcs
thereof pertaining to the terms and conditions of retention of quarters by their
employees is governed by thenr own organizational policies.

When a number of quarters are allotted / handed over to Central Govt /autonorous
organizations or with PSUs and the quarters are with the possession of the concerned
department/organization. the subsequent allotment of quarters by the HoD of the

respective department/organization to its employees is to be governed by the rules of
the respective arganization,

4. BSL does not have any executive flat with a plinth area of 750 sq feet. Hence , we

are unable to comment on the referred rent of Rs 1.05 per sq feet per month.

O U
27\io\oe

St Mg (Lak )
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Reply to Point No. 3

The allottee Department/ organization is wholly responsible for 'payme'nt of

dues to SAIL/BSL. Due care is taken for amicable settiements of all .

disputes related to bills. However, bill revision ‘is taken up on the merit of
the individual case. ' , -

It is expected that clearance of dues be given prioritylover settlement of
disputes, i.e. bill- disputés can not be the basis for non-payment/ delay in

payment of dues in general. Bill revision is ‘also taken up even after
clearance of dues, based on the merit of case. :

Penal actions, (e.g. disconnection of electricity supply from the premises,
cancellation of allotted premises etc) are being taken for cases of Non-
payment / dalay in payment of dues.

\)6%\“ |
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STEEL AUTHORITY OF INDIA LTD,
ROURKELA STEEL PLANT

wikala-T89011, Fax: 0664-2518085. Gram-!

Ta

Sri Khageswar Pradhan,
Qr.Ne, H.8%,

Sector-2,
Rourkelz. 7 33009,

Dear Sir,

Tm‘oxmat Toyl z'\ct., W _mch hab been
SAlL Corpurate f‘)fﬁce

ref. no.PERS /RTH/ B- 42~>!A ?‘ '1'81 i '&z

FRITHLNONN G IO o,

2

mnfurmatior -

$ i ~ f - - .
nial Colonias, i zddition o

A - - T s w
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Rel.No.Adm /RI/721/343
Date: 21.11.2008

ndv 3% }?i;'i'\“ 't:r.:

F,ONEW

ootz several steel olants iy differen:

-"’s 'J@{)um
Sestor Linits -epenul G upon ths
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Depeit Avtonomous  Organizations s Musiic Secty
undiert:

n this contex: ; fc-':uesi
Section 6 of the RH ACt, 2005 within

3

1. Cerlified copy of SAIL
guarters to Public Sects

Ruies

AlLianomrous Organ(zationa, rate of |

or aniLatioae
an? pdhe. :e*a.

Certified to be true Copy
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 pETSE-769011 066 1-2510085  ur-sedia
SYEEL AUTHORITY OF INDIA LTD.
ROURKELA STEEL PLANT

Rourkela-763011, Fax: 0661-2510085,Gram-ISPAT
(2)

3. Certified copy of the guidelines for action to be taken by SAIL against
the Department/Qrganization to which quarters have been allotted or
against the employees who have been allotted SAIL quarters by Head
of the Departments of the respective organizatioris, for delay in
payment of house rent due o dispute yver the chanirging of house reni
at market and panei rate. This information should e provided with
special referent to the case in which a Steel Plant under SAIL has
allotted a number of quarters to an autonomous organization unde
Central Government/PSU and the Head of the Dapartment of
Crgarisation has aliotted quarters to its employees.

4. A Steel Plant under SAIL has executive flats with & plinth aréa of 750
sq.ft. The steel Plant provides such executive flats to \3\«:
empioyees and Central/State Government employees at a noMin Y, ¢
license fee of Rs.681/- per month. However, the sams executive flathe % é“
provided to PSUs and Autonomous Orgarisation at a rent of Rs.1.05\
per sq.ft. per month (Rs.778.50 per month). Please provide information

on whether the rate of Rs.1.05 per 84.%t. per morth is ficense fee,
subsidized rent or market rent?”

On receipt of the cost towards fee for providing information. the
informations as available are enciosed.

Yours Sincerely,

L
Lentrat-Rublie-Informet /
Central Asst. Public Information Officer

Rourkela Steci Plant

Rourkela
Encl: As above {1 page)

N.B.: Appeal can be Hied within 3¢ aays, before First Appellate Authority,
Sri Balbir Singh, Byecutive Birector{Ps), Rourkela Stoel Plant, Rourkela.

fmr——-m

T ey - was ) 10003,
Regd. Office : ispat Bhawan, Lodi Road, New Delhi | 10003,

W ulEY v s
G :
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Enclosure to letter Ref.No. Adm/RI/791/343, dated.21.11.2008

: Poim 1&2— Tbr‘ teml\ of allotment are as mutually dg,rr“d npon and stated  in
T resrpectwe Allotment - Ortlers.

< -In.case of default in payment of rentals & oihgr charges, letters are issued

. " to higher authorities for releasing payments , asking for vacation and if

coedlesh Eorequired, allotment is cancelled: , action for eviction snder due process of
l'lw istaken :

27Rs:1.05 per sqft. Per month is charged in reCpec.t of <uch qrs. towards
Llcence iee only )
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| Centrai Admmtstraﬁw Tribuna:

(d) That any action taken by the eespondents was not st:gmahe and some were
for the sake of public interest and it cannot be sald that the decision taken
by the Respondents, against the applicants had suffered from "nce of »
illegality.

2) | That before traversing the paragraphs of the Ongmal Application the
respondents would like to Prelimmaty Ob_;ectlon, the Hon’ble Tribunal may
be pleased to treat the same as an mtegfal part of the Wntten Statement.

Prellmmarv Oblectmn i
l That the present OA has been ﬁled by the applxeant seeking
sanctioning of (_lo_que_l-_E&Aand also staymg the recovery of the amount

| towards the licence fec for retaining the aceommodatzon is totally -

- untenable false, frivolous,. havmg no ‘merits.. It 1S submxtted that the
| appheant is well aware if the fact that he wlule posted at Rourkela he was

allotted a residential quarter. onlv during his teniire at the satd Prq;ect ie.

IDVC Pro;ect and his engagement in the satd Pro;ect was purely ad-hoc' |

-and temporary post of Assxstant Research Seientlst and as’ such after l
leavxng the said Project at Rourkela, he is’ netthet entﬁled to retain the
- said quarter nor he can claim. double HRA In these circumstances, the

-present OA is niot mamtamable and liable to be dtsmxssed

2. Thatit ie also a matter of record that the applicé:tt was working in a
| project and lns engagement is eo—tenmnus w.tth the saad Project: and this
fact was duly intimated to him at the time of hiis engagement and as such
he is not entitled to the relief claimed.
3. That the applicant is not a regular 'e’mplo'y‘ee of ICMR Since the
applicant not. regularly appointed- with fthe ICMR to NIMR, he is not
entitled to the benefits, which are admxssnble to the regular employees of
ICMR.
, : Officer-In-Charge
National Institute of Malaria Research

IDVC Field Unit
. . _ Chachal, Guwahati - 781 022



| double HRA is applicable only to the permanent regular emplo
| the temporary and adhoc employees like the apphcant herem cannot be

3

Govemment employee. The said benefit is avanlable only toth 7
Government employees who are posted in North eastern Regaon.

\54 . . | W‘N’f:"

at the retention of the quarter at the prevmus place if postmg for

| three years beyond the normal perrmssxble period and sanctioning of g '

¢es and %M

M

vequated with the regular employees in_terms of granhng such beneﬁts | i ~
and, therefore the apphcant rs not enhﬂed i 1o the beneﬁts as elmmed by

the appheant

< That the house al}orted to the apphcant bemg a pro;ect emp]ovee s the |
. property of Rourkla Steel Plant (Steel Authomy of Indraé and }he same is
not government quarter and the allottees of such*accommodation are to

Be governed by the rules of SAIL andé{ot by the Central Governme;a /

Rules and as such the Respnndents have no nght over the properw owned

by SAIL

7. That the apphcant apphed of the post pursuant 1o the adverhsement

~and was selected for the temporary post of Research Scientist in IDVC

Progect at NIMR Field Unit at Guwahati. The terms and conditions of his ¢
engagement wete as applmable to temporary IDVC pro;ect employees.
The applicant was duly informed of this fact at the tnme of his mterv;ew
and also the engagement and he gave his consent to the same and joined
the post at Guwahati. In these circumstances, he 18 estopped from seeking

* double HRA on the basis of tempomry apgomtment

\Jos D=

Officer-In-Charge _
National Institute of Malaria-Research
_ IDVC Field Unit

- Chachal, Guwahati--781022
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4 ‘9 That smce the residential quarters belong to SAIL
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3 the post of =Guwahata and in these clroumstances he is ot entlﬂed to the

beneﬁt of transfer or retention of the guarter ata prevxous station. Tlns is

' thhout prejudice to the contentions of the Respondents that the apphcant :

. is not. a regular employee.

, the same as per the
rules are Jiable to be vacated and handed. back to SAIL w:thm two

o 'months of 1eavmg£ourkela, otherwase penalvmafke‘t rentis to ’be charged.
% YTF thc EXCeSsS: penod of stay in the quarter The apphcant was relieved

' from Rourkela on 22.9.2006. He was, thctefore assucd a Memorandum
‘.j?*f:dated 16. 32007 to_vacate the quarter so tha‘t the same is ailottcd o the
;-. next. oontendct Smce he had failed to vacate: the quarter e had become

Van unautﬁonzed occupam with effect fmm 23 11 2006 and as such liable

~ to pay the penal rent at ‘the market raté of Rs: 2000/- par month from

| '23 1 2006 to 5.4 2007 and at the rcwsed rate at Rs 3 /- per month
- with. eﬂ'ect from 6.4. 2007 till the vacation of the qﬁarter The apphcant
has. nelﬂler paid the rent nor vacated the quarter 1llegally occupled by him

and.in these circumstances he is liable to vacate and pay the penal rent

and th:s Hon ’ble Tﬂbunal with due respect, would not like to interfere in

" the orders of recovery of rent. a.nd vacatmg @f the quarter by the apphcant :

10 Thal with Tegard to the slatemem made n pafagfapb 1 of thie OA, ﬂxe

answenng respondents beg to subnnt that in view. of the Prelzmmary

"Objecﬁon made above the apphcam is not enuﬂed to any reflief.

| 11 That with regard to the statement made in- paragraph 2 and 3 of the
| ‘OA, the respondents beg to oﬂ‘er no oomment

\f;nov

Officer-In-Charge .

Natlona! Institute of Malaria ‘Research
1DVC Field.Unit .
Chachal, Guwahati -.781.:022
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12. That with fegard to the statemcnts made in paragraphs 41 to 4. 5 the

answermg respondents do not admit anythmg ocmtraty to the record of the -

case '

?

13 That wnth regard to the statement madc in paragraph 4. 6 of the OA,

the answcxmg respandem:s beg to state ﬂ:at as pcr agrcement thh the SAIL

’authormes the rent is charged durmg the aliotment penod on a subsidized

_ rate but as per. the rules after the oocupant does BT vacate the quarter after

cessatmn of his angagemem with the Project. he is, hable to pay the market

rate for such unauthonzed occupation of the quarter

14 Thax with regard to the statement mmade in paragraph 4.7 of the OA,

the respondents beg to oﬁer no oomment onit -

15 That wﬁ.h regard to the statemen’t made in paragraph 4 8 of the OA, -

the rcs‘.pondents beg to submit that the canfentmns made in ‘this para are

_wxmg Itis submmed that the dues of tlie quaﬁer urder xl!egal occupaimcm‘ o
of i'he applxcant were paid by the. apphcant dnectiy to SAIL which is

ev1den1 from the rent racelpts annexed with tlns repiy as Ahnexur e-R-l

16. That wﬁb mam to ihe statement made i m paragraph 4.5 of the'O .A, .
the answenng respauden‘ts beg to smbmlt bhat comcnts of the pata afe

matter c»f record: However the engagement at Guwahatx is tmt transfer of

the apphcant

17. That wmth regard to the statcment made n paragraph 4.10.0f the OA,

: thc answcrmg respondents beg to ‘submit. ﬁrlat come:ssmnai hcneﬁ’ts ‘are
avaﬂable only m the Central Gmremment empl@yees qted. at Norlh

N W
Officer-In-Charge

National Institute of Malaria Research
.~ .IDVC Field Unit
Chachal, Guwahati - 781 022

J'
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Eastem Region but the apphcant bemg not s so 1s not enuﬂed to the said
.beneﬁts o R |

'3:1‘,8,. ‘That‘;"\jaiith‘xegardf to the statement madé:'ig. paxagraph 4.110f the OA,
the ansWeﬁng,respendent‘s beg to offer no coin;mei.lt, ,-

19. That thh rcgard to the statement made m paragmph 4 12 of the OA,
' the respondems whzle denymg the contem:tons made ﬂzerem beg to-submit
that it is not a case of transfer of the apphcant, rather pursuant to the
advemsement, he apphed for the post of Guwahah It is also demed that

SAIL authomles are not. entlﬂed to recover the market rent It rs submitted

that smce the apphcant ahs beoome Megal occupant, he i is Itable to pay u:c -
. penal rent as: per the ruies Itis ﬁzrther submltted tha‘t the contentmn ofthe
: apphcant that ﬂne qnarter aﬂottzd to lnm is not required by the Respondents R
| is also untenable as the saxd quarter is reqmred for the Sclentrsts workmg at B

Rourkel&

f20 Thai wath regard to the statement made in paragtaph 4. 13 of the OA,'.
the. answenng respondents beg to offer no comment '

That wnth regard to the statement made in paragraph 4.14 1f ﬂle OA, |

the respondents beg t@ submft ﬂlat mt IS slated ﬂiat alﬁiough the apphcant‘

had: cleamd a!l the ducs but smcc he was an unauthonzed occupa.nt ofthe

quaﬁm' aﬁei' jommg Guwahaﬂ pmject, he is’ Iiable to pay the penal rent as
per the m]es

22 That wﬂ;h regard m the statemcnt made m paragraph 4 s of the OA,

'the answenng wspmdents beg to subrmt tha’t fhe contents of this para are

| -matter of recerd However the dctaﬂs of the penod and the amount of rent
to be pald by ﬂxe applicant were duiy mtlmated to hlm ‘

oo

- Officer-In-Charge
National Institute of Malaria Researzh
{DVC Field Unit :
Chachal, Guwahati - 781 022 _
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© 23. That with regard to the statemen't' made in paragraphs 4.16 to 4.21 of
the OA, the respondents beg to offer no cominent.

24. That with regard to the :statement made in parégfap}i 422 of the AO,
the rcspoxidents beg to state tha-t the contents of the para are wrong and

1 demed The applicant is not an employee of NIMR, as afleged and hence is
a not govemed by the rules apphcabie o the Central Govemment
- empinyees It is-a matter of record that the apphcant pursuant to the
" advertisement applied for IDVC Guwahati PrQ;ect and s appomtment
* being totally ad-hoc and co-terminus with the ‘project cannot claim the
béhcﬁt‘iof the Central Government rules.

25. That thh rcgard to the statemem made in paragraph 423 of the OA,

26 That with regard to.the statement. made i m paragraph 4.24 of the OA,
n ﬂle answenng resmndents bcg to submxt that the contenﬁons raxsed i this
para are totally- wrong and demed Ttis submxtted that smce the residential
houses allotted to NIMR staff Rourkela are the property of SAIL the samée
- is-governed by their rules and not’ bv the Central Govemment rulcs The

| .respoadents have no sight over the property owned B y SAIL

27. That with regard to the statoment made in pasagraph 4.25 of the OA,
" the. answering respondems w!ule denymg the. ccmten‘nons made therein beg

to rely an refer upon the slaiemen{ made above

28. That with regard to the statement made in paragraph 4.26 of the OA,

‘the answering respondents beg to submit that the contentions'of the para

o &

Officer-In-Charge

National Institute of Malaria Research
IDVC Field Unit
Chachal, Guwahati - 781 022



)

36 2008

AR Raaig
: uw&bdﬁ,i’mm‘i’h

8 ' e

are wrong hcncc demed The apphcant is not entlﬂed to double HRA as

| clalmed by him. -

29, That with fegard to the statement made. m paragraph 4 2? of the OA,

the answering. respondents beg to state that me contems of t;hls para are

wrong hence demcd There is no ‘violation of, Aftwles 14 16 and 39 of the

” Constlmtlon of India as aﬁeged by the apphcant

30 That with regard to the statement made in; paragraph 4 28 of the OA, ]
the respondeﬁis while denymg the cantentwns made therem beg to submxt

that th_e. apphcant has faifed to make out a case .for»mtenm _dmrecmns;.

31 'Ihat with regard to the statement made 3 in paragraph 4 29 of the OA,
“the answermg respondents deny the contenuons madc therem and heg to

| ';submlt that the quarter aflotted to the apphcant durmg hlS posting at

A_ ; 'Rourkela is m’t permlsﬁble 1o be retained by h}m aﬁer he has 301116('1 at
'Guwaha,n Pro_;ect

| '%2 'I'hat mth regard to the statement made i m pamgraphs 4. 30 to 4. 32 of
the OA, ‘the answermg respﬁndents beg to- submlt the contents of these -

| paras are wmng lience denied.

| ., 3'% That with regatd to’ ﬂ\e stater ent made n: paragtaph 5 ef the OA, thc

answenng respondems 'oeg to submit that nene af the grounds as raised by
the apphcant are tenable in the eye of law as such the apphcant not to

entlﬂe 10 any relief. The grounds are repetmve m nature and have duly

| been ﬁphed to m the Preliminary Objections as wctl as. m the preceding

paras The apphcant is fiot entitled to any relxeil

\fM

Officer-In- Charge

. : National Institute of Malaria Research
_ IDVC Field Unit
Chachal, Guwahati - 781 022
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34 That with- rcgavd to the statement made m paragraph 6 and 7 of the’ .

OA, the -answering respondents beg to oﬂer no comment

I

!

35 Tha,t wmh regard to the: statement made m patagraph 8 of the .A, then o

-answenng reqpandents beg to-submit lhat in vxew /ot _the submxssmns made
heremabove ﬂxe applicant is not elmﬂed to the rehef as prayed for by hxm |

in thzs para

. t- .

to: thc mtcnm relief'as prayed for by him 1 m thts par&

37. That in v;ew of the submissions made above the apphcants are not - | ,
| -ent;ﬂed for doublc HRA The presem OAS devmd of ment hence hable to
| _be dwm;sscd with.cost. .

\fw Ladl

B Officer-in- Charge 5‘
Nat:onal Insmute of Malaria Research -
IDVC-Field Unit = -

: Chachal Guwahatl 781 022

~aj‘ mth regard to the statemem made m paragraph 9 of the OA, the' N

B

;answemg respendents beg to submtt ﬁlat ’!:he apphcant is also not entxtled o



VERIFICATION
i
about Cat pre&em' -

who 13 one of the respondents and takmg steps m thxs case bemg E

| duly authOnzed and compewnt 1o sngn this venﬂcatmn for all responden‘ts,‘

do hereby solemnly aﬁim; and state that ﬂ:e staiemcnt made i paragraph
0\ [b %'3 ’b@ 3} o i aretrue. |

to mv knerec!ge "and - beh‘ef, théSev made m -pa.r'agnapht.

,\ ’t\ ?)2. | o bcmg matter oi‘ records, dre

true 1o my mformaﬁon derwed there ftom and the rest a:e my humble

submlssmn before thls Humble Tnbunal 1 havc not supprcssed any matenal: |

fact.

And ]mgnthﬂvmﬁcatm ﬂms ‘-'ﬁ—«-th day of J W"‘ 2009 at -GL@_\_ARQ«J? | '

DEPONEN’

Officer- In Charge ‘

National Institute of Malana Research ;
. IDVC Field Unit:
Chachal Guwahatl 781 022 -
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To | | | © Ref.No. Law/OA- 86/09/783

Date 1 24, 0:0q
Section Officer (Judicial)- |
Central Administrative Tribunal
Guwahati Bench :
Guwahati-5 . . ‘

Sub : [Original Apphcatuon NO.86 of 2009 J
(Khageswat. Pradiian -v- Ufion of India & Ors.).

Sir, | -

Pursuant to your notice dtd.28.08.2009, the wiitten statement
reply of respondent No.4 is filed herewith which may kindly be taken
into record in{Criginal Application No.86/2009 (Sri K.Pradhan ~v-UQ1
& Ors.) and the same may kindly be placed before the Mon'ble
Bench. : : . :

Yours faithfully
For SAIL, Rourkela Steel Plant

Encl: As sabove

23.9. 09
(3.K.Dash)
Sr.Manager (Law)

A
. .
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL :
GUWAHATI BENCH : GUWAHATI

ORIGINAL APPLICATION NO.86/2009

. Sri Khageswar Pradhan Applicant
-versus- |
The National Institute of Malaria

Research and Ors. - ~ Respondent

WRITTEN STATEMENT ON BEHALF OF THE RESPONDENT NO.4

Most respectfully states:

1. That Respondent No.4 is neither a Government
Department/Government and as such there is no scope for
the Hon'ble Tribunal to exercise jurisdiction over this
Respondent. | |

2.  That the application is misconceived, devoid of merit and is
not maintainable against this respondent.

w

(]04/} / . That Steel Authority of India Limited a Public Sector
% _
/’/ 7‘//»/%5 Undertaking has several Steel Plant in different State with

colonies for its Staff and Officers. In addition to providing

» >/L,,,w1: Jif“*(
o R

NOTARY, PANPOSH
GOVT, OF ORISSA .
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residential accommodations to its own employees, SAIL as a
gesture of good wiil, also provides residentia! accommodations
on licence hasis to Céntra!/State Government Departments,
Autonomous Organrisations and 6ther Public Sector Units
depending upon the avallabillty. Normally on transfer/release
from Rourkela such persons vacate the bullding so occupied to
the SAIL authorities through thelr departmental heads and
clear the dues towards house rent , electricity etc.

That the Officer In-charge of Malaria Research Centre,
Rourkela requested this respondent for providing few building
for occupation of thelr employees and accordingly on
27.3.2001, Qrs.No.H/82, Sector-2 of SAIL, RSP was allotted
on licence basis in favour of the foiéer Incharge, Malaria
Research Centre, SectquS and thereafter the said building in
turn was allotted by the sald centre to the applicant vide order
dtd.18.4.2001 for his occupation during his stay at Rourkela
(Orlssa). |

That the Officer In-charge of NIMR, Rourkela issued a notice

to the applicant on 16,3.2007 to vacate the Qrs.No.H/82,

Sector-2 since the applicant was transferred from Rourkela
and as it was required for another Sclentist who joined at
Rourekla on transfer. The applicant defied the instruction and
_cqntingeq to occupy unauthorisedly Insplte of repeated order,
dlfectiqn, rhemorandum issued to' him by his Administrative
AUthority. Inspite of repeated orders, memorandums issued



~
'

B.C.R
NOTARY, PANPOSH
GOVT. OF ORISSA

!

§/

o 5

57

by the Officer-in-charge, Malaria Research Centre, Rourkela
the applicant did not vacate the said quarter. The applicant
was directed vide letter dtd.27.2.2009 to pay an amount of
Rs.83,077/- towards licence fees and other charges to this
respondent and vacate the said quartef immediately. It
appears, Sr. Administrative Officer, New Delhi also directed to
recover the dues of Rs.83.077/- in ten monthly installments
from his salary commencing from the month of March-20009.

That it is humbly submitted as per the policy/rules of this
respondent in case of transfer of an occupant who was given
a quarter for use on licence basis, he is to vacate the said
quarter within 2 months or else he is liable to pay market
rent as prescribed till vacation. The applicant failed to vacate
the said quarters within the stipulated time. Therefore the
applicant is liable to pay the market rent for the period he is in
unauthorised occupation. Also he is liable for eviction under a
proceeding under the provisions of Public Premises (Eviction
of Unauthorised Occupants) Act, 1971, since the house in
question is a public premises.

That the ground mentioned in the application filed by the
applicant are not sustainable in law since the applicant has
no right to occupy the quarters after his transfer and this
respondent is entitled to charge market rent and seek his

eviction u Kder due process of law.



8. That the averments made in para-1 to 9 of the application

save and except matter of record are denied. The petitioner
is not entitled to any relief as claimed for therefore the
application is liable to be dismissed.

By the Respondent No.4
through.

. “ @D / )\’MJJZ
Place : fowrkdoe~ 7 % SHaswati Trlpathy)
Date : 29% Sept (3} Asst General Manager

Town Services, NEA & PPC
SAIL, Rourkela Steel Plant

VERIFICATION

N e e ettt 2

I Shaswati Tripathy, D/o. Dr. Debendra Nath Tripathy working
as Asst. General Manager(TS) NEA & PP Court under Steel Authority
of India Limited, Rourkela Steel Plant, do solemnly verify and
declare that what have been stated in paragraph 1 to 8 above are
true to the best of my knowledge, belief and on the basis of official
records.

This verification is signed by me on this the 239 day of
September, 2009 in my office at Rourkela .(
s

,16
(L ¢ ’)
VERIFICANT

GOVT. OF QRISSA



Before Sri B. C. RATH.Notary Panposn
AFFIDAVIT

s ————

I Shaswati Tripathy, D/o. Dr. Debendra Nath Tripathy working
as Asst. General Manager(TS) NEA & PP Court under Steel Authority
of India Limited, Rourkela Steel Plant, do hereby solemnly affirm
and state as follows.

1. That I am one of the principal officer of the Respondent No.4
and being acquainted with the facts of the case, I am
competent and duly authorised to swear this affidavit on
behalf of the defendant company.

2. That the facts stated in para-1 to 8 of this written statement
are true to the best of my knowledge and based on official

records.
e
et

DEPONENT

Place: Ko L"k‘
Date : 23"35%\' b9 .

Solemnly affirmed and declaran

:;efov ré on ldentification by

- Advocate

)

Wotary, phmpash |/ ¥

Govt. Of Orissa



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH :: GUWAHATI
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Original Application No. 86 /2009

el &y

b A

- iny Sri Khageswar Padhan

-Versus-

The National Institute of Malaria Research & Ors

IN THE MATTER OF:-

Rejoinder by and on behalf of the applicant to the
written statement submitted by the Respondents

- No. 1,2,3 &5 in O.A No. 86/2009.

" REJOINDER FOR AND BEHALF OF THE APPLICANT

1. That I am the applicant in O.A No. 86/ 2009. The copy of the
written statement filed by the respondents no. 1, 2, 3 and 5 as served on my

counsel, has been perused by me and I have understood the contents thereof.

—

mﬁ}/ St

X \r;\"” \}‘&“to herein below all the averments as made in the wrltten statement, under reply,

© 2. That save and except the statements that are specifically admitted

I\
(\ \\ Y are categorically denied.
AP

3. That with regard to statement made in paragraph A (a) of the

written statement, under reply, your deponent begs to offer no comments.

4, That with regard to statement made in paragraph A (b) of the

written statement, under reply, your deponent denies the same and states that

/4

Mu\/eu-jﬂb Ly 6. 2.
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the instant Original Application has been filed bonafide and to secure the ends

of justice.

5. That with regard to statement made in paragraph A (c) of the
written statement, under reply, your deponent denies the same and states that
the Original Application being based on substantive and material grounds the

applicant is entitled to the reliefs claimed in the Original Application.

6. That with regard to statement made in paragraph A (d) of the

written statement, under reply, your deponent denies the same and states that

7. That with regard to statement made in paragraphs B.1 and B.2 of
the written statement, under reply, your deponent denies the same and states
that the averment by the respondent -authority that the engagement of your
deponent in the IDVC Project as the Assistant Research Scientist was -purely
adhoc and temporary and as such he is not entitled to claim the benefit of
double House Rent Allowance is false and untenable. The deponent is holding
the post against which his functioning on a substantive basis and as such the
rules and provisions of law applicable an employee of the NIMR and ICMR is

applicable in case of the deponent also.

8. That with regard to statement made in paragraph B.3 of the
written statement under reply, your deponent denies the same and states that he
is substantively holding the post of Research Scientist in the NIMR, which
organisation is under the all perverse control of ICMR which in turn is under
the direct control of the Ministry of Health and Family Welfare, Government
of India. It is pertinent to mention here that the respondents have admitted to
the fact that the reliefs claimed by the deponent is admissible to an employee
of the ICMR, but is not admissible to employee not appointed with the ICMR
on a regular basis. The ICMR is also an autonomous organisation under the
Government of India and the Rules applicable to Central Government
employees, if applicable to the employees of the ICMR the same are also
applicable to the employees of the NIMR and the applicant is entitled to the

reliefs claimed in the Original Application.
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9. That with regard to statement made in paragraph B.4 of tﬂré....._.

written statement under reply, your deponent denies the same and reiterates

and reaffirms the statement made in paragraph — 8 of this rejoinder.

10. That with regard to statement made in paragraph B.5 of the
written statement under reply, your deponent denies the same and states that he
is holding the post of Research Scientist in the NIMR on a substantive basis
and the rules made applicable to the employees of the ICMR and NIMR is also
applicable in the case of the deponent. It is only because of the applicability of
the said Rules, the deponent was allowed to occupy the quarter allotted to him
at Rourkela. If the statements made by the respondents herein are taking on its
face value, than the deponent could not have been allotted the quarter tat was
actually allotted to him for occupation at Rourkela. The said quarter was
allotted to him at Rourkela was so allotted to him by applying the rules
applicable to the employees of the ICMR and NIMR.

11. That with regard to statement made in paragraph B.6 of the
written statement, under reply, your deponent denies the same and states that
the quarter allotted to the applicant is the property of the Rourkela Steel Plant,
Steel Authority of India Ltd. (SAIL). However, the said quarter and many
others have been licensed by the SAIL authority to provide accommodation for
the employees of the NIMR. Further, the payments as regards the House rent
and other allied charge is made on behalf of the Director, NIMR. Thus in view
of the fact that the quarter has been licensed to the NIMR by the Rourkela
Steel Plant, SAIL authorities and is not used by the SAIL employees and the
SAIL Rules shall not be applicable to the aforesaid quarters. It is pertinent to
mention here that the respondent authorities have been allotting the quarters to
the incumbents concerned in the NIMR by applying the rules applicable tc; its
employees and not the rules that are applicable to the SAIL employees.

12. That with regard to statement made in paragraph B.7 of the
written statement, under reply, your deponent denies the same and also does
not admit anything that is inconsistence and/ or contrary to the records of the

case.
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- 13. That with regard to statement made in paragraph B.8 of the

written statement, under reply, your deponent denies the same and states that
his appointment and positing as a Research Scientist in thé IDVC project at
Sonapur, Kamrup, Assam (now at Chachal, Guwahati) is in the nature of
continuation of his previous engagement as an Assistant Research Scientist,
Malaria Research Center (Now NIMR) at Rourkela, Orissa. It is pertinent to
mention here that only those incumbents who had worked in the NIMR under
the IDVC project could apply for the post of Research Scientist and the project
itself was under the direct control of the ICMR.

14. That with regard to statement made in paragraph B.9 of the
written statement, under reply, your deponent denies the same and reiterates
and reaffirms the statements made in Para- 4.12 and further states that the .
averment as regards your deponent being an uriauthorised occupant is false and
frivolous as the said quaﬁer No. H-82, Sector — II was duly allotted in his
favour by the NIMR, ICMR authority vide issue of order bearing No. 2: 4: 2:
2001/ 174 dated 18.04.01 (Annexure — S of the Original Application).

15. That with regard to statement made in paragraph B.10 of the
written statement, under reply, your deponent denies the same and states that
the preliminary objections raised by the respondent authority is misplaced and
mis-founded and that the instant Original Application has been filed bonafide

and to secure the ends of justice.

. 16. That with regard to statement made in paragraph B.11 of the
written statement, under reply, your deponent reiterates and reaffirms the

statements made in the paragraph — 2 and 3 of the Original Application.

17. ~ That with regard to statement made in paragraph B.12 of the
written statement, under reply, your deponent denies the same and reiterates
and reaffirms the statements made in paragraph — 4.1 to 4.5 of the Original

Application.

18. That with regard to statement made in paragraph B.13 of the

written statement, under reply, your deponent denies the same and reiterates

J
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and reaffirms the statements made in paragraph — 4.6 of the Original

Application and states that the averment that he is liable to pay the market rent
is misfounded and misplaced as the incumbents posted in North-Eastern
Region is entitled to the benefits of Double House Rent Allowance. Further,
the averment that the deponent is an un-authorised occupants is false and
frivolous. Further it is stated that there is no agreement between the NIMR
authorities and SAIL authorities that market rent is required to be charged on
posting of an incumbent allottee to other place. Be that as it may, there is no
cessation of engagement of the deponent with the project and he is still
engaged in the project. In fact the SAIL éuthorities are concerned with receipt
of their licence fee from the NIMR authorities and they are no way concerned
or connected with the selection of candidates for allotment of quarters by the

NIMR authorities to its employee.

The deponent craves leave of this Hon’ble Tribunal
to direct the respondent authorities to produce the copy of
the agreement stated in the paragraph under reply before

this Hon’ble Tribunal to the time of hearing of the case.

19. That with regard to statement made in paragraph B.14 of the
written statement, under reply, your deponent reiterates and reaffirms the

statements made in the paragraph- 4. 7 of the Original Application.

20. That with regard to statement made in paragraph B.15 of the
written statement, under reply, your deponent denies the same reiterates and
reaffirms the statements made in the paragraph- 4.8 of the Original
Application.

21. That with regard to statement made in paragraph B.16 of the
written statement, under reply, your deponent denies the same and reiterates
and reaffirms the statement made in paragraph — 4.9 of the Original
Application and further states that your deponent’s ehgagement as Research
Scientist at IDVC Project, NIMR, Guwahati is in continuation of his previous
engagement as Assistant Research Scientist at IDVC project, NIMR Rourkela.
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22, That with regard to statement made in paragraph B.17 of the

written statement, under reply, your deponent denies the same and reiterates
and reaffirms the statements made in the paragraph — 4.10 of the Original
Application and also the statements made in the paragraphs 8 and 11 of this
rejoinder. As such he is entitled to avail the concessional benefits conferred

upon the Central Government Employees posted at North-Eastern Region.

23. That with regard to statement made in paragraph B.18 of the
written statement, under reply, your deponent reiterates and reaffirms the

statements made in paragraph — 4.11 of the Original Application.

24, That with regard to statement made in paragraph B.19 of the
written statement, under reply, your deponent denies the same and reiterates
and reaffirms the statement made in paragraph — 4.12 of the Original
Application and further states that your deponent’ engagement at Guwahati is
in continuation of his previous engagement as Assistant Research Scientist at
Rourkela and as such he is entitled to consequential benefits arising out of his
posting in the North-Eastern Region. It is only the employees who had
experience of working in the IDVC projects were eligible for applying for the

post of Research Scientists which the applicant is presently holding.

25. That with regard to statement made in paragraph B.20 of the
written statement, under reply, your deponent reiterates and reaffirms the

statement made in paragraph — 4.13 of the Original Application.

26. That with regard to statement made in paragraph B.21 of the
written statement, under reply, your deponent denies the same and reiterates
and reafﬁrms the statement made in paragraph — 4.14 of the Original
Application and further states that is not an unauthorised occupant and as such
he is not liable to pay penal rent. On the contrary he is entitled to the benefit of
double House Rent Allowance which is one of the consequential benefits

arising out of his posting in the North-Eastern Region.

-/
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27. That with regard to statement made in paré;graph.,.‘é.ZZ of the

written statement, under reply, your deponent reiterates and reaffirms the

statement made in paragraph — 4.15 of the Original Application.

28. That with regard to statement made in paragraph B.23 of the
written statement, under reply, your deponent reiterates and reaffirms the

statement made in paragraph — 4.16 to 4.21 of the Original Application.

29. That with regard to statement madé in paragraph B.24 of the
written statement, under reply, your deponent denies the same and reiterates
and reaffirms the statement made in paragraph — 4.22 of the Original
Application and also the statements made in the paragraphs 8 and 11 of this
rejoinder. Moreover, his engagement in Guwahati is in continuation of his

prior engagement at Rourkela.

30. That with regard to statement made in paragraph B.25 of the
written statement, under reply, your deponent reiterates and reaffirms the

statement made in paragraph — 4.23 of the Original Application.

31. That with regard to statement made in paragraph B.26 of the
written statement, under reply, your deponent denies the same and reiterates
and reaffirms the statement made in paragraph — 4.24 of the Original
Application and further states that the allotted quarter is not subject to the
SAIL Rules but is governed by the Rules that are applicable to the employees
of the ICMR and NIMR Central Government Rules as the quarter in question
has been licenced by the SAIL authorities to the NIMR authorities for

allotment to its employees.

32. That with regard to statement made in paragraph B.27 of the
written statement, under reply, your deponent denies the same and reiterates
and reaffirms the statement made in paragraph— 4.25 of the Original

Application.

33. That with regard to statement made in paragraph B.28 of the

written statement, under reply, your deponent denies the same and reiterates

4
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and reaffirms the statement made in paragraph — 4.26 of the Original

Application.

34. That with regard to statement made in paragraph B.29 of the
written statement, under reply, your deponent denies the same and reiterates
and reaffirms the statement made in paragraph — 4.27 of the Original
Application and further states that the act of charging market or penal rent

from your deponent is arbitrary and illegal.

35s. That with regard to statement made in paragraph B.30 of the
written statement, under reply, your deponent denies the same and reiterates
and reaffirms the statement made in paragraph — 4.28 of the Original
Apphcatlon and further states that the Hon’ble Tribunal was pleased to pass an
interim direction on 14. 05 09 on being satisfied with the contentions made by

| the deponent in the Original Application as regards his grievances.

36. That with regard to statement made in paragraph B.31 of the
written statement, under reply, your deponeht denies the same and reiterates
and reaffirms the statement made in paragraph — 4.29 of the Original
Application and the statements made in the paragraphs 8 and 11 of this

rejoinder.

37. That with regard to statement made in paragraph B.32 of the
written statement, under reply, your deponent denies the same and reiterates
and reaffirms the statement made in paragraph — 4.30 to 4.32 of the Original
Application.

38. That with regard to statement made in paragraph B.33 of the
written statement, under reply, your deponent denies the same and reiterates
and reaffirms the statement made in paragraph — S of the Original Application
and further states that the grounds raised are substantive and material and as
such your deponent is entitled to the reliefs prayed for in the Original

Application.

¥
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39. That with regard to statement made in pzi"ragra:ph B.34 of the
written statement, under reply, your deponent reiterates and reaffirms the

statement made in paragraph — 6 and 7 of the Original Application.

40.. That with regard to statement made in paragraph B.35 of the
written statement, under reply, your deponent reiterates and reaffirms the
statement made in paragraph — 8 of the Original Application and states that
your deponent is entitled to the reliefs as prayed for in the Original

Application.

41. That with regard to statement made in paragraph B.36 of the
written statement, under reply, your deponent denies the same and states that
the Hon’ble Tribunal was pleased to grant interim relief as prayed for by the

applicant in the Original Application vide the order dated 14.05.09.

.42. That with regard to statement made in paragraph B.37 of the
written statement, under réply, your deponent denies the same and states that
the applicant is entitled to the benefit of double House Rent Allowance and all
* the reliefs prayed for by the applicant in the Original Application. '

...... Verification/-

=
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I, Khageswar Padhan, aged about 49 years, son of Late Lingaraj Padhan,
resident of Chachal, Guwahati-22, Assam, do hereby solemnly affirm and
verify that I am the applicant in this instant application and conversant with the

facts and circumstances of the case, the statements made in paragraph

A d04 9

are true to my knowledge; those made in paragraphs

—— s
S

are true to my - information

derived from the records and the rests are my humble submissions before this

Hon’ble Tribunal.

~~ And I sign this verification on this the Z g ¢/cbliay of Jarmmary, 2010.

DEPONENT




s

P ’_____...,-T-" . .
{ yle in Court m,_,,,,,,{,ﬁ)ﬂ,,

%)

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
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Original Application No. 86 /2009

Sri Khageswar Padhan

-Versus-

The National Institute of Malaria Research & Ors

IN THE MATTER OF:-

Rejoinder by and on behalf of the applicant to the
written statement submitted by the Respondent No.

4 in O.A No. 86/2009.

REJOINDER FOR AND BEHALF OF THE APPLICANT

2K
‘;’) L That I am the applicant in O.A No. 86/ 2009. The copy of the
Q)_," \_'}?’ written statement filed by the respondent no. 4 as served on my counsel, has
e ! '

‘k«’ 6 been perused by me and I have understood the contents thereof.
® o

>
W C’Z@. That save and except the statements that are specifically admitted

Ni\& to herein below all the averments as made in the written statement, under reply,
i d

_ are categorically denied.

3. That with regard to statement made in paragraph 1 of the written
statement, under reply, your deponent denies the same and states that your
deponent is an employee of the NIMR, ICMR and as such the rules of the
SAIL does not hold the field in his case. Further, NIMR is subject to the

B
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jurisdiction of this Hon’ble Tribunal and as such the contention that the
Hon’ble Tribunal does not exercise jurisdiction in this Original Application is

devoid of any merit.

4., That with regard to statement made in paragraph 2 of the written
statement, under reply, your deponent denies the same and states that the
instant Original Application is based on substantive and material grounds and
as such your deponent is entitled to the reliefs prayed for in the Original

Application.

5. That with regard to statement made in paragraph 3 of the written
statement, under reply, your deponent begs to offer no comment, but does not

admit anything that is contrary or inconsistence with the records of the case.

6. That with regard to statement made in paragraph 4 of the written
statement, under reply, your deponent reiterates and reaffirms the statement
made in paragraphs 4.6 and 4.8 of the Original Application. The residential
accommodations provided to the employees of the NIMR have been so
provided by the SAIL authorities to the NIMR and the rules applicable to the
employees of the NIMR would be applicable towards occupation of such
residential accommodation by an employee of the NIMR. The interest of the
SAIL is limited to the extent of receiving their dues in time towards providing
such residential accommodation to the organisation of NIMR. The applicant is
not adverse to paying the monthly dues for occupation of the quarter in
question, but the authorities are declining to accept the same and is charging
rent towards occupation of the said quarter at market rate, which the applicant

is not required to pay in terms of the provisions that are applicable in the case.

7. That with regard to statement made in paragraph 5 of the written
statement, under reply, your deponent denies the same and reiterates and
reaffirms the statement made in paragraph — 4.12 of the Original Application
and further states that he is not an unauthorised occupant, as averred in the
written statement, as he is entitled the benefit of double HRA arising out of his

posting in the North- Eastern Region.



8. ~ That with regard to statement made in paragraph 6 of the written
sfzatemént, under reply, your deponent denies the same and states that the
service condition of your deponent is not governed by the SAIL rules but by
the Central Government Rules, which confers upon him the benefit of double
HRA and as such he is not liable to pay market or penal rent. Further, your
deponent raises a query as to why proceedings under the Public Premises
(Eviction of Unauthorised Occupants) Act, 1971 has not been initiated if your

deponent is an unauthorised occupant, as alleged by the respondent authorities.

9. That with regard to statement made in paragraph 7 of the written
statement under reply, your deponent denies the same and states that the
grounds raised in the Original Application are substantive and material and as

such he is entitled to the reliefs prayed for in the Original Application.

10. - That with regard to statement made in paragraph 8 of the written
statement under reply, your deponent denies the same and states that the
Original Application being bonafide and filed for securing the ends of justice

your deponent is entitled to the reliefs prayed therein.

.....Verification/-
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I, Khageswar Padhan, aged about 49 years, son of Late Lingaraj Padhan,
resident of Chachal, Guwahati-22, Assam, do hereby solemnly affirm and
verify that I am the applicant in this instant application and conversant with the

facts and circumstances of the case, the statements made in paragraph

L+ 40

are true to my knowledge; those made in paragraphs ——

are true to my information

derived from the records and the rests are my humble submissions before this

Hon’ble Tribunal.

And I sign this verification on this the 25 %ay of JM 2010.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH :: GUWAHATI

Cantral Ae‘mm&sﬁ&tiva‘ﬁ?&ufgi Original Application No. 86 /2009
iy wTEER A 0
: , PRRY
\ri\}) 0g FEB Zﬂi% %%x/ Sri Khageswar Padhan
1' - -V .
S Guwahat ‘Bench ersus
wré‘} qENS | The National Institute of Malaria
Research & Ors.
IN THE MATTER OF :
An additional Affidavit by and on
behalf of the applicant to bring on
record materials in support of the
claims as made in the Original
Application.

ADDITIONAL AFFIDAVIT

1. That the applicant is filing the instant additional affidavit to bring on
record certain materials which have a bearing on the claims made by him in the

Original Application.

\/F hat the National Institute of Malaria Research with its head quarter at

S
W

Wi

D

New Delhi has 10 Regional Centres (Field Stations) located at Rourkela
(Orissa), Guwahafi {(Assam), Ranchi (Jharkhand), Raipur (Chhatishgarh),
Jabalpur (M.P), Nadiad (Gujarat), Chennai (T.N), Bangalore (Karnataka),

Haridwar (Uttaranchal) and Goa. These Regional Centers were established in

the year 1986 as per the requirement of the National Vector Borne Diseases
—
Control Program, Government of India depending upon the prevalence of

malaria and other vector borne diseases in the area. Therefore, the Rourkela

Project is not different from the Guwahati Project. Further, IDVC Project isfnot

B

a time bound ad-hoc project. The Science and Technology ‘Mission Project on

\ |
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“Integrated Control of Malaria, Filariasis and other Vector Borne Diseases™(
in short IDVC Project) was one of the Five Science and Technology Mission
Projects, having direct relevance to the socio-economic development of the

e
country, was announced and approved by the then Prime Minister of India

during Seventh Five Year Plan in the year 1986. The Project was allocated to

the Malaria Research Centre (renamed National Institute of Malaria Research)

—T

e
under Indian Council of Medical Research, ;Ministry of Health and Family

e,

- e w

Welfare, Government of India. Recently the Project has been included as an
intramural activity of Indian Council of Medical research in the Eleventh Five
N Lsduwin > [} w
Years Plan. The Project which was initiated in the Seventh plan has already
g3

continued up to Eleventh Plan (for 25 years) and there is no indication that it

w\il‘ be closed in the near future. The IDVC Project of National Institute of

Malaria Research provides tecilvr:ical supports. the National Vector Borne

Diseases Control Program (in short NVBDCP) which is operational in the

country since independence as a p ermine{_l_t_ program of the Government of
India under different names such as National Malaria Eradication Program
(NMEP), National Malaria Control Program (NMCP) etc. for the control of
malaria, filariasis, dengue, Japanese Encephalitis, Kala-zar and other Vector

borne diseases.

3. That the National Institute of Malaria Research follows Central

Government Rules on all service matters of IDVC Project employees. Recently
L — e
the applicant had requested the Public Information Officer of National Institute

of Malaria Research to provide information on rules and regulations governing
the service conditions of officers and other employees working in IDVC
Project of National Institute of Malaria Research , Indian Council of Medical
Research vide his application dated April 10, 2009 (No. 2) under RTI Act —
2005. The ‘I;YO did not provide‘trhe desired information within the stipulated

TR T Ty —

time as a result of Which the applicant filed a complaint before the Central

Information Commissioner. The Central Information Commissioner was
p‘liased to issue direction to the PIO vide Order No. CIC/AD/C/2009/900510,

to provide the desired information within 15® July 2009. In compliance of the

direction of the Central Information Commissioner, the PIO, NIMR, New

Delhi has provided the Rules and Regulations governing the service conditions




of IDVC Project employees including the Rules on specia'lmconces'sions and
allowances admissible to employees posted to North-Eastern Region vide his
Letter No. RTI-91/09 dated 31.07.2009.

The PIO has stated that Rules on special concessions and allowances
admissible to employees of IDVC Project posted to north-eastern region.are ;
applicable as per Government of India Rules in accordance with the guidelines
issued by the Department of Personnel and Training, Government of India.
According to the information provided by the PIO all the Central Civil
Services Rules such as CCS (Leave) Rules 1972, CCS (ggnduct) Rules 1948,
CCS (Classification, Control and Appeal) Rules, CCS ( Medical Attendance)

Rules 1948 etc. are apphcable to the applicant,

The fact regarding the admissibility of pay scales, allowances and
concessions to the applicant as admissible to Central Government employees
was also specified in the advertisement and office orders in Annexure — 1, 2

and 3 of the Original Application.

Therefore the respondents have admitted that, the applicant is entitled to
the reliefs sought for in the Original Application such as fixed tenure and
posting at a place of his choice after completion of the fixed tenure, benefit of
double H.R.A and retention of residential accommodation at is previous place
of posting for three years beyond the normal period of retention by paying the
normal rent as contained in Sl. No.3, 6 and 7 of Central Government Rules on
Special Concessions and benefits for employees posted to North-eastern region
which is annexed to the Original Application as Annexure- 8. The respondents
have already provided the benefits of Special Duty Allowance and Bad

Chmate Allowance in accordance with the above said rule

Copy of the said communication dated

31.07.2009 are annexed as Annexure — A.

4. That the Rourkela Steel Plant, SAIL has allotted the Qr. No. H -82,
Sector- 2 to the Officer-in-Charge, NIMR as per his request vide Letter No.
2:4:2:2001/38 dated 19.01.2001. He even took the possession of the quarter




i
W

along with the fittings and fixtures therein from the Estate Supervisor, Roukela

Steel Plant and signed the occupation deed. The quarter was subsequently
provided to the applicant for residential purpose by virtue of an internal
arrangement although no specific order of allotment was issued against his
name. The quarter was allotted to the applicant by the NIMR and not by the
SAIL authorities.

As per the request of the Officer-in-Charge, National Institute of Malaria
Research , Rourkela some more quarters were allotted to him subsequently. At
present a total of 29 residential quarters and one office premises are under his
possession. The Officer-in-Charge has provided these quarters to the
employees depending upon their eligibility. Therefore for all practical purpose
there quarters are under the possession of the Officer-in-Charge. More over the
SAIL itself has reiterated the fact that when a number of quarters are
allotted/handed over to Central Government/Autonomous Organizations and
the quarters are with the possession of the concerned department/organization,
allotment to the employees of the allottee organisation, is to be governed by the
Rules of the respective organization as evident from the Annexure — 26 (page —
55) of the O.A. Therefore, the Officer-in-Charge is supposed to follow
Government rules for the allotment of quarters to the employees of NIMR.

Copy of the letter of the Officer-in-Charge
‘dated 19.01.2001requesting the Rourkeal
Steel Plant for the allotment of quarter is

annexed as Annexure — B.

Copies of allotment orders of residential
quarters in the name of the Officer-in-

Charge are annexed as Annexure — C

Series.

Copy of the occupation and vacation report
§( dated 27.04.2001 signed by the Officer-in-
Charge and a representative of the Estate
Office in respect of Or. No. H-82, Sector — 2

is annexed as Annexure — D.
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5. That as per the advertisement published in the Employment News
leading to the appointment of the applicant in the post of Research Scientist,
which was annexed to the Original application as Annexure — 6, the incumbent
was liable to be posted in any of the 10 Field Stations of NIMR located at
Rourkela. Jabalpur, Raipur, Ranchi, Bangalore, Chennai, Nadiad, Hardwar,
Sonapur (Guwahati) and Goa. Therefore, it cannot be presumed that the
applicant had specifically applied for the post meant for NIMR Field Station,

Guwabhati alone.

\/ That the posting of the applicant as NIMR, Guwahati is not a fresh

[ e ]

engagement. The applicant was appointed to a hlghewpost of Research
ComassnstosauEs N

g en—

Scientist in the same organization in which he was workmg as an Assistant

ﬂ

Research Scientist earlier. He has not resigned from the post_of Assistant

Research Smentxst in order to join the higher post of Research Scientist. Rather
i e iy i el b e e

-~ e Taae . L

he was rﬂﬂ’fﬂ, ﬂlﬁ duty at National Institute of Malaria Research, Rourkela
in the afternoon of 22.09.2006 so as to enable him to join duty at NIMR, Field
Station, Sonapur (Guwahati) vide Office Order no. 1:42:90/460 dated
22.09.2006. All of his service benefits like Provident Fund, Earned Leave of

his previous FOSt were also carried forward to the higher post of Research
e e e et

Scientist. er Jommg. the post of Research Scientist at NIMR, Sonapur

RPN ar

(Guwahati) on 27. 09. 2006 the applicant had applied for Earned Leave for 11

TR

days from 03.10.2006 to 13.10.2006. His leave was sanctioned by the
Lttt il

competent authority of National Institute of Malaria Resemlhl vide
Office Order No. A/P - 11 (41)90/1231, dated 23.10.2006 under Central Civil
Services (Leave Rule) 1972. As per the sanction order the applicant was
having a total balance of 129 daés of E.L, to his credit as on 31.12.2006.
the appointment of the applicant to the higher post of Research Scientist in the

same organization been considered as a fresh appointment, he could hot have a

balance of 129 days of E.L. to his credit just after 3 months of appointment.

Therefore, for all practical purpose the posting of the applicant in the higher
post of Research Scientist at Sonapur (Guwahati) in the same organization in
which he was posted at Rourkela (Orissa) in the lower post of Assistant

Research Scientist cannot be considered as a fresh appointment under any

circumstance.
W




In addition to the above as per the Central Government Rules on special

Concessions and benefits to employees posted to a place in the north-eastern

region from out side the region, an employee can retain the residential

accommodation allotted to him at his previous place of posting and claim
S o P hiaaiaauiaiiil v )

double HRA.. The condition of transfer is not mandatory for claiming these
o i soned

paa——— ] .
benefits. Recently the applicant had forwarded another representation through

proper channel requesting for his transfer to Rourkela vide Ref. No. 811, dated

28.07.2009 to the NIMR headquarter, New Delhi. The Administrative Officer,

NIMR, New Delhi has responded quickly, to his application and informed, vide
"

o

LG
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his letter no, A/P —11 (41) (0/346, dated 31.07.2009 that, the case of th;c/'
4

applicant for transfer from Guwahati to Rourkela is being considered activel

in' view of his posting in the north-eastern region. ﬁférespondents cannot deny
the fact under any circumstance that, prior to his posting at NIMR, Sonapur
(Guwahati) the applicant was posted at NIMR, Roukela in the same
organization. Therefore, the applicant is entitled to the reliefs as sought for the

Original Application.

7. That with regard to the question of charging of market and penal rent in
respect of Qr. No. H — 82, Sector — 2 the applicant submits most humbly that,
as per the letter dated 21.11.2008 of the Rourkela Steel Plant which is annexed
to the Original Application as Annexure — 27 (page — 59) the terms of
allotments are mutually agreed upon and stated in the respective Allotment
Order. As per the Allotment Order which is attached to the Original
Application as Annexure — 4 (page — 24) the allottee is liable to pay rent @ Rs.
1.05 per Sq. ft. of plinth area (Rs. 788" -~ per month per quarter) and electric
charges @ Rs. 3.90 per unit of actual consumption during the period of
allotment. According to the Letter No. 66/09/150 dated 02.06.2009 of National
Institute of Malaria Research, the authorities of Rourkeal Steel Plant has
neither cancelled the allotment of Qr. No. H- 82, Sector — 2 nor issued any
notice to the allottee for eviction from the quarter or for charging house rent at
market/panel rate so far. It is pertinent to mention that the allottee of the
quarter in question is the Officer-in-Charge, National Institute of Malaria
Research, Rourkela. This implies that the allotment order of the Qr. No. 82 is

still in force and the question of unauthorized occupation of the quarter does
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not arise. Further a consolidated bill towards house rent, water charges and
electric charges of all these residential quarters and office premises are claimed
by the Rourkela Steel Plant from the Director, National Institute of Malaria
Research and all the payments are also done on behalf of the Director, NIMR.

Copy of the letter No. 66/09/150 dated
02.06.2009 of National Institute of Malaria

Research, New Delhi is annexed as

H

ahal
T R e ]

Annexure - E.

Copies of a consolidated bill towards house

LR ST~ g

D rent and allied charges and payment receipt

in the name of the Director, NIMR are

annexed as Annexure — F and G

respectively.

V/B That your applicant states that the Principal Bench of CAT, New Delhi
~ has delivered a Judgment on 11 .05.2005 in T.A. No. 50/99/PB on the matter of
the Casual Labourers workmg in the IDVC project of National Institute of
Malaria Research in which the applicant is also working. The Hon’ble Tribunal
has directed the respondents to treat the Casual Labourers as EMPLOYEES
OF ICMR and grant them Temporary Status as per the Scheme of DoPT dated
10.09.1993. The DoPT order dated 10.09.1993 for the grant of temporary
status is applicable to Casual Labourers who are in the employment of
ministries/Departments under Government of India and have completed 240
days of work ( 206 days for offices observing 5 days week). The direction of
the Hon’ble Tribunal was upheld by the Delhi High Court and Supreme Court
of India. In accordance qwith the difeétioh of the Hon’ble Tribunal, the
respondents have issued an Office Order No.  Admin/Temp.
Status/NIMR/507/09472, dated 22.06.09 granting temporary status to the

asual Labourers working in IDVC project who had completed 206 days of
work as on 10.09.1993.

[ R
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If the Casual Labourers of IDVC Project can be considered as
employees of ICMR and grated benefits applicable to Casual Workers in the
employment of Government Departments in accordance with the notification
issﬁed by the Department of Personnel and Training, there is no reason why the
applicant who is working as a Research Scientist classified as a Group ‘A’ post
and appointed as per the recruitment rules of ICMR cannot be considered as an
employee of ICMR as objected by the respondents. wEAmployees posted at \
NIMR headquarter New Delhi and its 10 Regional Centre both belonging to

NIMR cadre and IDVC cadre are being transferred from one center to another
h TS

- b i _...,._.___..,-.-——-.az -

center. During the year 2009 alone 4 Research Screntrsts of IDVC PrOJect :

g O TR

& T T T

have already been transferred from one center to another

R v . T T TR T I T e R e ]

9. That the materials as brought on record vide this additional affidavit are
elaborations of points already taken by the applicant in the Original
Application and the Rejoinders as filed by him in the matter and no new point
has been urged by him. As such Your Lordship be pleased to consider this
Additional affidavit at the time of final consideration of the above noted

Original Application.

10.  That the materials brought on record vide this additional affidavit
clearly indicates that the claims as made by the Applicant before this Hon’ble
Tribunal are fully justified and the applicant is entitled to be granted the reliefs
as prayed for by him in the Original Application.

11.  That this affidavit has been filed bonafide for securing the ends of

Justice.

.. Affidavit/-
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I Shri Khageswar Padhan, aged about 49 years; son of Late Lingaraj

Padhan, resident of Chachal, Guwabhati, Assam, do hereby solemnly affirm and

state as follows;

1. That T am the applicant in Original Application No.86/09
conversant with the facts and circumstances of the case and as such I am

competent to swear this affidavit,

2. That the statements as made in this affidavit and those made in

paragraphs [ 2,3 C, 6,8 ) 44 - of the

accompanying additional Affidavit are true to the best of my knowledge; those

made in paragraphs 4 X 7 _ being
matters of record are true to the best of my information and I verily believe it
to be true and the rest are my humble submissionsj before this Hon’ble

Tribunal.

And T sign this affidavit on this O & Mday of February, 2010 at
Guwabhati. ' :

Identified by L’B&M

D ONENT

Advocate

Signed before me by the
applicant who is identified by
Shri Brijesh Sarma, on this the

08" day of February,2010 at

Guwabhati.
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NATIONAL INSTITUTE OF MALARIA RESEARCH
(Indian Council of Medical Research)
Room No. 8, Sector -8, Dwarka
NEW DELH! - 110077
RTIS| /09 | Dated: 31.07.2009

Shri Khageswar Padhan

IDVC Field Uni,

Under National Institute ‘'of Malaria Research
VIP Road, Chachal; P.O.- Khatiapara-
Guwahati —~ 781 022, Assam.

Subject :- Information under RT] Act ~ 2005, |
Reference:CIC Notice No. CIC/AD/C/2009/800510 dated 25.06.2009 {received on 5.7.2000)
Sir,

In continuation of our letter No.RTI-75/09/596 dated 14.07.2009, please find attached
herewith rules & ﬁéjgulationzs governing IDVC Project (office. note attached) Jn‘ciudfiiﬁg.fruléfs on

special concession -:arﬁrd-.:a:l'low-asn.ces admissible to the employees posted to north'-.-:eas{tem
regions received from ICMR Rest of the' matters are under consideration.

. L Yeours faithfully,

| “%.RC. D)
Scientist ‘F’ & P10, NIMR
For Officer-in-Charge

Encl. As above. -

Copy to : Mrs. An'nja_p’ur'navDiXi{, Information Commissioner, Central Information Commission
Club:Building, Near Post Office, Old J.N.U. Campus, New Delhi - 110067

cony
tru€
1o b€

ieied .
th‘hfie @/ Advocut.e ,

"
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Office Note

Sub :information under RTI Agt 2005. : ’ "-‘

Ret. Application of Shri Khageswar Padhzn dated 10,04.2009

| (No: 2) seeking
information under Right to Information Act.2005.

With reference to the above application of Shri Khageswar Padhan, the point
Wise ifformation is given below: ‘ '

a.  Recruitment Rules specifying the qualification. and ex

R nd. experience for vatious posts !
- dépends on the post.coricerhad. (Annexure | at A'). C '

" b. Rules »on'.'jpa‘y S‘!ructﬁre anhd allowances including d.é‘amess allewance, HRA,
Tr i { '

ransport Allowance and NPA were sinfilar to Cend ovt. employees il !
31.12.1995. There were some <changes after implementation of W pay ;
Commiission Recommendations. (ICMR Cireular attached Annexure 1),
¢. Different posts are classified: under Group ‘A, ‘B, *'C' & ‘D', For exariple, the
post of Asstt, Research Sejentist comes under Grogp ‘B, as per DOPT -,
Notification No. 1‘3012/’1/9[8.Es}t:t‘.g(.D) dated 22,06, 1998 (Annexure iif) \ ‘

Mga;\ze Rul.e:s are g p‘_j’plica-b‘lé as per CCS (Leave Rules) 1972,

Mé’hduct‘Ru[eS are applicable as per §CS {Conduct) Rules,1964.

M’i"sﬁipaﬁﬁe Rules are applicable as per GOS{CCA) Rules,

g. Contributory Provident Fund (CPF) is app‘ljcabie" to those IDVC employses who
--have been appointed on or before 31.12.2003 and are in running pay scales.

/ Rules regarding CPF are followed as per ICMR/Govt. of India Rulés of CPF.

h. .Rules on special concession and allowances admissible to the employe
tg‘hi@ﬁh’-east,ejr;nr région are applicable as per-Govt. of India RulesT S0P
. Rules attached AnnéXtre V). , :

«

i.  Traveling Allowance Rules are under consideration.

jo - -S'téiff.jaﬁpointed' on Qraded scales of pay are governed by GCS (Medgca]
Attendance) rules. 1948, However, staff appointed on.consslidated pay are not
given this benefit. _ : for ’ ,

.k Ruleson ofher service matters as framed and amended from time to time by the }
Competent Authority in fespect of Projects (Annexure f). :
‘The -above 'finfformétion is. forwarded  to PIO; NIMR for information and further
hecessary actioh. p _ ey

N.K. Bhafia) |
Administrative Officer
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. GRAM : ANOPHELES RS A (>R I E’E?(’C@f%a ® esh n
. PHONE: (0861500507 - «/’9/)/ ' . A - (0§§%) gooyoi
Ref No. R:°4:% :’a@'/ﬁé%, - - .,Wt 119.1.2001

- (INDLAN COUNCIL OF MEDICAL RESEARCH)
i FlelD STATION

Ceniral Administrative Trieunsal | ‘ 2 -

( FhT geneie ey
08 FEB 2010

TARAT SN T

(TRATT SRR Seer WHR)

Guwahati Bench A -€ X V g ;’ B

- - TERE EGS
AL ARIA RESTARCH CENTRE o

24

'The Deputy General Mar ager (TS) C ?[' : ‘\Qr . . b/

- Steel Authority of;c?) B o LS Ao
Rourkela Steel Plafit ~? - 44
Rourkela-11 o o | R

o e WV o
Sub: Request for residential accommodation for MRC staff N\w& | o
Dear Sir, ‘ | , _ . Q{.\Uf’/ TSR

You are aware that we are shifting our research centre in Sector-5 Tm‘"” -
B A

and for better co-ordination it is desirable that the staff working at this field station
should be approachable easily even after working hours to attend to ongoing
experiments as per requirement. This'may be possible only if the staff may be

provided with suitable residential accommodation near the place of working. -
Keeping this in view, we approach your goodself with the request that suitable
residential ‘accommodation may be provided against payment of licence fee. A-
list of the staff who have applied for allotment of residential accommodation is
~ enclosed herewith. However, we understand that the allotment of residential
accommodation is solely at the djscretion of SAIL authorities and subject to-
- availability so, in case it may not F possible to allot accommodation to all the . .
staff, our request may be considered for allotment of residential accommodation |
in phases depending upon availability. ‘ . .
. . } i
~ Your kind 'co-Operation will be highly appreCiated; o
‘You‘rs-fai'thfully,_ | | |
. (PR.S.K.SHARMA) | |
| Ofﬁcer-in-fCha_rge _ f
:‘ o o | | _ ‘g-fu& ng -
' Encl: as above | o Cemm .
- v R oty atral Asst 2 BEER Informats ' '
, gt ¢ R gy e
‘ ' crtificd v | ¢ | | | ‘
“ %/ g

{ML'A( b8
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STEEL AUTHORITY OF INUIATID. | Gunvethati Beocd Form No. 1510
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Potsssels el Plact®

o ALLGTMENT ORDER NO: 48 o

REF:HO:TS|NEA(2002/ . | ~ DATED: 07.05.2002
Allotment of grs. 1s made as under with the terme and conditions -
mentioned below. - , T S o S
LW [Urs o] Type |Seotor [Nane ahd a0dress of allotte|Remstks

1. H/254 "Ex.Flat 02 OFFICER-IN-CHARGE ~ For residence
" a0 CENIRE. SEOmORCS = On vice~vacation

o RDURKViA-z ? _  with the exist-

TS _ . _ing occupant._ _

N Wew  BMm SR ER MEn s e @R MOe VRO WA MW Guw MAS dus QU MR GET e GER SN A0 AW

The allottee is to occupy the qugrters.within.7'(éeven);day8»and
furnish the occupation and vacation reports through the Estate.

Supervisor concerned. o . N .
The allottee shall not keept any cow, buffalow or goat .or any

- othexy cattles within the premises of the quarters allotted to. .
him/her. o | o oo . o
Ligbllity to pay rent @ K.1.05 per sq.ft. of plinthﬁargg'(&;7$7.50:‘
per month per quarters) as applicable to Public Sector Undertaking
Units which will accrue from the 7th day of Issue of this allot=
ment order or dste of occupatior. : S A
The allottee is:liable to pay electricity charges @ Rk.3.90 per
unit for actual consumption {subject>to revision) from the 7th

© day ol issue of this allotment order or date of occupation whichever
is earliier. s R P
No subletting is allowed. If the allottee 1s not found fn physical -
occupation of the quarters and any one else also is found in accur'i
pation, it will automatically be deemed that the houge shas been b
sublet and from the date of such detection the allotment order will =
stand cancel%gd;{ . : . SRR e
The allotment i3 absolutely tempqrarySand'Valied'for"%jpéribd of i
79 (e eleVen)-moqﬁhs-from the date_ of occupation . he Mansgement . -
however reserves the "% right of cancellation of this order at any - -
tine. The quarters will have to be vacated and surrendered to thée .
repregentative of Estate Department as and when required. = =
Any extension/alternation/modification of the gquarters by the -
allottee without the written permission from this office is. strictly

[9x3

forbidden. . , : o
MANAGER (T3) ALLoT\—
o ~ “TOWN SERVIVES DEPT.
C.cuto? (1) Allottee congerned - _ B g
A 2 D!}!(‘-F&A)E/R o - a
- A3} E/5 concerned _ 4 ' ArUe Copy
V{?)Qréa F%le) _ _ ;‘.O'{\ o . Opy -
15 Al 24, TE - > . ' S ¢ "q : t
o T A e SK\\)/ R o e -.Centq/,?s.sﬁ ””’f-‘/ﬁfof -
_ . - - ; \C o o g o,  RSe ,90,',-,/‘,92‘”’."” Officer
_ tru?(~opy - RY ;#DJA_ (. 09GQV’9é;\.§ﬂ R
.10 bet e W@
Certgled to . MO}\O\( ( [s &'_\.P;Y\u\(}l
R P

e



AUTHORITY CF TrDIA LIMITED Guwahm Beach |
— (LA STEFRI TLENT o R OURKELA o o TFQ-E? :
1 — . '7 ) L_ He i
S NOsTS |NEA| DATED: V" ‘
- - (‘ o
ALLOTFENT QRDER N3 ¥ - )
Alilotment, 0¥ g¥Se s made s-under with the terms and cordltlﬁns men-— . ;
+tioned below. . ' i
g;gxﬁpjvijpngSe Loll am _ang_ eddrecs of *‘lﬂtteel Remarks »
/133 Zxecu- 02 ,Offlceroin-cnarge -For residentlal _ .
tive’ | Malaris Research Centre yurpose _ - , .
F1at Picld Statioen, sector-a ' ’ v o
~ B_ourkela—z -0n vice vacation o P
- with the present S
occupant S g
N !
The 23lottee 1s O sccupy the re. within 7 (ceven) doys and furnlsh a
ine scoupation & vacaticnd reperts through the Estate Supervisor. con=
cernzé. - L
The zllottee shall not keep any COW, huffalov OF gaet or any other
csttles ¥ within the chmLses ﬂf the ars.’allotted to “1m/he;. _
L 1i 11ied charges 8s adr sclee undsr E97/ :
3 + ; D nd E]: . .
xxxxxxxxxxxx o ~ -

] ccns"ptlo
T hls allobmen

if the ﬂl"tte
and‘anyﬂoe else a
deemed

is not £
ico. is found in- ﬁccupatlon,'
that the nouse

oo

w

0a g E
H

t onrgder or date

uUnd ln phySLCal

and’ -]
cancelled.

been sublet
d

ahas
‘order-: w111 stan

from the dq“c of such - detect101 the »1lotment 1
This sllctaent 1is absolutely uemporary snd velid for a pCrLOd of
© e months from re date of sccupation. The mane ement -
4h%ﬁev@t=?¥§¥rv s the rlght of cancellatlon of this order at any timé.
e grs. will nwave to be. vacated end surrenderéd to ths representatlve
of “state epartment erd as and when recuired. :
Any, extension /a;uern?txﬂn/nodlflc ation of 'the grS. by thc.ellottee , |
without the wix tucn perm;":Lrﬁ fr“m thls ~ffice 1is strlctlv fmrbldden.
\J?\Q’L
o T ANAGER (ms)Eﬁ#r '
C.c.to: (1) “‘lotte concerned . TC\P SEFVT ~ES DTYT*.
%2% a.M (USA) Revenue. o : s
3 E/a concerned. - 4
Eh) 2.C. M. (T B L DL - s
5) qrs. File. ;& ' ’C_’,,’
. o ¢ Tl’ll Copy’

}5’}

wmmmwnnc .
4 SFMmmm ﬁMW

Certified to be true Copy

Advocate




/_ - o . DgFEB 200

-~ o e o - A :
. o STREL A L:T-;. RITY CF s K
[REeN ;\l‘\f_'af.l—k ST FBL -DJJF' ' L " fi

. P . , !

o~ . ) Dr : i

ali;tzent~ 5f .grs. is. nace as’ under W

[o g~ [ Conival Admintetrative Trivunal]
- l ~-_ =a genaite A
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R RN P
-‘_' Guwahali Bench \\'\/

S W@Tﬁlﬂ‘ﬁa o

L’)T\"I?I\T CRDE iR 1\' \oo ‘ _ 2&«09 2002 . %i
lth *Hg tnrnq end copdltlons ment~'1§;1 i

3
.

EfgﬁQﬁf:}ypa ‘TSEE%orlName-and‘eddres :ffgllottee1,_ R Remarks.(g.fﬂ}- i

consumptionTe ~QPDIlC”‘]u to the contractor™

No suble
patisn i the qrs.- Land any, o ne clse akso La f*uno in .occupa tl“n, it will: .
. automotically -be deemed: th~t “the housc. was becn sublet .and. frhm thc dqtef
2f such JEttC»l“D thc‘?““ c”t RS delery w"-l st”nd ce nc:lln :
Thiéuallﬁtmcntui;;ﬁbsolutclv »cmpﬂr and. id f“rgg ﬁQIlﬁd Qf |) momlﬂb
m?nﬁhS'irnm“the'date_vf accupetic n"‘iu. manﬁ~€ﬁ:nt doweve Y. ¥YCSETVES tne L
Cright.ts ¢ cance llation of thi's srger et any - Luc. Thé: qrs.'wlll heve'ity be L
}vacgt;@-ahd_surr&nderéd_t: the. rcnrcs :nte t&v—. Est«tk Dep"rtmcnt_os_and“ !
“when reguired. ;*-»'ﬂ'=‘*“' T ".' Lo ”.;:,Ff; S
sny extensi ?n,ﬂitcfncti““’q -, byt the nllﬂttee withbutﬁ_]
The %fiz'i pcrnl551“n frag T f?rbif‘cn, e
o i S T Ji b o
67/ T
e bg&@ﬁé&?f?f41 coe
R o N Ew ((78) BalvEa L
C.eoutnz {1) &llottee ohng SRR ’-‘JC'_’S _JT‘PTT. PRI S
3) S chnceYney
.‘\ S.f i E: . B - - . ) - N
e P

H/222 Ex.Flat. 02 ° 2~':0FFICER~I"\I—C§L:R\,D e -'-'-'be "'r' wntial purpose"-’i":

B ‘;';:,m'\LARI& xm Anfh cmwat, 4
: .-_nOJR’AELA-z, 3 : ‘:Ae *oreseni cccuna‘;’wi:/— o

“ A R _" ‘Lo vaCCto 't"le qrs.NQo N
S S H/@/wecteraazo IO

.-.-.-..--—.o-'w— —.~4w'-—.—--"‘n:-—.---—-—-.—.-...,.\._.....,-._M,-:A ’

tieé is To oce Lhr re. within 7 (scven) Gays and' furnish the

n and. Vacwtlon rnpnrts through tﬂf' st,t' Slp;rv1sor conccrncd.l

'-:tec shall not-keep.eny cow, buffslov: °r goat or -eny’ other cat—

iihin ‘He pIGmlSCS .of the gre.’ allctted T “‘ﬂ/ s QRN

AEer alllcd charg°s as.2amissible’ und T rules
2. _'-,. X

.Vcas/Ge¥%—Be§aL~Lr Lo f:ntkef%Undertakwngng

< .hf'Lh is. Allstmcnt ordcr, o dﬁte of

-‘\-' . "':‘ : Lo : . . . ‘._
Sri/smh. AT ' S Nhet s llr-b-l.‘ t') k,ay remt @ ";,_
Bse : w7 pljs Cl(ctrlClty oﬁ<rﬂcs G By - . fp actugls&

~m the. 7th day "f ey
this gllotment T .or date of- ccupﬂt"ﬁ wm1c..tr is eerl1er.‘; ‘

tting 18 all@vec,‘lf the allottec pet foufd - in nhvsical nccu—”*:

Gertified to be 17u¢ Copy
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' DIEﬂT' TmuOPI'T‘Y OF IVDIA LIMITED
' . QOU KELA SlbLL TLANT o;R URK“Ln o
na N0 'TVS iNEAL R DATED' 6/%3 03

ALLOTI"WI\‘T ORDER NO: \>V\ o
f ors. 1is mede as undcr thh the terms and condltlonsvmen* o

Vie - .

€ torTNane'engigddress_ of =@ l ottce Remarks.

R ree..e%%e‘% W"}W

'““ . yea %ﬁew&% am e&@a

.The allottec is o occupy the qrs W1thln 7(=eVen) dﬁys end furnlsh the -
OCCuDPvlcn and vacatlon reports “thr OugN the Estate Superv1<or cnnverned

7 The. sllottee” shall not’ keep any Cowi. buffalow .OY goat or any other cet—'fo"
' tles within the. premlsps 5T the .CYS: allotted £o. hlm/her..x._
‘ f;ﬁ;ble undar’ ruB@gﬁ*
Les/UnEertaklnﬁ/‘

lqowl ty to’ pay rp t _ano
...as’ ?):JT“llCPb._G ’co Zyep

Cwill acCrue | from t"le 7th qéf of.‘ 1seue of t‘ns allotment order “or. dete'
Cof occuoetlon ‘ - : “

Srl/amx." - N - { - Alls 112bl€ to pay renu.@ f’ S
B 'per months plus ele 1ty cHarges @ B. per - v
o‘Cuel Cf‘dsumptlon as-.aPp plicable t%; he contractor ‘fyom the 7t“1 day of

'1esu—_of thls allotment order or occupatlon whlchever is rarl er.;

. No sobletflnn is’ allowed, if- the' ellottee ‘is.. r.6t found 1n_ohvs1cel occu— .
“pation’ of the qr - and enyaone'elese 21s0.is ‘found: in- occwpetwon,-lx '
, A'~w111 outomqtlcally be .deemed thal the house hes been: sublet znd-ITom. - .
. the dale of -such detectlon the allotment order will' ctend Fencellec%ﬁ g¢3

%3&% @@ﬁdﬁﬁgnt is obsolutely temporary end vali. 3 for a period . -of

months’ fyom the, dote of - occupetlon, -The manﬂgement ,owever
YeSETVES: the. right to cencellatlon of this rder at any’ Jtime . The’ orSe A
will have TO. be- Vecated and. surrendered to the representatlve of Sl

Retate Depprtrent as-andiw when’ recu1red :
2

An”‘cxtensron/elternetlon/modlflcatlon of- “he nrsrﬂby the"llottee 3
werout the wrlotrn permlselon from. Tthl s offlce'ls strlctly rorbldd n.;x%

.

I\LANﬁGER (TS) P2 & N‘ A

) C,'o‘;'to: %1% Allo*tEe concerncd = ‘j TOWN SERVICES DEPTT. IR
C(2) Bt (F&b) E/R: T LT
%3) E/S’ conccrne% ST SRR T

L ;&GM Tn Engg I ST ¢ L LT

eI ’oﬂrar D,
ﬁ A Fbl//ke/a 1o Officer
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=iret ¢:'-.‘ ¥

: Lo [:is'licbIC't
e DY ontbs lus elcvtr1c1 cy..charges, @ 8. 0.0
actuéltccnSumptwon as: ggglcab stprthel Gontractor. £rom . ,
1e this alloumen“' ,r or oate ol oocunotlon wn;chev*r 1D‘ra11ler.'
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E
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the datesf such deuectlon e allotmeqL_ordc1 wxrl ste nd cuuce
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-+ .7 . -months from the date of: o“cupetlon, Lhc menﬂgcwpn“ how~v*""'
Th

reserves the right: o’ ancrllatlon of this. order at any timei |
will have Lo be vacaupd and surrendered to t ‘ presenxa‘:ve:of'“' , .
Betat: Dsperurent 2s. ,nd when rerulred . T

any EKtEuSLOn/_-»erneulon/modl cat1ﬂn ¢ 'g'
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Guwahfm Beﬂt‘b
. %1 n;eﬂ%“@f ‘W‘N
- - STEEL AUTHORITY OF INDIALIMITED
£ o ROURKELA STEEL PLANT ' o )
' ROURKELA - -~
RefNo. TS/NEA/ : - - " Dated: 14 . 06,2006

ALIA)TMENT ORDERNO.: B

Allotment of qumters is. made on 11 months hcence basis with the- temls and conditions
mentioned below:- :

QrsNo | Sector Type Name & Address ofthe | Remm_'ks'
. : ' Allottee 1. '

C/180 08 Cheap Type | Oﬂ'icerlncharge ' 1. For resndence of staffonly. |
> +C/182 08 | Cheap-Type Nahonal Institute of Malaria {2.°0On vice vacation. with thv”
. (E/398 15 Cheap Type Research, Sector-5, | present occupant.

/329 15 Cheap'Type | - Rourkela - 769002. S

E/414 | - 15 Cheap Type |~ - -~ - - :

LE/418 15 Cheap Type

TDAT72 16 Cheap Type

-D/291 16 Cheap Type |.
oo ED/300 16 | Cheap Type

The atlottes is to occupy the quarters wuhm 7(seven) days and fumlsh the occupatlon reporl
through the Estate Supervisor concerned, If the allotmgiit-is-not accepted or the house i js-not occuple,d, :

Mtnm ihe stipulated period the allotment shall stand autom atlcally cancelled.

The allottee is to utxhse the quarters. only for the purpose : for wlnch it is. allotted. The

atlottee shall not keep-any cow, buffalo or goat or any other cattle or’ any ‘othier obnoxxous matenal
within the premises of the quarters allotted to hlm :

The allottee i W;,lllble to pay rent and other allied charges as admxss&ble under mles as .
applicabie to P.S.U ¥até will accrue from the date of occupatxon of the quarters and are- subject to -

revision from tlme to time.

This allotment is absolutely temporary and valid for a period of ll(eleven) ‘months from '
the dale of occupation. The Management of SAIL, RSP reserves the right of cancellation of thig order
at any time. The quarters will have to be vacated and surrendered to the representatwes of Tovm‘- '

Services Department as and when required. In case .of any damage missing fittings etec.. in the

warters during vacation, the allottea wﬂl be. hable to pay the repair:/ replacement cost ate, of the '

me as per rules.

The allottee shali not carry cut any extension/ altemanon/ mod1ﬁcatxon of the quarters

wt the written permlss,on from thxs ofﬁce A list of actual ‘occupancy posxtlon may be sent, to
~*Tice for records. : '

 [C.5.MOHAPATRA]
|  Dy.Mgr.(TS:NEAGEV)
‘ottes concerned. 5. ‘Mmlager('F&A)ml‘ . N T o
M (TE)Civil 6. Estate Supervisor concerned. . - . o
TI/’c (TE)Elect 7. Quarters File./ Office copy. - o
Ve (TE)WS S o O{C/
Trug.Copy .

teue Cort

Certified « - 0¢
Lot CoL - 0 230 ﬂ,[ffﬂ;fluf Of’;ca’

o o N HSPM/,/ ‘ -
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STEEL AUTHORITY OF INDIALIMITED .
P ROURKELA STEEL PLANT -
» TOURKELA .

)

i M"““ it

2,

Ref.NMos TSNEA/ Dated : 20.. 07. 2006

ALLOTMENT ORDERINQ.: o)

Allotment of quarters is made on 11 months licence bagis with the tetms and conditions

mentioned below:-

Remarks

Name & Addreés,of ﬁh?
Allottee »

Cheap Type Officer Incharge, -\ For residence of staffonly. -

RN
767, Cheap Type National Institute of Malaria,, 5 (n vice vacation with the

present occupant. - .
13, Qs No.E/398, E/399, E/Ald,
£/418, Sector-13 allotted vide
a\lotmeht  order No.84,! .
dtd.14.06.2006 “is - hereby
, . - cancelled. - L '
The allottee is f0 occupy the quai‘téi‘é within 7(seven) *days_'mxd:fumish’ the occupation report -
through the Estate Supervisor ¢0 cerned. If the 4llotment s not accepted or the house iz not occupied.”
within the stipulated period the aliotment shatl stand aufomatically cancelled. -

Cheap Type
Cheap Type

Research, Sector-5,
Rourkela — 769002.

The allottee is to utilise the quarters only for the purpose for which it is allotted. T
ailottee shall not keep any COW, puffalo or goat of ‘any: other cattle -or any.other obnoxious mat/

within the premises of the quarters allotted to him. .

The allottée is l‘i;i\})le to pay rent and other atlied charges .asaglnﬁss’iblé under rules as
. Y s Wbt < - A Sl e
applicable to P.8.U ‘Fate will accrue from the date of

vevigion from time to time.

occupation of the quarters and are subject to

This allotment is absolutely temporary and valid for 2 period of 11(eleven) months from
the date of occupation. The Management of SAIL, RSP reserves.the fi_ght‘-.of-gian?éﬂatiorr of thig order
af any time. The-quartets will hiave to be vacated and currendered to tiié'z‘elig'eséiitéti“\'?es of Town
Services Department a3 and when requirsd. In case of any clz-i'rtiﬁge;'riﬁssi'“"g" Fittings ste. in the
quarters_ during vacation, the allottee will be. liable to pay the yepair / replacement cost etc.-of the
cqme a8 per ries. C o o - - S

_ The allottee shall not carry out any’ extensgion/ alteration/ modification of the quartar
without the written permission from this office. A list of actual ocenpancy p‘osition' may be sent!
this office for records. : S
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NATIONAL INSTITUTE OF MALARIA RESEARCH
(Indian Council of Medical Research)
Room No. 8, Sector -8, Dwarka
NEW DELHI - 110077

S5 : Central Aemmssmzm'ﬁrmmr
RTI- £( 109 /é Z Wmmﬂ 28.05. 2009
_ Sh. Khageswar Padhan o g FEB ?mg - //
IDVC Field Unit,. ' | _

Under National Instltute of Malaria Research
VIP Road, Chachal P.O.- Khanapara
Guwahati — 781 022, Assam.

Guwahati Bonch
| TERR wEds

Sub :- Application under Section - 6 &7 of the RTI Act -20C5 dt. 10" Apr. 2009.

ir,

»

point wise reply is given below :

1. Rourkela'SteeI Plant has allotted 29 resudenﬂal premises in installment as and
when requisition was received from the NIMR staff. Out of these, 6 are

Executive Flats for Ofﬁcers and rest are all cheap type quarters.

- 2. There is no designated Estate Officer in respect of resrdentral premises allotted
to NIMR staff. The staff quarters belongs to SAIL (RSP) and as such allotment of -

miartars

quarters are governed by SAIL rules and NIMR is not bound to appoint Estate

Offlcer for temporary al‘t-otment of residential property not belonging to it.

3. '. Not apphcable in the hght of para 2

4. Three resrdentlal quarters were a!lotted to NIMR staff (H-7, H- 82 and H- 119) vide
. allotment -order No. TS/NEA/2001 dt. 27.03.2001 lnrtlally for a period of 11
months as per terms of allotment applicable to Public Sector Undertakings.
However, RSP has never sent any reminder for renewal of license agreement
although the OIC Rourkela has written a letter No. 24200/228 dated

27.05: 2005 for extension of allmme. it {Copy of ietter enclosed).

In response to your above mentioned application dated 10" April 2009 (No 1),

L | Amswnen E

5. Copy of the letter No. 2: 42 2001/38 dated 19.01. 2001 for the reqursmon of

residential premises to NIMR staff is enclosed.

6. After receiving allotment for three residential quarters, the Officer Incharge,

- NIMR, Rourkela has written to RSP vide letter No. 2:4:2:2001/174 dated

18.04.2001 (copy enclosed) that the.quarters may be allotted to individual

person mcludlng Quarter No. H-82 to Mr. K Padhan. -

guiffied to be ¢ " ! | Contd. - 2 —

v advoe*tt
. ﬁv()caw




7. The occupation deed of Quarter No. H-82 was signed by OIC as well as
Mr. K.Padhan and as such a copy of this deed is already provided to Mr. K.

Padhan,_ | | %
._Mte allotment of Qr. No. H-82 allotted to Mr. K.Pradhan is not yet cancelled by 5/ ‘1

the RSP.

9. RSP has not issued any notice to O.1.C., NIMR to charge house rent at market /f/
penal rate in respect of Qr. No. H-82. : '

10. RSP authorities have not issued ahy eviction notice to the allottee.

11. The matter for retention of residential premises provided to Sh. K. Padhan is

under consideration with the legal advisor. Decision on this matter will be
intimated lateron.

o riounal Yours faithfully,

oS

T0r. R.C. Dhiman)

L

| 1 g FEs 0

Guwahati BONC ~ Scientist ‘F’ & P10, NIMR
A s - For Officer-in-Charge
) \";‘NAMMWW - T

Encl. As above.
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